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LOK SABHA

Tuesday, December 13, 1960/Agraha-
yana 22, 1882 (Saka)

The Lok Sabha met gt Eleven of the
Clock.

[MR. SpeakER in the Chair]

MEMBER SWORN

Shri Shankar Tukaram Patil
(Akola).

ORAL ANSWERS TO QUESTIONS

Afro-Asian Convention Regarding
Tibetan Issue in U.N.O.

+
[ Shri Goray:
Shri P. K. Deo:
| Shri Rameshwar Tantia:
*866. ) Shri Ajit Singh Sarhadi:
Shri Hem Barua:
T Shri A, M. Tariq:
Shri Ram Krishan Gupta:

Will the Prime Minister be pleased
to state:

(a) whether Government have rece-
ived a memorandum from the Afro-
Asian Convention on Tibet recently
held in New Delhi requesting the Gov-
ernment of India to make a move to
place the Tibetan issue on the agenda
of the current session of the TU.N.
General Assembly;

(b) if so, Government's reaction

thereto; and

{¢) the stand taken by India in the
United Na'ions on the guestion of
Tibet?

The Deputy Minister of Exiernal
Affairs (Shrimati Lakshmi Menon):
{a) and (b). No note or memoran-
dum was received from the Afro-Asian

1579(Ai) LS-1.
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Council, but a letter was received
from a member of the Council. The
Government of India were, however,
of opinion that they should not sup-
pert the proposal made therein,

(c) This question has not yet come
up for discussion in the General As-
sembly.

Shri Goray: 1 would like to know,
when this question comes up in the
United Nations what will be our
directive %0 our representatives there.

Shrimati Lakshmi Menon: [t will
depend upon the wording of the draft
resolution, If we think we could
support it, we will support it. Other-
wise we will have to take whatever
action iz appropriate; the delegation &
asked to consult the Government of
India rega:ding the final decision.

Shri P, K, Deo: May I know if the
International Commission of Jurists
submitted a report saying that there
has been a clear case of genocide and
vielation of human rights in Tibet;
and, if so, what action Government
propose to take on that report, and
how do they propose to utilise that
report in the United Nations?

Shrimati Lakshmi Menon: The
international organisation of jurists
that the hon. Member was referring
tn is not a governmental body . .

Shri P. K. Deo: It is not.

Shrimati Lakshmi, Menon: There-
fore, what action could Gowvernment
take on the recommendations of a
non-governmental organisation?

Shri Braj Raj Singh: What are the
reactions of the Governmen:?
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Mr. Speaker: Dr. Ram Subhag
Singh,

Dr. Ram Subhag Singh: Is it true
that the Tibeian people in Tibet are
being eliminated as a race by the
authorities who are a: present con-
trolling the destiny of Tibe!; if so,
what do Government consider about
that?

Shrimati Lakshmi Menen: That is
wha. the memorandum of the jurists
reports: after considering the evidence
they have collected they say that there
is a clear case of genocide in Tibet.

Shri Hem Barua: May I know whe-
ther the attention of the Government
has been drawn to the fact that since
the last session of he U.N., General
Assembly there has happened much
to establish conclusively that in terms
of the UN. there has been violation
of human rights and genocide against
Tibetans in the Tibet region of China;
and, if so, whether Government pro-
pose to revise the decision during the
next session of the General Assembly
of the UN.?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): This question of our policy
in regard to Tibet has been discussed
here on more than one occasion, and
the policy we adopt is clear; and we
see no reason to change that policy.
It is not a queslion of approving of
what ig being done in Tibet. We do
not approve, we have not approved
of a great deal that has happened
there. But it is a quesion of what
we should do about this matter. Even
last year, when this question arose
w: discussed it at some leng h, and
when that went to the UN. a very
large numbar of countries abstained
on this issue, because of warious con-
siderations, So far as this report is
concerned it is not for me to say how
far it is correct or not, and it is diffi-
cult even for them, that is those who
drafted the report, to say, because it
is all based on accounts of refugees
who have come here. It could not be
otherwise. But such accounts are
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often, it is known, limited and some-
what exaggerated. But apart from
that, there is no doubt in our mind
that much has happened in Tibet
which has caused very considerable
unhappiness to many people there,

But as to what we should do, I mean
the UN. should do. about it depends,
first of all, as my colleague said, on
what kind of resolution is brought up
there, But apart from that, it does
not seem to usz to affect the situation
at all; it doesn’t.

Shri Goray: [ would liks to koow,
why is it when our represceniatives in
U.N., while talking on colonialism in
such grandiloquent manner and con-
demning it, keep quiet about this when
every crime under the sun has been
committed by the Chinese in Tibet.

Shri Jawaharlal Nehru: Obviously
for this reason that it is not colonialism
of the type we have always men-
tion=d., It 'may be worse than colo-
nialism, if you like; but it is not colo-
nialism of that tvpe. Here is a long
history, going back to cen‘uries, and
with all kinds of conflicts and autho-
rities functioning there, You may
consider it and condemn it or not.
that is a differcnt matter, But it is
a different type of thing.

Shri P. C. Borooah: What are the
sources of finance for this a-sociation,
the Convention on Tibet?

Shri Jawaharlal Nehru: 1 do not
know. How do I know? '
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Shri A. M, Tarig: Mr J. J. Singh
and his colleagues.
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Shri Ram Krishan Gupta: The hon.
the Prime Minister just now  said
that there scems to b2 some truth in
this case. May I know whether Gov-
ernment have received any such com-
plain‘s from our headquarters there?

Shri Jawaharlal Nehru: Not nor-
mally the type of complaints that have
come in there, The kind of infor-
mation we get is obviously limited in
the circumstances to what is seen in
the locality there., There is no infor-
mation about so-called genocide, ete.

Shri Ansar Harvani: Is Government
aware that certain foreign missions in
Delhi have been helping and organi-
sing these conventions and have
actually been financing them; if so,
may I know what steps Government
proposes to take in the future to
prevent these activities?

Shri Jawaharlal Nehru: We have
no information on that subject.

Shri Chintamoni Panigrahi: May I
know whether the attention of the
hon, the Prime Minister has been
drawn to a letter published in Blitz
regarding Shri J. J. Singh’s let'er to
Shri Jayaprakash Narayan that if the
Indian delegation does not support
their stand in U.N, they will expose
our Prime Minister; and, if so, what
is the reaction of the Prime Minister
to the same?

Shri Jawaharlal Nehru: I have not
seen any such letter; I do not know
what it contains.

Shri Chintamoni Panigrahi: It has
come in other papers also.
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Some Hon, Members rose—

Mr. Speaker: I cannot allow every
hon. Member to put supplementaries
on every question, Next question,

Dandakaranya Scheme

Shri S, M. Banerjee:

Shri Sadhan Gupta:

Shri Supakar:

Shri Ajit Singh Sarhadi:

Dr. Ram Subhag Singh:
'ﬂﬁ'l'.{ Shri Surendranath Dwivedy:

Shkri Mohan Swarup:

Shri Hem Barua:

Shri Tangamani:

Shri Bimal Ghose:

Shri Sanganma:

Will the Minister of Rehabilitation
and Minority Affairs be pleased to
state:

(a) whether it is a fact that land
reclamation work in Dandakaranya
has received a set back on account
of the delay in the delivery of the re-
quisite machinery by the
Ministry;

Defence

(b) whether some more displaced
persons have been brought recently
to Dandakaranya; and

{c) the total number of displaced
persons or families brought from West
Bengal month by month from 1st
January, 1960 to 30th November,
19607

The Deputy Minister of Rehabilita-
tion (Shri P. S, Naskar): (a), (b) and
(c). The attention of the Hon'ble
Members is invited to the Progress
Report on the Dandakaranya Project
circulated (. {12 Members of the Lok
Sabha on the 28th November, 1960.

Shri S, M. Da_erjee: 1 want to know
whether it is a fact that orders for 75
tractors were to be placed on 26th
February, 1960 with the Defence Minis-
try and why the orders were placed
only on the 26th April, 1960?
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Shri P, 8. Naskar: It was decided to
place the order sometime in April and
it was done so.

Shri S. M, Banerjee: May I know
whether it is a fact that orders for
45 tractors have been placed on a
U.S. firm for Caterpillar tractors and
if so, what are the reasons why that

particular order was not palced on the
Defence Ministry?

Shri P, S, Naskar: It is a fact that
additional orders for 45 tractors in-
cluding the Caterpillar have been
placed with an American firm in
addition to the order for 75 tractors
placed with the DGOF of the Defence
Ministry. The Defence Ministry could
not supply the entire requirements of
the DDA in time, required for urgent
reclamation programme.

Shri S. M. Banerjee: The hon.
Minister stated that the Defence
Ministry could not supply in time.
My question was whether the order
was actually placed on the 26.h Feb-
ruary, 1960 or it was delayed and the
de’ay was on the part of the Rehabi-
litation Ministry in placing this order
on 26th April, 1960. I want to know
whether the delay is due to placing
the order or due to the inability of
the Defence Ministry to supply in
time?

Shri P. S. Naskar: The order was
placed, as was decided, in April and it
was stipulated in that order that deli-
very would bz done by October, 1960
The delivery, for some reasons, has
been delayed by the DGOF. They
could only deliver the tractors from
this month. The delivery date stipu-
lated on the original order was Octo-
ber, 1960. There was no delay in
placing the orders, as far as I remem-
ber.

Dr. Ram Subhag Singh: May 1
know the total acreage of land so far
reclaimed there and the acreage of
land which has actually been culti-
vated?



g177  Oral Answers AGRAHAYANA 22, 1882 (SAKA) Oral Answers 5178

Shri P, S. Naskar; [ would draw
the attention of the hon, Members to
the details that have been given in
the report that has been already cix_-
culated o hom. Members of this
House.

Mr. Speaker: Every day a question
is put as to what is the progress in
Dandakaranya. How can there be
progress? 1 am prepared to allow a
discussion on Dandakaranya, until
hon, Members are thoroughly satisfied,
once in six months. 1 am prepared to
allow three or four hours on Danda-
karanya, In the meanwhile, hon.
Members will go there and see for
themselves from time to time. This
would not allow the Government to
move forward at all. Next question.

Shri Tangamanl rose—

Mr, Speaker: 1 am not going to
allow. I will allow him ample op-
portunity some other time.

Export of Iron Ore

*g68. Shri.matl Na Palchoudhuri:
Dr, Ram Subhag Singh :

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that possibi-
lities for enlarging iron ore exports
to European countries are being ex-
plored;

(b) if so, details of the efforts that
are being made; and

(c) the progress made so far in
connection therewith.

The Deputy Minister of Commerce
and Indostry (Shri Satish Chandra):
(a) to (c). Iron ore is already being
exported to Europe. Possibilities of
enlarging these exports are under
examination with reference to specific
demands as well as port and railway
capacities,

Shrimati @a Palchoudhuri: Is it a
fact that Italy, West Germany and
Czechoslovakia have shown some
interest in Indian iron ore and to ex-

port that, we will need to expand the
ports in the South?

Shri Satish Chandra: Czechoslova-
kia is already purchasiag somsiderable
quantities of iron ore from us. Italy
and Wesi Germany had shown some
interest in purchasing our irom ore
from the west coast ports. Interest of
West Germany has slackened in the
recent period. Italy is already in the
fleld; they have contracted for the
purchase of about 1.5 lakh tons this
year.

' shri Jaganatha Rao: May I know
it any agreement has been reached
with Rumania for export of Indian
iron ore to that country?

Shri Satish Chandra: The Rumanian
Minister of Commerce has arrived in
Delhi only yesterday, Negotiations
are proceeding.

Shri Basappa: May I know the pos-
sibilities of exporting low grade iron
ore from west coast to Italy and other
places and if so, what steps have been
taken in this regard?

Shri Satish Chandra: The iron ores
that are being supplied from the west
coast are both high grade and low
grade. All the couniries want to pur-
chase certin gquantities of high grade,
medium grade and low grade ore in
order to ‘make a proper blend. Efforts
are being made and the present capa-
city is being fully utilised, Further
supplies from the west coast will
depend on the development of addi-
tional railway and port capacity.

Shri Thirumala Rao: In the agree-
ments between these countries and
India, is there any stipulation that
these ores should be taken in the
vessels of the buying countries or is
any portion reserved for Indian ship-
ping also?

Shri Satish Chandra: A portion ia
reserved for Indlan shipping. In
reply to a question the other day I
eaid that in the case of Japan, 10
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per cent is reserved for Indian ship-
ping, But Indian ships are not avail-
acle even to carry that quantity.

Shri Damani: May I know whether
the Governiment have worked out the
tolal export capacity of iron ore to
foreign countries and how it compares
with our present export?

Shri Satish Chandra: Last year, the
rallway capacity and thg port capa-
city was 3 million tons and we ex-
poried 3 million tons, This year, we
hope to export 3-5 million tons, as that
is the capacity indicated to us by the
railway and port authorities. It will
develop considerably during the third
Plan.

Shri Tyagi: May I know the coun-
try-wise break-up of the demand of
iron ore in foreign countries, whether
this is on barter system and whether
the money earned is in rupees or in
any other foreign exchange?

Mr. Speaker: The hon. Member may
table a question and I will admit it
as an unstarred question. The break-
up of the exports to all countries in
the world, the foreign exchange
earned etc.—are these matters to be
answered during the Question Hour?

Shri Tyagi: At least, may I know the
total value of the exports to all the
countries?

Mr. Speaker: All this information
is easily available in the sea-borne
trade of the Government of India.
Hon. Members must go to the library
whenever they have got leisure and
Jook into these matters. They are
easily available. The Question Hour
ought not to be utilised for eliciting
answers which can be easily found in
the books and reports available in the
library, What is the use of throwing
all the burden upon the Minister to
give all the statistics?

Shri Tyagi: If not country-wise ex-
ports, at least the total value may be
given.

Mr, Speaker: How can he give off-
hand? Country-wise exports cannot
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be asked except as an unstarred ques-
tion. The total value of the imports

is also available in the sea-borne
trade,
Dr. Ram Subhag Singh: Is there

any proposal to explore and develop
any new areas for meeting the export
requirements of iron ore?

Shri Satish Chandra: The Inte.me-
diate Port Development Committee
has submitted its recommendations
which are under the consideration ot
the Ministry of Transport and Com-
munications. Some additional capa-
city for mechanical loading, etc. is
being provided in various ports.

Shri P. K. Deo: Is there any pro-
posal by Government not to export
iron ore, but to export pig iron, so that
an impetus may be given to the deve-
lopment of the iron industry in this
country, specially of medium-scale
ones like the low-shaft furnaces?

Shri Satish Chandra: Only small
quantities of pig iron are exported to
other countries. All the iron and steel
that we produce now have to be uti-
lized in the country, because we are
a net importer of steel, So, we can-
not spare large quantities of pig iron
till the production of iron is stepped
up very considerably,

Shri Shivananjappa: 1In a recent
survey of Mysore State it was found
that we have about 5 million tons of
high grade iron ore for exploitation.
May I know whether Government
have taken steps to develop it fo1
export?

Shri Satish Chandra: The iron ore
from Mysore is being exported through
Madras port and other minor ports.
There is a scheme under consideration
for the dewvelopment of Mangalore
port, That is under consideration of
Planning Commission, Ministry of
Transport and Communications and
the Ministry of Finance.
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Distribution of Scooters

4
869 ; shri Ram Krishan Gupta:
* \_Shri Ram Garib

Will the Minister of Commerce and
Industry b: pleased to state:

(a) the nature of steps taken or
propcsed to be iaken to ensure eqguit-
able distribution of scooters at fair
prices; and

(b) the result thereof?

The Minister of Industry (Shrl
Manubhai Shah): (a) and (b). A
statement is laid on the Table of the
Sabha.

STATEMENT

The distribution and sale of scooters
has been controlled with effect from
2nd September, 1960 by issue of
Scooters (Distribution and Sale) Con-
trol Order, 1960,

The salient features of the Control
Order are:

(1) The dealers are required to ell
scooters to only those persons whose
orders have been booked by them,
strictly in the order of priority in
which the orders have been booked;

(ii) With a view to eliminating non-
genuine orders, every prospective pur-
chaser 1s required to furnish along
with the application for registration of
order a bank quarantee for Rs. 250

{iii) No person can purchase mor:
than one new scooter during the same
calendar year;

(iv) No person can sell a scooter
before the expiry of one year from
the date when it was first purchased
as a new scooter, except wunder a
permit in writing from the Control-
ler.

As the Control Order came into force
only recently it is yet premature to
assess the result thereof. However,
it can be said even at this stage that
the issue of this Order has largely
resulted in the elimination of non-
Eenuine buyers from the market.

Shri Ram Krishan Gupta: May I
know whether a dealer is required
to sell the whole quota of scooters on

priority basis or ig there any excep-
tion?

Shri Manubhai Shah: There is no
question of priority basis. It is done
on the basig of first come first served
as registere! with the dealers.

Shri Ram Krishan Gupta: From the
statement I find that no person can
sell a sccoter before the expiry of
one vear from the date when it was
first purchased, except under a permit
in writing from the Controller. May
I know whether any such sale has
been allowced by the Controller so
far?

Shri Manubhai Shah: Those figures
do not come here, because we have
decentralised control. Now  every
State  Controller exercises such
authority. But we have no reason to
believe that many permits would
have been given. B

Shri Tangamani: May I know
whether Government have got details
of those who have applied for
scooters and how much have been
served? May 1 also know whether
they will take Rs. 250 in cash instead
of a bank guarantee?

Shri Manubhai Shah: There are
both types of customers. Some
people can afford to give a bank
guarantee. Others pay their deposits.

Shri B. K. Gaikwad: May [ know
the names of dealers or agents who
distribute the scooters What is the
cost now?

Shri Manubhai Shah: The cost
varies round about Rs. 2,500, Rs. 2,700
and Rs. 3000, There are many
dealers who are distributing agents.

Shri Achar: I find from the state-
ment that one person can have only
one scooter? What is the reason

behind it?

Shri Manubhai Shah: We have not
come to a stage when we can afford
to give more than one scooter to arn
individual.
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Shri Tyagi: What is the percentage
of profit permitted %o the manufac-
taring firms?

Shri Manubhai Shak: There is mo
sontrol as such en prices. But they
generally offer broadly reasonable
terms with reasonable profits.

Shri Tyagi: So the prices are fixed
by the manufacturers themselves?

Shri Manubhai Shah: No. In the
case of many commodities which are
in scarcity the price is alwayss approv-
ed by the Government. Generally we
allow 12 per cent return on the capi-
tal outlay, as recommended by the
Tariff Commission for various com-
modities.
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That is the precise order. He
cannot re-sell it for a year.

Mr. Speaker: Hon. Members must
take the trouble of going to the
Notice Office and seeing the answers
and the statements laid on the Table
before putting questions. It is rather
unfortunate that hon. Members ask
the same questions which have
already been answered. In future, 1
will make a note of hon, Members
who put questions which have already
been answered for future guidance.
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Shortage of Cement

Shn.'}-l’m Dev:
Shri Shree Narayan Das:
/Mri Radha Raman:
Shri D. C, Sharma:
Shri Ram Garib:

Will the Minister of Commerce ana
Industry be pleased to state:

(a) whether any assessment as to
the present position of supply and de-
mand of cement in the country has
been made;

(b) if so, what is the result; and

(c) the step taken to meet the situ-
ation?

The Minister eof Industry (Shri
Manubhai Shah): (a) to (c). A state-
ment is laid on the Table of the House,

STATEMENT

(a) and (b). Yes, Sir. The present
demand for cement is estimated at
about 0.95 million metric tons per
month and the present availability is
about 0.70 million metric tons per
month,

(c) In order to obtain the maximum
production with the existing plant and
machinery in cement factories, steps
are being taken to ensure that the
factories are adequately supplied with
coal and that the cement produced is
moved expeditiously,

Several schemes have been sanction-
ed for the expansion of existing fac-
tories ag well ag for the installation
of new ones and these are being pur-
sued vigorously. The annual installed
capacily, which at present stands at
8.7 million tons, is expected to rise to
9.5 million tons by the end of 1960-61,
10.2 million tons by 1961-62, and capa-
city already licensed for implementa-
tion comes to 12.5 million tons by
1963-64. The approved capacity so far
comes to 156 million tons but the
balance of 3.1 million tons is yet to
be considered for capital goods and
plant. The target capacity fixed for
Third Plan is 15 million tons.
It is hoped to approve for
plant and machinery the balance capa-
city of 3.1 million tons soon. If neces-
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sary, the target will also be revised
upwards, All efforts are being made
to rapidly expand the production of
cement.
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Shri Damani: What is the licensed
capacity of cement production per
day? How much is produced daily at
present?

Shri Manubhai Shah: The present
licensed capacity is 15.6 million tens,
which is 6 lakhs tons more than the
Third Plan target so far decided by
the Planning Commission and the
Ministry. But we are trying to push
up this produstion and I have already
given a statement of the year-wise
anticipated production. If the hon.
Members go through the statement
they will find I have given the figures
for each year during the Third Plan.

Shri Basappa: Recently, the hon.
Minister has opened a cement factory
in my own district. May I know the
capacity of that cement factory and
when it will go into full production?

Shri Manmbhai Shah: Its capacity
will be 100,000 tons when it goes into
full production. Its capacity will be
double: when it can produce another
100,000 tons.
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Shri Yadav Narayan Jadhav: May
I know whether the additional capa-

.city that will be installed in the Third
Plan will be in the public sector?

Shri Manubhai Shah: No, all in
the private sector, except three fac-
tories, one in Choorki, another in
Bhilai and the third in Mysore State.

Shri Tangamani: From the state-
ment I find that although the licensed
capaci®, is 13 6 million tons, there is
still doubt about getting the plans for
31 million tons. May I know whe-
ther final steps have been taken to
guarantee ins‘allation of plants of 3:1
million ton capacity?

Shri Manubhai Shah: Actually
there is no doubt about this., As the
House knows, we have already
Aayeloped capacity to manufacture
wumnplete cement plants in the coun-
try. The House will be glad to know
that we are in a position now to
manufacture 64 complete standard
plants of 600 tons per day. We arc
trying to increase the indigenous
capacity so as to cover this 3:1 million
tons.
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Third Five Year Plan

*872. Shri Harish Chandra Mathur:
Will the Minister of Planmning be
pleased to state:

(a) what is the basis on which it is
estimated that public sector enter-
prises will contribute 440 crores and
more for the Third Five Year Plan;
and

(b) what is the break-up of this
figure?

The Depuity Minister of Planning
and Labour and Employment (Shri
L. N. Mishra): (a). The estimate of
Rs. 440 crores ia respect of surpluses
of public enterprises (other than
Railways) represents the balance of
resources available with public enter-
prises after providinz for their work-
ing expenses as well as depreciation
outlays. This takes into account the
estimated increase in outut in the
course of the Third Plan.

(b). Of the aggregate figure of Rs.
440 crores, Rs, 300 crores is in res-
pect of Central Government enter-
prises and the remaining Rs. 140
crores in respect of State Government
undertakings,

Shri Harish Chandra Mathur: 1
had expected them to give a full
break-up. As a matter of fact, I
wanted to know this even in the
Parliamentary Committees which you
had appointed. I asked this question
there. I could not get the break-up.
Then I was forced to ask this ques-
tion so that we could get some indi-
cation, I had thought that there
would be a statement laid on the
Table of the House. You ask us not
to ask questions information regard-
ing which is available, But I have
been hunting for an answer to this
for the last three months and ne in-
dication has been given.

Shri L, N, Mishra: A firm figure on
plant-wise basis js not available. We
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took a tentative account of all the in-
dustries and this was put in the Draft
Plan., We have prepared a proforma
and are writing to the ministries con-
cerned. By the time the Plan is fina-
lised we shall get the firm figures,

Shri Harish Chandra Mathur: What
was the totul profit dervied from the
public scector en'erprises during 1959-
60 and what is the budgetted figure
for 1960-617

Shri L. N. Mishra: As you know, Sir,
the annual statements of accounts of
all the public undertakings are plac-
ed on the Table of the House. The
hon. Member can go to the Library
and find out the figures on industry-
wise basis,

Shri Harish Chandra Mathur ] have
asked the Library and the Research
Section to give me all the figures.
The are not available anvwhere ex-
cept in this book which was laid on
the Table of the House. Of all the
public enterprises the figure given is
Rs. 5 crores, that is, for all these going
concerns, If it is Rs, 5 crores during
the year 1858-60, how do they feel
that this will be stepped up to Rs.
440 crores? For one year it is Rs. 5
crores. ...

Mr. Speaker: If for one year it is
Rs, 5 crores, for five years, 5 multi-
plied by 5, it is Rs, 25 crores, How
does it come to Rs. 440 crores? (In-
terruption). That is the pith or sub-
stance of the question,

The Minister of Labour and Employ-
ment and Planning (Shri Nanda):
The hon. Member has himself acknow-
ledged the fact that there is a publica-
tion which gives all this information
so far as undertakings completed and
in operation are concerned. The
question of interpretation is a sepa-
rate matter, There is complete infor-
mation in this table, As regards the
Third Five-Year Plan, the hon. Mem-
ber must be aware that a much larger
velume of investment is going to be
provided for the undertakings in the
Third Five-Year Plan and therefore

the situation cannot be understood in
terms of a certain number of years
muliiplied by the return for 1959-80.
There is no comparison at all, These
arc aproximate figures so far. In the
course of the next few months we
will make them as accurate as possi-
ble, 1 believe later on  more accu-
rate information will be available to
the House,

Shri Damani: May I know if the
figure of Rs, 440 crores includes the
revenue by way of income-tax or
gross profit transferred to Central Re-
venues?

Shri Nanda: No, Sir. This figure is
exclusive of interest paid by these
concerns on the loans extended to
them by the Government. It
only includes net surplus and the
depreciation reserves.

Mr, Speaker: Hon. Member wants to
know if the amount which may have
to be paid if it js a private undertak-
ing by way of interest is taken into
account, Is this exclusive of that
portion, that is, income-tax?

Shri Nanda: Yes, Sir.

Mr, Speaker: It is exclusive of both
interest and income-tax,

Shri Tyagi: To make a fair assess-
ment of this estimate which has been
given by the Planning Commission,
may I know their total contribution
during the Second Five-Year Plan pe-
riod? After all, they must have cal-
culated that. How much did they
yield during the Second Five-Year
Plan period? On the basis of that
figure alone they could make an as-
sessment for the future, What was it?

Shri Nanda: The contribution is
going to be largely from the iron and
steel plants. You cannot have any
comparison with the Second Five-
Year Plan for that purpose.

Shri Tyagl: May I take it that the
Planning Commission did not care to
calculate as to how much these public
sector undertakings have contributed
to the exchequer?
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Shri Nanda: There is that calcula-
tion. Details are also available.

Mr. Speaker: The hon, Minister re-
ferred to the book placed on the Table,
I have allowed a discussion on that
Shri Mathur had asked for a discus-
sion of this matter, It is this morning
that 1 passed orders allowing a dis-
cussion on this matter, that is, on the
report laid on the Table of the House
relating to public undertakings, Hon.
Members may reserve all their com-
ments till then, Next question.

Shri Harish Chandra Mathar: We
may reserve our comments, but may
we elicit some information which will
be useful for that discussion?

Mr Speaker: It is today at 3 pm.

Shri Harish Chandra Mathur: I am
initiating the discussion at 3 p.M. to-
day and am wanting to elicit some
information which will be helpful for
the discussion itself,

Mr, Speaker: He has tried to elicit
information, but that information will
be calculated in the course of two
months so far as the next Plan is con-
cerned, So far as the existing one is
concerned, the hon. Minister has said
that a different kind of interpretation
is being put by the hon. Member as
regards the figures that have been
given, Both can look into this matter
and be ready at the time of the dis-
cussion. Next question.

Shri Harish Chandra Mathur: I have
asked him certain things,

Mr, Speaker: Let him ask all this
this afternoon. I will allow him
ample opportunity.

Shri Braj Raj Singh: The time al-
lotted is only two hours,

Shri Harish Chandra Mathar: I have
already written to you that the time
allotted for two motions of such im-
portance is only two hours.

Mr. Speaker: Let us see, He wants
%o take away the whole Question
Hour to supplement those two hours?
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Shri Harish Chandra Mathur: I
have written to you separately for
this,

Mr Speaker: Lat it be mantioned
then.

Central Staff College

+
Shri Ajit Singh Sarhadi:

.
873, Shri Rameshwar Tantia:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Unstarred Question No,
362 on the 12th August, 1960 and state:

(a) whether Government have since
finalised the details of the scheme of
the Central Staff College for Industrial
Extension Service; and

(b) if so, the nature thereof?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). A state-
ment is laid on the Table of the House.

STATEMENT

It has been decided to set up a Cen-
tral Industrial Extension Training In-
stitute at Hyderabad for the Smmall
Scale Industries Organisation,

The main function of the Institute
will be to impart training in Industrial
Extension techniques to the officers
of the Small Scale Industries Organi-
sation as well as to the officers of the
Departments of Industries of the State
Governments, The Principal of the
Institute hag been appointed, and the
other staff is yet to be recruited The
syllabi for the course to be conducted
at the Institute and other details are
being finalised.

Shri Ajit Singh Sarhadi: May I
know if it is not a fact that there is the
largest concentration of small-scale
industries in northern India angd if
there is any such proposal under con-
sideration to have a college of that
kind in the north, particularly when
the training imparted pertains to small
scale industries organisation?

Shri Manabhal S8hah: This was not
from that angle because in Hyderabad
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we have the Central Staff College for
higher administrative personnel and to
take advantage of proper co-ordination
so that we do not have to duplicate
too much of staff it was considered
more advisable and economic to have
this Staff College also there,

Shri Ajit Singh Sarhadi: Is it not a
fact that the College would pertain
also about imparting training of in-
dustirial extension technigue to officers
of small-scale industries organisation?
As in northern India Delhi and Pun-
jab have got the largest concentration
would not that facility of the esta-
blishment of another college in the
north also be given?

Shri Manubhai Shah: It is not so
much a question of existence of the
number of small-scale industries, It
ig for the officers of the small-scale
extension service. But there are
many courses like business manage-
ment, normal administration and va-
rious other aspects which, as the
House knows, have been fully deve-
loped in the Central Staff College at
Hyderabad. Therefore these two col-
leges can properly co-ordinate these.

Sh-i Yadav Narayan Jadhav: In
what time will this College begin?
May I also know whether it is a fact
that there js a great shortage of tech-
nical staff in the country at present?

Shri Manubhai Shah: For the pre-
sent we are appointing the Principal
and four Assistant Professors for the
Central Industrial Extension Staff Col-
lege at Hyvderabad. But there wil" be
other staff also. We hope to start it
next vear.

Shri Braj Raj Singh: May I rise
on a point of order? The statement
placed by the hon, Minister on the
Table of the House says:

“The Principal of the Institute
hias been appointed and the other
staff is yet to be recruited. The
syllabi for the course to be con-
ducted at the Institute and other
details are being finalised.”
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In reply to a supplementary now he
admits that the College will begin
functioning some time pext year, The
point is: How the Priniciapl has been
appointed? We shall be incurring
some expenditure and doing nothing
when even the syllabi have not been
decided upon,

Shri Manubhai Shah: All the forma-
lities are being undertaken by the
Principal himself because, after all,
unless you have a body properly lo-
cated it is very difficult to go intp all
these details of academic and practical
training. So the Principal has al-
ready started the work. The recruit-
ment is going on, Equipment is being
purchased. It is always necessary to
have the top man in advance of the
institute so that the institution can
function scientifically,

Shri Yadav Narayan Jadhav: How
many officers will be trained every
year?

Shri Manubhai Shah: The idea is #o
train about 100 extension officers from
the State and Central Governments
and also to take a similar number
from the private industries,

Mr. Speaker: Shri Gaikwad.

Shri B, K, Gaikwad: My question
has been covered.

Machine Tools

Shn‘_s_Ajit Singh Sarhadi:
Shri Kodivan:

Shri Imdrajit Gupta:
Shrimati Renu Chakravartty:
Shrimati R:nuka Ray:

Shri Ram Krishna Gupta:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government have any
proposal to establish two more facto-
ries for the production of machine
tools in the public sector;

(b) if so, the esiimated cost of each
factory;
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(c) whether any sites have been
seiseizd for the location of these fac-
tories; and

(d) if so the names of the sites
selected?

Th: Minister of Indusiry (Shrl
Manubhai Shah): (a) to (d). The
Hindustan Machine Tools Lid. have
been entrusted with the task of de-
veloping a project report for the set-
ting up of two more factorics in the
public sector for the production of
medium type of machine toois, The
estimnates of cost, selection of sites etc
are under examination by the Hindus-
tan Machine Tools and their report
is awaited,

Shri Ajit Singh Sarhadi: May I ask
him whether there is any tentative
target date fixeq for having these
tactories? Could the hon. Minister tell
us that there will be one in the north
also?

Shri Manubhai Shah: Our idea is to
havz one of these two factories in the
north. The site is actually not locat-
ed, We expect that by the middle of
the fourth year the Third Plan both
the factories with 1000 ton machines
oils per year capacity would have been
established.

Shri Indrajit Gupta: May I know
whether in the setting up of the two
proposed new factories there is to be
oo element of foreign collaboration at
all and they will be set up entirely
with our own resources?

-

Shri Manubhal Shah: The resources
will be ours, But, the technical col-
laboration will be there, We are ne-
gotiating with four countries for col-
laboration in differemt types of
machine tools

Shrl Indrajit Gupta: Which coun-
tries?

Shri Manubhai Shah: East Germany
will be one, We are also discussing
with West Germany, UK., the Soviet
Union and Poland,
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Strike at Heavy Electrical
Bhopal

Projeet

+
+g7¢, J Shri Indrajit Gupta:
" |_Shri N. R. Muniswamy:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether a strike of over 2,000
apprentices of the Heavy E'ectrical
Project Bhopal, took place recently;
and

(b) if so, the grievances of the
sirikers and how far they have been
redressed?

The Minister of Industry (Shri
Manaobhai Shah): (a) Yes, Sir. There
was a strike for two days ie., 13th
and 14th October, 1960. They resum-
ed work unconditionally on 15th
October, 1960.

(b) Their claimmn was that some of
the trainees who had completed their
course of training should be absorbed
in the factory on regular employment
when production commenced. They
Rave since been absorbed.
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Shri Indrajit Gapta: Tt seems to be
a very unusually large number of
apprentices for this particular plant
if 2000 we e involved in this strike.
I want to know whether, when these
apprentices were taken on—a  very
large number of  apprentices—they
were given to unders and that once
they completed their apprenticeship
course, and the p’ant went into pro-
duction, a majority of them would be
ensured permanent employment there?

Shri Manubhai Shah: Yes, Sir. This
word “apprentice’ is not quite in the
normal scnse of the term. They are
pre-production trainees who are being
given training to pick up the skill re-
quired for the Heavy Elec'rical pro-
ject. Now we have about 3000 boys
under training there. It is clear that
those of them who qualify after train-
ing and have the proper competence
will all be absorbed.

Mr_ Speaker: Next question.
Shrimati Mafida Ahm~d: 877.

Shri K. N. Pande: I want to ask one
question.

Mr Speaker: On the last question?

Shri K. N. Pande: On the last ques-
tion. May I know whether the ap-
prentices have been recruited taking
into consideration the vacancies to be
created in the future?

Shri Manubhai Shah: Not only
vacancies. This is a new plant. There-
fore, to man the entire project, it will
require 18,000 semi skilled technicians
and Engineers: It is a very very big
enterprise. Four thousand have been
recruited so far. They are all being
trained now. Most of them have been
found extremely competent. We will
have to recruit 4,000 more.

Shri Indrajit Gupta: If it was clear
from the beginning that these people
would be absorbed here provided they
qualified, how did it come about that
2000 people had to go on strike?

Shri Manubha! Shah: Because there
are many friends like my hon, friend

questioning me here who give them
different types of hopes and raise
doub's in their minds.

Naga Hostiles

+
Shrimati Mafida Ahmed:
*877. { Shri P. R. Patel:
| Shri M. M. Gandhi:

Will the Prim: Minister be pleased
io state:

(a) whe.her 1t 15 a fact that a ser-
ious clash took place between  the
Naga hostiles and village guards near
Mokokchung on the 7th October, 1960;
and

(b} if so, the details of the incident?

The Parliamentary Secretary to the
Minister of External Affairg (Shri J.
N. Hazarika): (a) and (b). A clash
took place between the Naga hostiles
and the Village Guards near Mokok-
chung on the night of the Tth Octo-
ber, 1960 at about 23:30 hours. Nearly
a hundred hostiles attacked Mopung-
chukit post from three different dir-
ections and also set fire to the nearby
huts. The Vi lage Guards held ground
against superior manpower and fire
power for two hours. The hostiles
fled on arrival of the army reinforee-
ments: In the encounter two Village
Guards were injured. One Village girl
was killed and another wounded. One
hostile was killed and several others
are believed to have been injured.

Shrimati Mafida Ahmed: In the light
of the reply given just now, it is
evident that our forces and the Vill-
age guards were overpowered by the
rebe’s. Moreover, it is apparent that
the hostiles were equippei with more
effective weapons, perhaps supplied
by outside powers. On many occas-
ions we were told that the Govern-
ment have no precise information
abou* that. In this connection, may
I draw the attention of the Govern-
ment to the despatch appearing in the
Observer dated 5th December. 1960
in which it was revealed that arms
are being supplied by Peking through
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the Burma border? May I know whe-
ther the Government have any authen-
tic information about that?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): It is hardly correct to say
that these Village guards were over-
powered by the hostiles kecause the
answer states that they stood their
ground courageously till reinforce-
ments arrived, in spite of the fact that
they had normal smail arms and the
ohers had some bigger arms. Re-
garding the hon. Member's question
about supply of arms to them, I do not
know what the Observer has said.
Presuming that it says what the hon.
Moember says, we have no direct infor-
maiion on the subject that arms are
being supplied to them by outside
sources. I is possible, of course, that
they may have been supplied.

Shri P. C. Borooah: May 1 know
if it is a fact that Naga hostile activi-
ties have increased since the declara-
‘tion of the separale Naga State?

Shri Jawaharlal Nehru: There was
some increase for some time. But,
they have not increased later. It is
rather difficult to judge. In a sense,
it is true that there was an effort to
increase them after that agreement
with the Naga National Convention.

Shri Basumatari: May I know whe-
ther the Government is aware of what
the actual attitude of the Nagas since
the declaration of separate Naga land?

Shri Jawaharla! Nehru: The attitude
is that a very great majority of them
have welcomod this agreement whiie
there are a number es.imated various-
Iy at 1500 or so, in possession of arms,
who continue to act in a hostile man-
ner.

Shri Hem Barua: 1 just wanted to
yaise this issue and sought your per-
mission. Then vou were pleased to
say that I can submit a Notice calling
attention or something like that. I
did that. I have been informed Ilast
night that that also has been  dis-
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allowed by you. In view of that, I
just now wanted to draw the attention
of the Prime Minister to that speci-
fically.

Mr. Speaker: He may ask the ques-
tion.

Shri Hem Barua: May I know whe-
ther the attention of the hon. Prime
Minister has been drawn to the report
in the Observer dated 4th December,
1960 to the effect that China is helping
the Naga rebels in the area of India-
Burma border... ..

Mr. Speaker: Order, order; the same
guestion that was put.

Shri Hem Barua: I wanted to raise
this matter. There is another part
which she has left.

Mr. Speaker: The hon. Member 1is
repeating the question which has been
aircady asked and answered.

Shri Hem Barua: I won’t repeat that.
1 want to know whether the Prime
Minister’s atiention is drawn to an-
other part of the report in the Obser-
ver dated 4th December, 1960 to the
effect that this ma.ter of supply of
arms along the India-Burma border to
the Naga rebels by China was raised
by our hon. Prime Minister when
U Nu, the Burmese Prime Minister
visited New Delhi?

Shri Jawaharlal] Nehru: No, Sir.
Neither the Prime Minister of Burma
nor anybody else has spoken to me
abou: it.

Shri Tyagi: In view of the fact that
the Prime Minister is busy with so
many other problems and the Defence
Minister is away for three or four
months, may I know if any of his
colleagues is looking into these im-
portan' problems which arise from
day to day in connection with hostile
activity in Naga land, so as to guide
the people there, or is it being deall
with only by papers?

Shri Jawaharlal! Nehru: Yes, Sir.
They are referred to me frequently,
and they are referred, by me frequent~
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ly to seme of the members of  the
Foreign Affairs Committee of the
Cabinet. .

Shri Hem Barua: Is it a fact that the
so-called Government of the Naga
underground hostiles have made ela-
borate preparations for the killing of
the leaders of the Naga National Con-
vention who signed the agreement in
Delhi with the Government of India,
and have issued a secret circular to
their followers on the 15th August lo
this effect? I say this on the authority
of Shri Kevisucha who was a member
uf the delegation which came to Delhi,

Shri Jawaharlal Nehru: I have not
quite understood the purport of the
question.

Mr. Speaker: He wants to know
whether the Prime Minister is aware
that there is an underground move-
ment to cut down the heads of all
the people who are pariies to the
agreement, and whether a notice or
circular has been issued by them.

Shri Jawaharlal Nehru: I have not
heard about the cutting off of any-
body's head.

Shri Hem Barua: He wants to know
the purport of my question. The
agreement that has been entered into,
maybe, is not relished by some
people.

Shri Jawaharlal Nehru: There have
been, I suppose, threats to those peo-
ple who entered into the agreement,
and that has been the policy of the
hostiles. Sometimes they go and attack
u village and threaten them to give
them arms or money or food. ‘That
15 so. But I do not quite understand
what the hon. Member really wants
to know. This is a general kind of
statement.

Shri Hem Barua: I put this question
only because of the fact that there has
been an intensification of the activities
of the hostile Nagas.  Recently the
Naga hostiles came and looted the
Saraipani tea estate, and there have
also been attacks on somé people in
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Mokokchang and Manipur. It is on
the authority of Shri Kevisucha who
was a member of the Naga delegation
1o New Delhi that I say that prepara-
tions are being made to do all these
things That is why I wanted to know
whether Government were aware of
any preparation of this sort that has
led to the intensification of the hostile
Naga activities there.

Shri Jawaharlal Nehru: Ever since
this agreement of the Naga National
Convention, the hostiles have been
very angry, very displeased with this,
and trying to show off that they can
create trouble. That is so. Several
incidents have happened.

Shrimati Mafida Ahmed: In view of
the fact that even after the agreement
for the formation of Naga Land the
depredations are as menacing as be-
fore, in view of the report in the press
that four of our airmen have been
sentenced to imprisonment by a Naga
court and since four of our army men
are still in the custody of the hostile
Nagas. May I know whether Govern-
ment proposed to  postpone the in-
auguration of the new set-up till they
are released?

Shri Jawaharlal Nehru: I see na
connection between the two. In fact,
one should go ahead rapidly with the
inauguration of the new set-up. Tt
will be an absurd thing, a completely
wrong thing, to postpone setting this
up because the hostiles hold, un-
fortunately, four or our airmen. That
will even give them a handle to hold
up this thing altogether. I am sur-
prised that any Member should even
suggest this.

Mr. Speaker: Next question.
Shrima'i Ila Palchaudhuri: 886 may
also be taken up with 878.
European Common Market

- ¢878. Shri Hem Barua: Will the
Minister of C ce and Industry
be pleased to state:

(a) whether the Indian Delegation
to the Seventeenth GATT session held
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in Geneva, made any suggestions to-
wards mitigating the effects of the
European Common Market as also
those of European Free Trade Associ-
ation on the trade and economies of
Asian countries, particularly those of
India; and

(b) if so, what are these suggestions?

The Minister of Commerce (Shri
Kanungo): (a) and (b). A statement is
lid on the Table of the House.

STATEMENT

During the Seventeenth Session of
the GATT, the Indian  Delegation,
jointly with the Delegations of 18
other less developed countries in the
course of a joint representation to the
highly developed countries, made a
special appeal to the countries who
were members of the European Econo-
mic Community and the European
Free Trade Association to adopt liberal
tariff and commercial policies to-
wards the trade of less advanced coun-
tries. These member countries were
also particularly requested to bear in
mind during the course of the Tariff
negotiations that are in progress, the
need to help the less developed coun-
tries to increase their export earnings
and the difficulties that they would
have in offering reductions in their
import tariffs so as fully to match any
concessions that might be granted on
their exports.

Europzan Common Market

+
1
( Shrimati Na Palchoudhuri:
Shri Vidya Charan Shukla:
Shri Kalika Singh:
Shri Aurobinde Ghosal:
*886.) Shri B. Das Gupta:
Shri P. C. Borooah:
Shri Hem Barua:
| Pandit D N. Tiwari:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government of India's
attention has been drawn to the re-
ported news that Britain is stated to
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be under great pressure to join the
European Common Market;

(b) whether the Government of the
U.K. have referred this matter in re-
cent months to the Commonwealth
countries including India; and

(¢) if so, the reaction of the Govern-
ment of India thereto?

The Minister of Commerce (Shri
Kanungo): (a) to (¢). A statement is
laid on the Table of the House

STATEMENT

Yes, Sir. There was a general ex-
change of views between the represen-
tatives of the UK. and those of the
other Commonwealth Governments on
the guestion of the proposed associa-
tion of the UK. with the European
Common Market (ECM) at the Com-
monwealth Finance  Ministers’ Con-
ference held in London during Sep-
temnber, 1960. As the negotiations bet-
ween the UK. and members of . the
European  Economic Community
(EEC) on the above question are still
continuing, it is not known what form
the proposed association of the UK.
with the European Common Market
will ultimately take. The question of
the Government of India having cer-
tain reactions in the matter does not,
therefore, arise at this stage. The de-
velopments in this connection are,
however, being watched.

Shri Hem Barua: Was a suggestion
made at this conference that arrange-
ments should be made by some select-
ed Asian countries on the lines of the
European Common Market to counter-
act its influence or effects; if so, what
was the response of the other partiei-
pating countries to this suggestion
made by India?

Shri Kanungo: No, Sir. Neither at
the GATT nor the Commonwealth
Finance Ministers’ Conference was
such a suggestion made. Obviously, It
should not be made. This proposal is
being cansidered by several countries
in the ECAFE conference.

ECAFE, after deliberation of about
three years, has taken the line that



520§ Oral Answers AGRAHAYANA 22, 1882 (SAKA) Written Answers 5206

they should try for the present to in-
tensify intra-regional trade and watch
the experience because Asian coun-
iries are not competitive with Euro-
pean markets, they are competitive
only among themselves.

Shri Hem Barua: Is it a fact that a
ruggestion was made for reduction of
the tariffs imposed at present by the
Western countries; if so, what was the
response to this suggestion?

Shri Eannngo: According to the
Rome Treaty tariffs between the Euro-
pean community countries are being
reduced by stages. The next reduc-
tion will come on 1st January, 1961.
That is among themselves. That may
result in the members of the com-
munity countries getting their sup-
plies from among themselves or from
their territories. It may have an effect
upon exports from  other countries,
but in the last GATT conference this
matter has been put up to other coun-
tries by 18 countries of Asia and
Africa, and this question of tariff ne-
gotiation is being pursued. The main
point we have in our favour, so to
say, is this, that unless the European
countries buy a larger quantity of
goods from our area, we will be in-
capable of buying more from their
area,

Shrimati Na Palchoudhuri: Since the
Commeonwealth is also an economic
entity, what safeguards will India ask
for if Britain enters the European
Common Market as a  full-fledged
market?

Bhri Kanungo: As the statement
shows, that point has been discussed
preliminarily. The UK. has not yet
made up its mind. When it does, that
point will be considered because trade
tieg are so intimate that they cannot
be diverted so quickly.

Shri Yadav Narayan Jadhav: The
statement refers to an appeal to the
European Economic Community and
the European Free Trade Association
to adopt liberal tariff and commercial
pulicies towards the trade of less

advanced countries. In view of this,
may I know whether the commereial
policy of this country will be changedy

Shri Kanungo: Yes, that is what I
said earlier, that the policy between
the countries of the Rome Treaty is to
reduce their tariffs gradually and
bring them to nil. Then they have te
orient their policy with other coun-
tries within the framework of GATT,
and those negotiations are now taking
place in Geneva.

Shri Raghunath Singh: Sir, 885 is an
important question, it should be taken
up. It relates to Chinese propaganda
on the NEFA border.

Mr. Speaker: Shri Raghunath Singh
should have given notice earlier.

Shri Raghunath Singh: I thought
that it will be taken up in the normal
course.

Mr Speaker: [ have already said
that five minutes before the close of
the Question Hour, I would be pre-
pared to take up any questions which
are very important, if the House gen-
erally desires that they should be
taken up.

Shri Raghunath Singh: There is no
short notice question today. There-
fore, this may be taken up.

Shri Hem Barua: Yesterday, I wrote
to you at about 10.30 am. for taking
up a similar question, but I was ne-
glected.

Mr Speaker: But, we were so much
interested in the other questions that
the hon. Member himself forgot to
mention it again.

Shri Hem Barua: I just trled_ to
raise it again, but I was brushed aside.

Mr. Speaker: It is too late now. Tha
Question Hour is over,

WRITTEN ANSWERS TO
QUESTIONS
Reports of Public Undertakings

*g71. Shri Vidya Charan Shukla:
Will the Minister of Commerce andl
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Industry be pleased to refer to the
reply given to Starred Question
No. 905 on the 38th August, 1860 and
state:

‘a) whether consideration has been
completed by Government of the
recommendations of the Estimates
Committee in their 20th and 60th
Reports that for all public under-
takings a performance and programme
statement for the budget year
together with the previous year’s
statements should be made available
to Parliament at the time of the annual
budget;

(b) if so, the result of the conside-
ration; and

(¢) if the reply to part (a) above
be in the negative, the reasons for
the delay in arriving at a decision?

The Minister of Industry (Shri
Manubhai Shah): (a) to (c). Sir, the
Minister of Finance will answer this
Question on a subsequent date.

Export of Chemicals

*875. Shri Khimji: Will the Minis-
ter of Commerce and Indusiry be
pleased to state:

(a) whether 2 delegation left for
Middle East and Africa to step up the
export of chemicals to that region
during this year; and

(b} if so, whether the delegation
has submitted its report?

* The Depuiy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b). Yes, Sir. The delega-
tion returned to India on 22nd Octo-
l':gr,. 1980 and its report is awaited.

Fertilizer Plant at Trombay

879 Shri Ajit Singh Sarhadi:
* | Shri Hem Barua:

Will ‘the Minister of Commerce and
Industry be pleased to state:

..(a) whether it is a. fact that the
Government of U.S.A. will finance the
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entire cost of the fertilizer plant to
be built at Trombay;

(b) if so, the nature and details of
the deal; and

(c) the potential production of the
fertilizer factory?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b). Yes, Sir. The U.S.
Authorities have offered 30 million
dollars from the Development Loan
Fund for import of eguipment and
28 million dollars from PL 480 Funds
for meeting rupee expenditure.

(c) 90,000 tons of fixed nitrogen to
be produced partly in the form of
urea and partly as a mixed fertiliser
containing both nitrogen and phos-
phorus.

Manufacture of Newsprint

[ Shri Agadi:
*880. { Shri Sugandhi:
LShri Achar:

Will the Minister of Commeree and
Industry be pleased to state:

(a) whether permission has been
accorded to or application received
for setting up a Rs. 10 crore news-
print factory for manufacturing News-
print from sugarcane bagasse to
Messrs, Sahu Jain Ltd. in Maharashtra
State; and

(b) whether the opinion of experts
in regard to economic aspect of manu-
facturing newsprint from sugarcane
bagasse stands good or is it revised?

The Minister of Industry (Shri
Manubhai Shah): (a) The proposal
has been approved in principle. Final
licence under the Industries (Deve-
lopment and Regulation) Act, 1951,
has not yet been issued.

(b) The opinion was only in res-
pect of the implementation in -the
public sector of the specific project
adopting the A-Z process for esiab-
lishing a newsprint manufacturing
plant wholly based on bagasse. That
opinion still continues. The general
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interest in encouraging commercial
utilisation of bagasse for newsprint
manufacture has been and is still
there and this project mentioned in
{a) above is being envisaged on
increasing use of bagasse along with
imported wood pulp.

Quarters for Labourers in Delhi

“881. Shri D. C. Sharma: Will the
Minister of Labour and Employment
be pleased to refer to the reply given
to Starredq Question No. 876 on the
30th August, 1960 and state:

(a) the progress made so far in the
scheme to construct quarters for the
labourers in the Okhla Industrial
Estate of Delhi; and

(b) if so, the target date for its
completion?

The Deputy Minister of Labour
(Shri Abid Ali): (a) and (b). The
Delhi Administration have taken over
possession of land. The layout plan
and the estimates are under prepara-
tion. No target date for the com-
pletion of the project has been fixed.

Pondicherry

Shri Tangamani:
*882. { Shri Ram Krishan Gupta:
LShri Hem Raj:

Will the Prime Minister be pleased
to state:

(a) whether the Pondicherry State
Assembly was convened on the 29th
October, 1960 with the Chief Com-
missioner’s address;

(b) whether it is a fact that the
opposition boycotted the inaugural
meeting;

(¢) if so, the reasons for the same;

(d) what is the present position
regarding de jure transfer demanded
by the resolution of the Assembly;

(e) whether there is a fall in the
estimated expenditure for the current
year; and

(f) if so, the reasons for the same?

. The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) Yes, Sir.

(b) The Leader of the Opposition
and his party of 13 members did not
attend the inaugural meeting. The
rest of the 26 members, however,
attended it.

(c) Presumably the demonstration
was made to draw attention to certain
demands that had been put forward
to the Chief Commissioner. These
related to the delay in the de jure
transfer, certain changes in the
French judicial system and certain
other reforms.

fd) The ratification of the Treaty
of Cession is pending with the Gov-
ernment of France, who are still con-
sidering the matter.

(e) As against the Budget Estimate
of Rs, 343 lakhs, the Revised Esti-
mate proposed is Rs. 331 lakhs.

(f) The present shortfall of 4 per
cent due to certain unavoidable
delays in construction work, is ex-
pected to be reduced to about 2 per
cent by the end of the financial year.

Wool Tops

*883. Shri Rajendra Singh: Will
the Minister of Commerce and Indas-
try be pleased to state:

(a) the procedure followed by the
Textile Commissioner in allocating
wool tops to the spinning mills during
the last three years; and

(b) the details of the allocations
that have been made to the wvarious
mills?

The Minister of Commerce (Shri
Kanungo): (a) and (b). A statement
is laid on the Table of the House.
[See Appendix III, annexure No. ;36].
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Coffee Houses

*884. Shri Keshava: Will the Minis-
ter of Commerce and Indwsiry be
pleased io state:

(a) whether the Coffee Board has
revised its policy and now proposes
afresh to open Coffee Houses all over
the country;

{b) if so, whether the Board will
request the Co-operative Coffee
Houses to run the proposed new Coffee
Houses and on their refusal only make
other arrangements, if necessary; and

(c) how many Coffee Houses are
being run by the Co-operative Socie-
ties and whether all Coffee Houses
elosed by the Coffee Board are not
being run by the workers themselves
on co-operative basis?

The Minister of Commerce (Shri
Eanungo): (a) No, Sir.

(b) Does not arise.

(c) 31; all the Coffee Houses closed
by the Board are not being run by
the Workers' Co-operative Societies.

Propaganda by Chinese om NEFA
Border

. Shri Mahanty:
Be5. {sm Raghunath Singh:

Will the Prime Minister be pleased
te state:

(a) whether it is a fact that the
Chinese authorities in Tibet are
intensifying their efforts o woo the

Indian Tribal people in border region
of NEFA; and

(b) if so, what steps are being
taken to frustrate such insidious
moves?

The Parliamentary Secretary to the
Minister of External Affairs (Shri J. N.
Hazarika): (a) and (b). According to
our information, there is no =uch
marked activity on our side of the
border. Indeed, movements across the
border are strietly under control
through cur check posts, and incom-
ing refug-es are screened.
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Indian Industries Fair

Shri Shree Narayan Das:
Pandit D N, Tiwari:
*887, { Shri Viswanatha Reddy:
| Shri Ram Krishan Gupta:
| Shri Raghunath Singh:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Unstarred Questien
No. 39 on the 1st August, 1860 and
state:

(a) the precise nature of support
and assistance that the Government
of India have decided to give to the
sponsors of the Second Indian Indus-
tries fair to be held in 19061;

(b) whether Government have
received a detailed scheme of such an
exhibition;

(c) if so, what are the important
features of such a scheme; and

(d) the total estimmated expenditure
involved?
_—

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) The exhibition site at Mathura
Road is being made available on rent
to the Federation of Indian Chambers
of Commerce and Indusiry for hold-
ing the Indian Indusiries Fair, 1961.
Expenditure on the development of
the site and the creation of assets
thereon will be shared between Gov-
ernment and the Federation on a
mutually agreed basis.

(b) and (c). A copy each of the
‘Prospectus’ and “Rules and Regula-
tions” is laid on the Table of the
House. [Placed in the Library. See
index No, LT-2538/60.]

(d) Arrangements are still in a
formative stage and the organizers
have not yet been able to prepare
firm estimates.

Co-operative Industrial Estate in
Jullundar

*388. Shri Ajit Singh Sarhadi: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that Indus-
trialists at Jullundur (Punjab) have
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started building Industrial Estate on
co-operative basis; and

(b) if so, whether any technical
advice or any other aid is being given
to this co-operative enterprise?

The Minister of Industry (Shri
Manubhai Shah): (a) No, Sir. Neither
we nor the State Government has
received any such proposal so far.

(b) Does not arise.

Small Scale Industries in Rourkela
Steel Project Area

*889. Shri D, C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that a
survey has been made regarding the
setting up of small scale industries
around the Rourkela Steel Project
area; and

(b) if so, the results of the survey?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). At
the request of the Government of
Orissa a survey of Jharsuguda and
Rourkela areas was carried out by the
Small Industries Service Institute,
Calcutta for finding out right ‘ypes
of potential industries to be located
in the Industrial Fstates there. The
report is expected to be finalised
shortly.

Employment of Women in Light
Industries

*B90. Shri Tanmgamani: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether it is a fact that
employment of women in the light
industries like textiles and plantations
is on the decrease;

(b) it so, the reasons for the same;
and

(c) what steps are being taken to
maintain a certain percentage in
these industries?

The Deputy Minister of Labour
(Shri Abid Al): (a) Yes.

(b) The reasons include change in
occupational  structure consequent
upon modernisation and restrictions
in regard to working hours for
women.

(¢) It may not be possible to main-
tain fixed percentages in favour of
women in particular industries. There
will, however, be fresh avenues of
employment for women in various
directions as a result of the economic
development that is taking place.

Export of Handloom Fabrics

Shri Tangamani:

Shri Anthony Fillai:
*g91. / Shri N. R, Muniswamy:

Shri Subbiah Ambalam:

Shri Balakrishman:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether representation wasg
received from Handloom “Bleeding
Madras” Manufacturers Association,
Madras regarding “Bleeding Madras"”
stock and proposals for disposal of
the same;

(b) if so,
thereto;

Government’s reply

(¢) whether it is a fact that more

than 13 million yards are still in
stock;
(d) whether Government  have

requested the Handloom Export
Organisation to make advances on the
stock and arrange for disposal; and

(e) the warious steps propozed to
be taken to protect this type of hand-
loom weavers?

The Minister of Commerce (Shri
Kanungo): (a) to (e). Representations
have been received from the Hand-
loom “Bleeding Madras"™ Manufar'urers'
Association, Madras regarding arcumau-
lation of stocks of the wvariety of
handloom fabries known as “Bleeding
Madras”, requesting rel’ef to the co-
operative societies and master weavers
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in the disposal of such stocks. The
quantity which is held in stock with
the societies and master weavers is
not known. However, it is estimated
to be near about 10 lakh yards. Gov-
ernment is considering in consultation
with the Handloom Board and the
Handloom Export Organisation the
various measures that could be
adopted to relieve the distress caused
as a result of this accumulation.

Newsprint

1701, Shri Morarka: Will the Minis-
ter of Commoce ang Industry be
p'eased to lay a statement on the
Tabie showing:

(a) the production of newsprint in
1950-51;

(b) the plant target for the First
Five Year Plan, the achievement dur-
ing the same period together with
the financial allocation and the amount
actually spent during the First Five
Year Plan period;

(c) the target for the Second Five
Year Plap period, the achievement
made so far, together with the finan-
cial allocation under the Second Five
Year Plan and the amount actually
spent so far; and

(d) the reason for the shortfall if
any, in achieving the physical targets?

The Minister of Industry (Shri
Manubhai Shah): (a) Nil. The pro-
duction was started in 1955 by Nepa
Mills. B Y 1

(b)and (¢l
(i) Targetcapaci- 30,000 tons per an-
ty for 15t Five year’ num. This was achi-
Plan; eved by the end of
15t Plan.

(ii) Targetcapaci- 60,000 tons per an-
ty for Second Five num.
Year Plan

Achizvemnent 10,000 tons  ,,

The fipures regarding financial lay-
out are not available,

(d) The position regarding the
conventional raw materials like fir,
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spruce and Ppine availability in suffi-
cient quantity at economic price is not
yet clear, The efforls made towards
using bagasse for newsprint manufac-
ture have also not so far fractified,
because the technical and economié¢
feasibilities are not still fully esta-
blished, In order to speed up indi-
genous production of newsprint, two
schemes have recently been approved
for manufacture of mnewsprint from
imported pulp. The sponsers of the
schemes are negotiating with foreign
machinery suppliers. It is expected
that by the end of ITlrd Plan Indi-
genous production of newsprint could
be increased substantially,

Paper and Paper Boards

1702, Shri Morarka: Will the Minis-
ter of Commerce and Industry be
pleased to lay a statement on the
Table showing:

(a) the production of paper and
paper boards in 185-51;

(b) the plan target for the First
Five Year Plan, the achievement
during the same period together with
financial allocations and the amount
actually spent during the First Five
Year Plan period;

(e) the target for the Second Five
Year Plan period, the achievement
made so far together with the financial
allocation under the Second Five
Year Plan and the amount actually
spent so far; and

(d) the reason for the shortfall, if
any, in achieving the physical targets?

The Minister of Industry (Shri
Manubhai Shah): (a) 114,040 tons.

(b) and (e¢). The production targets
of 210,000 tons of the First Five Year
Plan was achieved by the end of the
Plan. The production target of
350,000 tons for the Second Five Year
Plan has already been exceeded. The
financial allocations and the amounts
spent during these Plans ars not avail-
able as this development has taken
place in private sector.
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(d) This does not arise as the tar-
gets fixed have been achieved.

Bicycle Tyres

1703. Shri Morarka: Wil the Minis-
ter of Commerce and Indusiry be
pleased to lay a statement in the
Table showing:

(a) the production of bicycle tyres
in 19050-51;

(b) the pian target for the First
Five Year Plan, the achievement dur-
ing the same period together with
the financial allocation and the amount
actually spent during the First Five
Year Plan period;

(c) the target for the Second Five
Year Plan period, the achievement
made so far, together with the finan-
‘cial allocation under the Second Five
Year Plan and the amount actually
spent so far; and

(d) the reason for the shortfall, if
anv, in achieving the physical targets?

The Minister of Industry (Shri
Manubhai Shah): (a) to (d). A state-
ment is laid on the Table.

STATEMENT
(a) About 3.48 million Nos,

(b). Rubber goods manufacturing
industry was not included in the First
Five Year Plan ang as such no targets
were fixed for the First Plan period.

(c) The targets for capacity and
production fixed for the Second Five
Year Plan period and the achieve-
ments against the targets so fixed are
as under:i—

Targets  Achievement
(Million (Million
numbers) numbers)
Capacity 20 2473
Production 16 1I{in :960)1
14 (in 1961)
estimated)

(d) Shortfall in the production is
due to the late implementation of
certain schemes amg it is hoped that
the gap will be filled in the next two

years, But there is no scarcity felt
as far as bicycle tyres are concerned.
Actually we are making efforts to ex-
port a small quantity of bicycle tyres
and tubes as there is a small surplus
in production over internal demand,

Automobile Tyres

1704, Shri Morarka: Will the Minis-
ter of Commerce and Industry be
pleased to lay a statement on the
Table showing:

(a) the production of automobile
tyres in 1950-51;

(b) the plap target for the First
Five Year Plan, the achievement dur-
ing the same period together with
the financial allocation and the amount
actually spent during the First Five
Year Plan period;

(e} the target for the Second Five
Year Plan period, the achievement
made so far, together with the finane-
cial allocation under the Second Five
Year Plan and the amount actually
spent so far; and

(d) the reason for the shortfall, if
any, in achieving the physical targets?
The Minister of Industry (Shri
Manubhai Shah): (a) to (d). A state-

_ment is laid on the Table,

STATEMENT

(a) About 7 lakh Nos.

(b) Rubber Goods manufacturing
industry was not included in the First
Five Year Plan and as such no targets
were fixed for the First Plan period.

(¢) Targets fixed for and achieve-
ments during the Second Five Year
Plan period were as under:

Target  Achievement
(million (million
(numbers) numbers)
Capacity . 22 2-94 (Licen=
sed)
Production 1:76 1-4 million
(in 1960)

As the development of Tyre Indus-
try has taken place in private sector,
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information about financiel outlay is
not available,

(d), It is expected that the target
of actual production would be geached
in 1961 on the implementation of cer-
tain schemes,

Boap

1705. Shri Morarka: Will the Minis-
ter of Commerce and Industry be
pleased to lay a statement on the
Table showing:

(a) the production of soap in 1850-
51;

(b) the plan target for the First
Five Year Plan, the achievement dur-
ing the same period together with the
financial allocation and the amount ac-
tually spent during the First Five
Year Plan period;

(¢) the target for the Second Five
Year Plan period, the achievement
made so far, together with the finan-
cial alloecation under the Second Five
Year Plan and the amount actually
spent so far; and

(d) the rcason for the shortfall, if
any, in achieving the physical targets?

The Minister of Imdustry (Shri
Manubhai Shah): (a) Production of
all types of Soap in the Organised
Sector in 1951 was 83,520 tons.

(b). Target production by 1955-56
was fixed at 2,00,000 tons. Production
during 1955-56 was of the order of
2,10,000 tons. No financial allocations
were made as the industry is in the
private sector,

(¢) Target production by 1960-61
was 3,00,00 tons. Estimated produc-
tion for the said year is of the order
of 340,000 tons. No financial alloca-
tions were made as the industry is in
the private soctor,

(d) Does 1ot arise.
Nitro-Cellulose Lacquers

1706, Shri Morarka: Will the Minis-
ter of Comamerce and Indusiry be
pleased to lay & statement on the

Table shewing:
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(a) the production of Nitro-cellulose
lacquers jn 1950-51;

(b) the plan target for the First Five
Year Plan the achievement during the
same period together with the finan-
cial allocation and the amount actually
spent during the First Five Year
Plan period;

(c) the target for the Second Five
Year Plan period, the achievement
made so far, together with the fin-
ancial allocation under the Second
Five Year Plan and the amount actu-
ally spent so far; and

(d) the reason, if any, for the short-
fall in achieving the physical targets?

The Minister of Indusiry (Shri
Manubhai Shah): (a). About 32,600
gallons of Nitro-cellulose lacquers (in-
cluding ancillaries) were produced
during 1950-51.

(b) and (¢) The plan targets for
the First and Second Five Year Plans
for Nitro-cellulose lacquers were as
follows:

Target for 1955—056.

Capacity target——3,50,000 gallons
Production target——3,00,000 gallone

Target for 1960-61:
Capacity target———8,00,000 gallons
Production target—>5,00,000 gallons

By 1955 the capacity target for the
First Five Year Plan was achieved
and the then production was 2.95
lakh gallons, The capacity target for
the Second Five Year Plan has also
been achieved and the production in
1959 was 2.98 lakh gallons. The de-
mang for nitrocellulose lacquers is not
increasing because the synthetic stov-
ing enamels are replacing nitro cellu-
lose lacquers in most of the
industries, Nitro-cellulose lac-
quers industry is mostly in the
private sector and as such no financial
allocation was made for its develop-
ment in the First and Second Five
Year Plan periods,

(d) In view of (a), (b) and (c)
above question of shortfall does not
arise,
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Paints, Varnishes and Enamels

1197, Shri Morarka: Will the Minis-
ter of Commerce and Industry be
pleased to lay a statement on the
Table showing:

(a) the production of ready mixed
paints, varnishes and enamels in 1950-
51;

(b) the plan target for the First
Five Year Plan the achievement dur-
ing the same period together with the
financial allocation and the amount
actually spent during the First Five
Year Plan period;

(c) the target for the Second Five
Year Plan period the achievement
made so far, together with the
financial allocation under the Second
Five Year Plan and the amount actu-
ally spent so far; and

(d) the reasons, if any, for the
shortfall in achieving the physical
targets?

The Minister of Industry (Shri
Manubhaj Shah): (a). About 27,945
tons of paints, enamels and varnishes
were produced during 1950. (This does
not include production in the small
scale sector).

(b) and (c). The plan targets for
the First and Second Five Year Plans
for paints, enamels and varnishes
were as follows:

Target for 1960-81:

Capacity target 70,000 tons.

Production target .... 60,000 tons.
The production during 1955 was of the
order of 39,034 tons and during 1859
it was of the order of 54,245 tons.
Paints, enamels and Varnish industry
is mostly in the private scetor and
@as such no financial allocation was
made for its development in the First
and Second Plan periods,

(d) In view of (b) and (c) above
the question of shortfall dees not

arise
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Synthetic Moulding Powder

1708, Bhri Morarka: Will the Minis-
ter of Commerce and Indusiry be
pleased to lay a statement on the
Table showing:

(a) the production of synthetic
moulding powder in 1950-51;

{b) the plan target for the First
Five Year Plap the achievement dur-
ing the same period together with
the financial allocation and the amount
actually spent during the First Five
Year Plan period;

(c) the target for the Second Five
Year Plan period, the achievement
made so far, together with the fin-
ancial allocation under the Second
Five Year Plan and the amount actu-
ally spent so far; and

(d) the reason for the shortfall, if
any, in achieving the physical targets?

The Minisier of Industry (Shri
Manobhai Shah): (a), Only Phenolic
Formaldehyde Moulding Powder was
being manufactured in the country
during 1950-51. Preduction during
1950 and 1951 was 324 and 404 tons
respectively.

(b) Plastic Industry was not con-
sidered for fixation of a target in the
First Five Year Plan and the rest
does not arise.

(c) The targe's of capacity and
production of synthetic moulding
powders for the Second Five Year
Plan were 11,400 and 10,600 tons res-
pectively in the Private Sector. Ac-
cordingiy no f{inancial a'lccation was
made,

(d) In the private sector dquring the
Second Five Year Plan, the capacity
target has alreadv been exceeded but
there is likelihood of a slight short-
fall in the production targct owing
to some unforeszen delay in the in-
stallation of a PV.C. and a second
polyethyliene plant,

Glucose Ligoid

1709, Shri Morarka: Wil tha Minis-
ter of Commerce a~d Indus‘ry be
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pleased to lay a statement on the
Table showing:

(a) the production of Glucose liguid
in 1950-51;

(b) the plan target for the First
Five Year Plan the achievement dur-
ing the same period together with the
financial allocation and the amount
actually spent during the First Five
Year Plan period;

(c) the target for the Second Five
Year Plan period, the achievement
made so far, tbgether with the fin-
ancial allocation wunder the Second
Five Year Plan and the amount actu-
ally spent so far; and

(d) the reason for the shortfall, if
any, in achieving the physical targets?

The Minister of Industry (Shri
Manubhai Shah): (a) 219 tons of
Liquid Glucose was produced in 1950.

(b) No target was fixed for this
industry in 1st Five Year Plan, No
financial allocations were made for
this industry as this is in private sec-
tor,

(¢) The following targets have
been laid for the secong plan:

Capacity target 13,000 tons
Production target 5,000 tons

Against targetted capacity of 13,000
tons, a capacity of 11,400 tons has
been developed. Production of Liquid
Glucose in 1959 was 6,430 tons against
a target of 5,000 tons, In 1960 it is
estimated to be 8,000 tons. No fin-
ancial allocation were made as this is
in private sector.

(d) Does not arise.

- Glucose Powder

1710, Shri Morarka: Will the Minis-
ter of Commerce and Indusiry be
pleased to lay a statement on the
TaMe showing:

(a) the production of glucose pow-
der in 1850-51;

(b) the plan target for the First
Five Year Plan, the achievement dur-
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ing the same period together with the
financial allocation and the amount
actually spent during the First Five

Year Plan period;

(¢) the target for the Second Five
Year Plan period; the achievement
made so far together with the fin-
al_iciaI allocation under the Second
Five Year Plan ang the amount actu-
ally spent so far; and

(d) the reason for the shortfall, if
any, in achieving the physical targets?

The Minister of Industry (Shri
Manubhai Shah): (a). Nil

(b) No target was fixed for this
industry, in the 1st Five Year Plan.
No financial allocations were made
for this industry as this is in private
sector,

(c) the following
been laid for 2nd Plan:

targets have

Capacity target
Production target

7,700 tons.
+v..2,800 tons.

Against a targetted capacity of 7,700
tons, a capacity of 7,200 tons has been
developed and further capacity of
4,200 tons has been licensed. Produc-
tion of Glucose Powder in 1959 was
2,413 tons against a target of 2,800
tons. In 1960, the production of Glu-
cose Powder is estimated at 2,800
tons. No financial allocations were
made in the 2nd Plan as this industry
is in private sector.

(d) Does not arise

Documentariés on the Historical
Places in Maharashtra

1711 Shri Pangarkar: Will the
Minister of Information ang Broad-
casting be pleased to state:

(a) whether there is any scheme to
produce documentary films on all the
historical places in Maharashtra; and

(b) if so, when the scheme is ex-
pected to materialise?

The Minister of Information K and
Broadcasting (Dr. Keskar): (a) end
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(b). There is no scheme for the pro-
duction of documentary fillms on all
the historical places in Maharashtra.
There is, however, a film under pro-
duction on the forts of Maharashtra.
Some films have already been produc-
ed which include sequences on the
historical places in Maharashtra, These

films are:
(1) The Seven Islands
(2) Folk Songs of Maharashtra
(3) Konkan
(4) Cave Temples of India,

A LR, Statien, Nagpur

1712, Shri Pangarkar: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) the composition of the Pro-
gramme Advisory Committee, A.LR.
Station, Nagpur; and

(b) whether any Adivasi Member
has been appointed to the Programme
Advisory Committee?

The Minister of Information and
Broadcasting (Dr. Keskar): (a). A
statement giving the information is
attached.

STATEMENT

Names of members of the Pro-
gramme Advisory Committee, All
India Radio, Nagpur.

1. Shri G. T. Madkholkar

2, Shri P. Y, Deshpande

3. Shri M. B. Niyogi
- 4 Dr. A V, Madangopal
" 5. Smt. Sumati Dhanwatay
. 6. Shri P. B. Kale
. 7. Dr, (Mrs.) Shyamala Chitaley
" 8 Shri B. G. Maheshwari

9. Dr. (Smt.) Sumati Mutatkar

'10. Shri G. B. Badkas.

".(b) No, Sir. .

Film on Life of Tagore

Shri M, K, Kumaran:
1713. 4 Shri B. C. Sharma:

Will the Minister of Information
and Broadcasting be pleased to refer
to the reply given to Unstarred Ques-
tion No, 678 on the 12th August, 1960
and state the further progress made in
the production of a film on the life of
Mahakavi Rabindra Nath Tagore?

The Minister of Information and
Broadcasting (Dr. Keskar): Shoot-
ing of film is in progress.

Subsidised Industrial Housing Scheme

1714, Shri Anthony Pillai: Will the
Minister of Works, Housing and Sup-
ply be pleased to stale:

(a) since the inception of the Sub-
sided Industrial Housing Scheme, how
many tenements have been construct-
ed by (1) Employers, (2) State Gov-
ernments, and (3) Workers Housing
Co-operatives, State-wise; and

(b) how many more tenements will
be constructed under the same catego-
ries under scheme which have already
been sanctioned?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) and (b). A statement
giving the required information is.
laid nn the Table. [See Appendix III,
annexure No. 37].

Second Five Year Plan

1715. Shri D. C. Sharma: Will the
Minister of Planning be pleased to
state:

(a) the financial allounent for
Punjab State for the third and fouth
years of the Second Five Year Pian:

(b) the amount actually utilised dur-
ing this period;

(c) the percentage of the phyvsical
target reached during this period
under all heads;

(d) whether any amount was re-
duced in the fourth year with regard
to Central assistance;
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(e) if so, to what extent; and
(f) the reason for the reduction?

The Deputy Minister of Planning
(Shri 8. N. Mishra): (a) to (c). The
information is being collected from
the State Government.

(d) No, Sir.
(¢) and (g). Do not arise.

Ceramics Industry

1716. Shri Rami Reddy: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether there is a proposal to
expand the Government Ceramics
Factory at Gudur in Andhra Pradesh;

(b) what would be the capacity of
the factory afker expansion;

(¢) what is the estimated cost of the
expansion programme;

(d) when is the scheme expected to
be completed and the expanded factory
to go into full production; and

(e) what are the products for which
the expansion programme is intended?

The Minister of Industry (Shri
Manubhai Shah): (a) No application
for a permission under the Industries
(Development and Regulation)  Act,
1951, to effect a substantial expansion
to the existing Government Ceramic
Factory at Gudur has been received
from the Government of Andhra Pra-
desh,

(b) to (e) Do not arise in view of
‘the reply to part (a) above.

Manufactare of Steel Structural

1717. Shri Rami Reddy: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether there is a propocul for
the setting up of a factory for the
manufacture of steel structurals at
Hyderabad in Andhra Pradesh;

(b) what is the cost and capacity of
‘the plant; and
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(e) what are the other important
details relating to the factory?

The Minister of Industry (Shrl
Manubhai Shah): (a) No, Sir.

(b) and (c). Do not arise.

Workmen in Government Presses

1718. Shri Tangamani: Will the Min-
ister of Works, Housing and Supply
be pleased to state the number of
C.P.W.D. workmen according to each
category of post employed in each of
the Government of India Presses?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): The in-
formation is being collected and will
be placed on the Table of the House.

Palam Power House of C.P.W.D.

1719. Shri Tangamani: Will the Min-
ister of Works, Housing and Supply
be pleased to stale the number of
C.P.W.D. workmen employed in the
Palam Power House of CP.W.D. aec-
cording to each category of post?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): The in-
formation is given below:—

Sl Caregory of post No. of
Mo. workmen
1. Engine Drivers . 3
2. Khallasis . 5
3. Switch Board Attendants 2

In addition, one Fitter and one head
Mechanic are engaged on part time
duty in the Power House.

Manufacture of Automobiles

1726, Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state the number of
cars, jeeps and trucks produced by the
different automobile manufacturers
during the second half of the year
1960 so far?

The Minister of Indoxiry (Shrl
Manubhai Shah): The number of cars,
jeeps and commercial vehicles produc-
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ed in the country during the five
months July-November, 1960 is as
follows:—

Cars 7981
Jeeps 2669
Commercial Vehicles 11422
ToraL 22072

Doles to D.Ps. in West Bengal

1721. Shri D. € Sharma: Will the
Minister of Rehabilitation and
Minority Affairs be pleased to state
the number of cases in which doles
have been stopped to the displaced
persons in camps in West Bengal in
the year 19607

The Deputy Minister of Rehabill-
tation (Shri P. § Naskar): 3047 cases
upto the end of August, 1960. Infor-
mation thereafter is not readily avail-
able.

Manufacture of Radio-Sets

1722. Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number of concerns in Indim
which are manufacturing radio-sets;

(b) their present output and future
targets of production; and

(c) the share of Indian and foreign
capital in these comceérns?

The Minister of Indostry (Shrl
Manubhai Shah): (a) and (b). The
number of firms which are manu-
facturing radio receivers borne on the
list of the Development Wing is  20.
The present level of production of
these units is of the order of 275,000
sets per annum. In addition there
are more than 150 units in the small
scale sector, though no exact figure
of their number and other details in
respect of these are available.

The target of production for 1960-81
is fixed at 300,000 Nos. and the future
target of production for 1965-668 has
tentatively been proposed as one
million Nos.

(¢) Out of the twenty large scale
firms, there are six firms in the indus-
try in which foreign capital is parti-
cipating. The requisite information is
as below:—

Sl Name of firm Country of % of % of
No. igin of  foreign ¥  Indian
oreign capital capital
collabora-
tion
1 2 3 4 5
1. M/s Philips India Ltd. Calcutta. .. . + Holland 8o 20
2.  M/s General Electric Co. of India (MFG) Private Ltd.
Calcutta . . . i . . . . UK. 100
3. M/s Gramophone Co. Ltd., Calcutta . UK 100
4. M/s Murphy Radio of India, Bombay U.K. 49 3
5. M/s Mulchandani Electrical and Radio Industries Ltd.,
Bombay . . . . . . i . UK o 51

6. M/s National Ekco Radio & Engg. Co. Ltd,, Bombay . U. K. 20 8o
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Labour Disputes in Punjab

1723, Shri D. C. Sharma: Will the
Minister of Labour and Employment
be pleased to state:

(a) the number of labour disputes
which arose in Punjab State during
1960 so far; and

(b) the number of those out of them
which have been settled?

The Deputy Minister of Labour
(Shri Abig Ali): (a) and (b). This
subject is within the State sphere.
However, according to available in-
formation published in the “Indian
Labour Journals”, 12 disputes, result-
ing in work stoppages involving 10
or more workers, arose in the State of
Punjab upto September, 1980. No
other information iz available.
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Amendment to Industrial Disputes
Act, 1947

Shri Ram Krishan Gupta:
1725. < Shri Amjad Ali:
| Shri Anthony Pillai:

Will the Minister of Labour and
Employment be pleased to refer to the
reply given to Unstarred Question No.
2272 on the Tth September, 1960 and
state the stage at which are the pro-

posals for amending the Industrial
Disputes Act, 19477
The Deputy Minister of  Labour

(Shri Abid Aii): The proposed amend-
ments to the Industrial Disputes Act,
1947 are still under examination.

Employees’ State Insurance Scheme

1726. Shri Ram Krishan Gupta: Will
the Minister of Labour and Employ-
ment be pleased to refer to the reply
given to Unstarred Question No. 938
on the 18th August, 1960 and state:

(a) whether Government have since
taken final decision in regard to en-
hancement of statutory rate under
Employees’ Siate Insurance Scheme;
and

(b) if so, the nature thereof?

Th= Deputy Minister of Planning
and Labour and Employment (Shri L.
N. Mishra): (a) No.

(b) Does not arise.

Employees' State Insurance Hospital
at Kanpur

1727. Shri 5. M. Banerjee: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether Employees’ State In-
surance hospilal at Kanpur is likely
to be completed during 1960,

(b) if not, when; and

(e). total amount likely to be spent
on this?

The Depuiy Minister of . Planning
and Labour and Employment (8hri L.
N, Mishra): (a) No.
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(b) Construction is expected to be
completed by March. 1861.

(c) About Rs. 33 lakhs on construc-
tion and equipment.
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Fertiliser Factories
1730 Shri Rajendra Singh:
"\ Shri D. C. Sharma:

‘Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that a Cor-
poration has been set up to run and
manage the various fertiliser factories

in the country from the 1st Oetober,
1960;

(b) if so, the essential details of the
personnel, nature and functions of the
corporation and the measure of power
delegated to it; and

(c) the progress made in setting up
the Corporation so far?

The Deputy Minister of Commerce
and Indostry (Shri Satish Chandra):
(a) to (c). It has been decided to form
a fertilizer corporation by the am-
algamation of M/s. Sindri Fertilisers
and Chemicals Ltd. and M/s.
Hindustan Chemicals and Fertilisers
Ltd. An order under Section 396 of
the Companies Act, 1956 (1 of 1956)
announcing its formation with effect
from 1st January, 1961 has been pub-
lished in the Gazette of India dated
26th November, 1960 The order con-
tains all the essemtial details pertain-
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ing to the Corporation. The appoint-

ment of personnel for the Corporation

will be taken up by the corporation

within its own powers or with the

Government of India where it  ex-

ceeds the powers of the corporation.
[ ]

Export of Railway Equipment

J Shri Subodh Hansda:
17313 Shri R. C. Majhi;

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether there is any media or
organisation through which export of
Railway equipment is made;

(b) if not, through which the pre-
sent export is made; and

(c) the total amount of foreign ex-
change earned during 1960 so far by
exporting railway equipments?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b). Railway equipment
manufactured in private factories is
exported by parties themselves. Ex-
port of equipment manufactured in the

units under the Railway Board is.

handled by the State Trading Cor-
poration.

(e¢) Rs. 1,83,000 in January-Septem-
ber, 1960,

Raw Film Factory

Shri Nanjappan:
Shri P. K. Deo:
1732, { Shri Daljit Singh:
Shrimati Parvathi Krishnan:
| Shri Tangamani:

- Will the Minister of Commerce and
Industry be pleased to refer to  the
reply given to Unstarred Question No.
947 on the 18th August, 1960 and
state:

(a) the progress since made regard-
ing setting up of a raw film factory at
Ootacamund;

" (b) whether a site has been finaliy
fixed up; and .

DECEMBER 13, 1960  Written Answers 5236

(c) when the construction and pro-
duction will begin?

The Minister of Indostry (Shri
Manubhaj Shah); (a) to (c) Tria.s on
films supplied by the French firm
were carried out in September and
were found satisfactory and the conm-
tract became effeciive on ihe 17th
October, 1960. A Government Com-
pany has been registered on the 30th
November. 1960 for implementing the
project and preliminary work for
levelling of site and development of
communication facilities are under
way. It is proposed to commence con-
struction work as early as possible
and the plant is likely to go into pro-
duction towards the end of 1962.

Central Sericultural Research Statiem
Berhampur

1733 Shri S. C. Samanta:
‘| Shri Subodh Hansda:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Unstarred Question No.
1219 on the 22nd August, 1960 and
state:

(a) how far the expansion work of
the Central Sericultural Research
Station at Berhampur has proceeded;

(b) what new items of research will
be taken in hand after expansion and
whether there will be considerable in-
crease in staff;

(c) how the closest possible co-
ordination is contemplated between
this Central Institute and the regional
ones; and

(d) what percentage of annual ex-
penditure will increase after expans-
ion?

The Minister of Industry (Shri
Manubhai Shah): (a) (i) Expenditure
sanction for the construction of build-
ings at Berhampore was issued in
October, 1960 and the C.P.W.D. have
since prepared the final estimates.

(ii) The matter of acquisition of
land and buildings at Kalimpong is
being pursued through the Govern-
ment of West Bengal.
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(iii) Additional staff to a very limit-
ed extent has already been recruited

(iv) The requirements of apparatus
and eguipment for the Research
Station are being looked into by the
Research Co-ordination Committee set
up by the Central Silk Board.

(b) The programme envisaged under
the expansion scheme will cover ex-
periments  to determine the  best
variely of mulberry, suitable combin-
ation of manures and fertilisers for
mu berry gardens, soil condition for
satisfactory growth of mulberry, con-
trol diseases of silkworms and pests
of mulberry and evolve new high
yielding hybrid races of silkworms for
distribution to sericulturists.

29 additional technical posts have
been approved for the Station. Re-
cruitment to these posts will be gra-
dual and co-related to the expansion
of the Research Station.

(c) The Research programmes of the
Central as well as the Regional Stat-
ions will be eo-ordinated by the Cen-
tral Research Co-ordination Committee
constituted by the Central Silk Board.

(d) The increase in the annual re-
curring expenditure will be about
30 per cent, as can be estimated at
present.
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Paper Mills at Rajahmundry

1736. Shri Bami Reddy: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Starred Question No. 524 on  the
18th August, 1960 and state:

(a) whether the Andhra Pradesh
Government have since arranged to
buy a plant of 50 tons capacity for
the Paper Mills at Rajahmundry; and

(b) the progress made in the instal-
lation of the machinery?

The Minister of Industry (Shri
Manubhai Shah): (a) The Govern-
ment of Andhra Pradesh have entered
into an agreement with a French firm
for supply of paper plant and mach-
inery.

(b) The foreign suppliers will start
shipping machinery from June, 1961.

Phosphorus Plant

1737. Shri Kodiyan: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether Government have any
proposal to establish a phosphorus
plant in the country duripg the Third
Five Year Plan period; !

(b) if so, the main feature of the
proposal; and

(c) when is the plant expected to
start production?

The Minister of Industry (Shri
Manobhai Shah): (a) to (e¢). Preli-
minary investigations regarding the
possibility of  establishing a phos-
phorus plant in the country are at
present being carried out by the
National Industrial Development Cor-
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poration Limited.

Regional Hospital at Ealyankhani
(Andhra Pradesh)

1738. Shri T, B. Vittal Rao: Will the
Minister of Labour and Employmeat
be pleased to siate:

(a) whether a decision has since
been taken to construct a Regional
Hospital at Kalyankhani of Singareni
Collieries Company, Andhra Pradesh
by the Coal Mines Welfare Organisat-
ion;

(b) if so, what is the estimated cost
of the hospital; and

(c) when the construction will com-
mence?

The Deputy Minister of

and Labour and Employment (Shri L.
N. Mishra): (a) Construction of a 30-
bedded Regional Hospital in Tandur
Collieries of Singareni Collieries Com-
pany in Andhra Pradesh has been ap-
proved in principle. The hospital, the
exact location of which has not been
decided upon yet, will serve the needs
of the Kalyankhani area also.

(b) Rs, 7,84,800 (approx.).

(e) Detailed plans and estimates are
being prepared.

Tyre and Tube Manufacturing Unit

1739. Shri Warior: Will the Minister
of Commerce and Industry be pleased
to state how many new Automobile
tyre and tube manufacturing units
have been licenced this year, their
locations and other details?

The Minister of Industry (Shri
Manubhai Shah): The following four
units were licensed during the cur-
rent year 1960:—

gl. Name of the undertaking
0.

Location

Capacity (Annual)

1. M/s. General Tyres Ltd, Cal-
cutta (New Scheme)

Calcutta .

(1) Passenger Car Tyres
60,000 Nos. per annum.

(2) Pas r Car Tubes
60,000 Nos, per annum.
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S1. No. Name of the undertaking

Location

Capacily (Annual)

2. Mjs. Dunlop Rubber Co. (India) Ambattur, Madras

Ltd., Calcutta (expansion pro-  State

gramme)

3. M/s. DunlopRubber Co. (India) Shahaganj District
Ltd., Calcurta. (Expansion pro-  Hooghly W. Bengal

gramme)

4. M/s. Madras Rubber Factory, 'I']uruvothryur (Mad-
Madras

(New unit) Tas)

(3) Giant Tyres 120,000 Nos.
per annum.

(4) Giant Tubes 120,000 Nos.
per annum.

(1) Giant Covers 54,000 Nos. per
annum.

(2) Cycle Covers 9,96,000 Nos,
per annum.

(1) Motor and Giant covers
49,200 Nos. per annum.

(2) Motor and Giant tubes
1,35,600 Nos. per anoum.

(3) Fan and Vee Belts 2,40,000
Nos. per annum.

(1) Automobile Tyres—3,00,000
Nos. per annum,

(2) Automobile Tubes 3,00,000
Mos. per anoum.,

Renovation of Parliament House

1740. Shri A. M. Tariq: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) the amount of money spent on
repair and renovation of Parliament
House during the period between ter-
mination of the Eleventh Session and
commencement of the Twelfth
Session; and

(b) the amount spent on the grassy
lawns in he Parliament House dur-
ing the above period?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a)
Rs. 4,236,

(b) No expenditure, except that on
normal maintenance, was incurred.

Central Drug Re-control Institute

Shri Ram Krishan Gupta:
1741 ! Shri Pangarkar:
L “hri D. C. Sharma:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Unstarred Question
No. 263 on the 4th August, 1960 and
slate at what stage is the proposal

to set up a Central Drug Re-control
Institute?

The Minister of Induostry (Shri
Manubhai Shah): The matter is under
consideration.

Newsprint for Books

1742, Shri Ram Krishan Gupta:
Will the Minister of Commerce and
Industry be pleased to state:

{a) whether the procedure for
granting actual user licences for the
import of news-print to publishers
of books has been revised; and

(b) if so, the details of new pro-
cedure?

The Minigter of Commerce
Eanungo): (a) Yes, Sir.

(b) The details of the new proce-
dure have been published in Public
Notice No. 128-ITC(PN)|60, dated the
21st October, 1960, copy of which is
placed on the Table. [See Appendix
III, annexure No. 39).

(Shri

Handloom Cloth

1743. Shri Raghunath Simgh: Will
the Minister of Commerce and Indus-
try be pleased to state what steps are
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being taken by Government or Hand-
loom Board to Sanforize the hand-
loom cloths in order to prevent
shrinking?

The Minister of Commerce (Shri
Eanungo): The possibility of setting
up of a plant exclusively for treat-
ing handloom fabrics is under investl-
gation,

Weights and Measures

1744, Shri Ealika Singh: Will the
Minister of Commerce and Indostry
be pleased to state:

(a) whether it is a fact that United
Kingdom is now going over for deci-
mal coinage and standards of weights
and measures and the committee ap-
pointed therefor in Britain has report-
ed for immediate change-over;

(b) if so, to what extent it would
be beneficial to India in her trade
with UK. and Commonwealth count-
ries;

(¢) whether UK. is proposing to
have the coinage, weights and mea-
gures gimilar to the new Indian system
and if not, how their proposals differ
from ours; and

(d) what other countries are taking
similar steps?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (e¢). A Committee set up by
the British Association for the ad-
vancement of science and the Asso-
ciation of British Chambers of Com-
merce to study the question of deci-
malisation of currency, weights and
measures, has submitted a report.
The Committee favours the decimi-
lisation of coinage with the pound as
the basic unit. It has not recom-
mended the adoption of the metric
system of weights and measures. It
bhas suggested, however, that a watch
should be kept on the world situation
in regard to weights and measures
and particular note taken of trends
in Japan and India and i1 the under-
developed countries of Asia and
Afwica. The UK. Government has
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not{ taken any decision yet to deci-
malise either coinage or weights and
measures,

(b) Does not arise at this stage.

(b) The Union of South Africa has
recent decided to adopt decimal cur-
rency. The Government of Pakistan
is similarly reported to have decided
to decimalise the currency and adopt
the metric system of weights and
measures,

Janata Hotel, Delhi

[Shri D, C. Bharma:
Shri Vishwanatha Reddy:
1745.{ Shri Radha Raman:
Shri M, K. KEumaran:
Shri Surya Prasad:

Will the Minister of Works, Homs.
ing and Supply be pleased to refer to
the reply given to Starred Question
No. 901 on the 30th August, 1960 and
state:*

(a) the further progress made with
regard to the construction of a Janata
Hotel; in Delhi; and

(b) whether such hotels are also
proposed for any other big cities?

““Ihe Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) Atten-
tion is invited to the answer to Shri
Radha Raman's Unstarred Question
No. 1543 asked in this House on the
8th December, 1960.

(b) Government do not have any
proposal for constructing hotels in
other big cities.

Quality Marking of Agricultural
Products

1746. Shri Achar: Will the Minister
of Commerce and Indusiry be pleas-
ed to state:

(a) whether some of the agricul-
tural products are quality-marked at
present for the purpose of export;

(b) if so, which of the products;
and
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(¢) whether there is a proposal to
set up test laboratories for analysing

edible oil, ghee etc.?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
{(a) Yes, Sir,

(b) Sann hemp. tobacco, Wool,
Bristles, Lemongrass oil and Sandal-
wood oil.

(c) It is proposed that the State
Government should set up 50 Ghee &
0Oil Grading laboratories under the
Third Five Year Plan.
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Allotment te Coal Dealers in Delhi

1748. Shrimati Suocheta Kripalani:

Will the Minister of Rehabilitation
and Minority Affairs be pleased to
state:

(a) the number of -coal-dealer
squatters in Delhi and New Delhi who
are eligible for alternative allotment
and have not been made any allot-
ment upto 31st October, 1960;

(b) the basis on which eligibility of
these squatters for alternative allot-
ment has been worked out;

(c) whether the cases which had
remained pending with: the Eligibility
Committee and could not be decided
because of the dissolution of that
Committee, will be considered for al-
ternative allotment; and

(d) what policy and procedure has
been laid down for making alterna-
tive allotments to these squatters?
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The Deputy Minister of Rehabilita-
tion (Shri P. S. Naskar): (a) 8.

(b) An eligible squatter had to
satisfy the following conditions:

(i) that he was a bonafide dis-
placed person from West
Pakistan;

(ii) that he was included in the
Survey conducted in 1953 and
had been doing continuous
fuel business on Government
land or a public place since
15th August, 1950; and

(iii) that he had not been allotted
any other business premises
in Delhi or elsewhere in
India.

(e) No.

(d) Does not arise.

Public Utility Services

1749, Shri Tangamani: Will the
Minister of Laboanr and Employment
be pleased to state the nameg of in-
dustries which have been declared as
public utility services by the Central
Government and Madras State?

The Deputy Minisiter of Labour
(Shri Abid Ali): No industry in the
‘Central Sphere' has been notified as
public utility service wunder section
2 (n)(vi) of the Industrial Disputes
Act. The available information shows
that the Government of Madras have
notified the following industries as
public utility services during the last
12 months.

Cotton Textiles, Cement, Sugar,
Motor ‘Transport Services. Air
Transport Services and Labour at
Minor Ports.

Export of Engineering Goods to
West Germany

1750, Shri Raghunath Singh: Will
the Minister of Commerce and In-
dustry be pleased to state whether
the Government of India have pro-
tested to the West German Govern-
ment for levying excessive import
duty on Indian light engineering
goods?

DECEMEBER 13, 1960
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The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
There has been no increase recently
in the West German import duty on
light engineering goods and conse-
quently no occasion for the Govern-
ment of India to make a protest in
this regard. Reports have, however,
been received that an official commit-
tee hag recommended, inter glia, the
imposition of specific import duties
on sewing machine heads, the landed
cost of which in Germany is DM 100
or below in the case of straight-stich
machines and DM 200 or below in the
case of zig-zag stich machines. Facts
art being ascertained.

e g

poy . =T swrm AT T o w1
frato, g Wi daww g4 ag qam
W gy :

(F) Fa1 9% HATAT T TFC
T o gEw g 1
¥ aqae fFar e w1 R )

(/) sk =&, &t =% ¥
Frer

(7) ¥ www a F el o
ST F%A F g WL AT AT w0 gy
# oft 3o §

(%) afe 7, ar @ swl ®
fet # g & fod ¥ g9 fran
M WR ;AR

(¥) & wwwaa: #a % fgr
# Iqeed g1 T 7

frmtor, wrame aun wwIw SIwAT
(st wfrer o wwa1): (F) oY 7 )

(&) wTT §THTT #Y /4 gl
(Fwer) aar frnfafa avaedt arfgd
1 WAz foar wxem g fEar
FET | Fg wAmE g faed
T & @ 9 § fau oF wER
gt (gfve) @ @ g



5249 Written Answers AGRAHAYANA 22, 1882 (SAKA) Written Answers 5250

(), (7) AR (). 39 HASW
F gET THATT FAT FAT AH
TR #7 ATHT ChAriaa w o @Y
2 o @13 37 AATA@ g A
qEE & G A9 IT UG AU
gra 4 fraa f£1 9@ €

qIAEG F wAarrear & A fAaw

oY, W1 TFTT ST T
framtor, svamer WX @9<w 741 ag aae
F Far w47 6 ¢

(%) Far ¥req TFR F qZIATIT
¥ wqarfedi o & @‘-r arer Har
geadt fagdt &1 fgafr AT FT
frar @ 25

(=) afz adi, @ #=r @+ f&a
#E A qnT w7 T & "R

(7) z9% Fq a% it Fa
A w7

frmto, wrame Wi @aow g
(st wfrm go =) : (F) W@
g & MEMEdT F FAICET 9T
A g AT Jar weaedr frawi &1
wift aF fe=t ¥ "AEwTdigH g

(@) v sm & fa7 67 o=
A TaT ® WRGT qAIF WGT &
o F WA t8%e H W fwA W
teafs F R Efr g

(1) =9 79q F StF }E T
fafa gfag &1 qmr awag 4 §,
fow oF ARg a@R F FAAE
9T AT g1A AT dET et fragi
1 & # WA= FIEr A g9 o

Tyres and Tubes

1753. Shrimati Mafida Ahmed: Will
the Minister of Commerce and Induos-
try be pleased {o state the pumber
of firms granted import licence for
tyres and tubes through the State

Trading Corporaticn in the

country
during 1959-607

Thi Minisier of Commerce (Shri
Eanungo): Import licences for tyres
and tubes are issued in the name of
the State Trading Corporation with
letters of authority in the name of
Indian agents of foreign suppliers.
So far such letters of authority have
been issued in the name of 3 firms
only.

Rajghat Samadhi Quarters

1754. Shri Tangamani: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether it is a fact that rent
is charged from the Central Public
Works Department staff in occupation
of Rajghat Samadhi quarters;

-

(b) whether it is a fact that em-

ployees of the Municipal Corporation

of Delhi and Rajghat Samadhi Com-

mittee who are in occupation of such

quarters, are not charged any rent;
and

(e) if so, the reasons for diserimi-
nation against the Central Public
Works Department staff?

The Minister of Workd, Housing
and Supply (Shri K. C. Reddy): (a)
to (c). The Rajghat Samadhi quar-
ters have been allotted to a few em-
ployees of the Rajghat Samadhi Com-
mittee and the C.P.W.D. According
to a decision of the Committee, occu-
pation of these quarters is to be rent-
free. No rent is, therefore, recovered
by the Committee from their em-
ployees. Usual recovery, as for Gov-
ernment accommodation, is being
made from the Central Public Works
Department personnel temporarily
serving with the Rajghat Samadhi
Committee under the rules normally
applicable to Government employees.
The whole matter is being reviewed.
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Rajghat Samadhi Quarters

1755. Shri Tangamani: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether it is a fact that the
Central Public Works Department
staff in occupation of Rajghat Samadhi
Quarters have been regularly paying
water charges;

(b) whether it is a fact that the
employees of the Municipal Corpora-
*ion of Delhi and Rajghat Samadhi
Committee were not required to pay
any water charges prior to 1960;

(c) whether further recovery for
water charges is being made from the
Central Public Works Department
staff for the period of 1954 and 19855;
and

(d) if so, the reasons therefor?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) to
(d). The quarters at Rajghat are
under occupation of the Central Pub-
lic Works Department staff and em-
ployees of the Rajghat Samadhi Com-
mittee only and none of the quarters
is occupied by any Corporation em-
ployee. Water charges are being paid
by the occupants of all these quarters.
The employees of the Committee were
not required to pay water charges
prior to November, 1957. Rdcovery
for these charges has, however, been
made from the Central Public Works
Department staff for the period of 1954
and 1955. Recovery of these charges
from the Central Public Works De-
partment personnel, temporarily ser-
ving with the Rajghat Samadhi Com-
mittee, has been made under the rules
normally applicable to Government
employees. The whole matter is
being reviewed.

Labour Participation in Management

1756. Shri Tangamani: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether a report will be sub-
mitted about the working of labour
participation in management in the

DECEMEER 13, 1960
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units set up as per decision of the
fifteenth Indian Labour Conference;

(b) how many units have worked
well on this basis;

(¢) whether Government have en-
forced this in 50 umits as suggested
by the Indian Labour Conference;

(d) if not, in how many at present;
and

(e) when the remaining units will
come under the orbit of labour parti-
cipation?

The Deputy Minister of Planning,
Labour and Employment (Shri L, N.
Mishra): (a) A review of the Work-
ing of Joint Management Councils is
made in the Tripartite semdnars.

(b) Nineteen.

(c) and (d). No. The Scheme
has so far been introduced in 28
units,

(e) The Scheme is wvoluntary.
Necessary action to introduce the
Scheme in as many more units as
possible is already on hand.

Survey of Coir Indostry

51 S£hri Schbiah Ambalam:
17 ‘{a‘hri Chiatamoni Panigrahi:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Unstarred Question
No. 269 on the 4th August, 1960 and
state:

(a) whether the economic and statis-
tical survey of coir industry under-
taken by the Coir Board has been
completed and report submitted; and

(b) if so, whether a copy of the
report will be placed on the Table?

The Minister of Industry (Shri
Manubhai Shah): (a) Field work in
connection with the survey in Kerala
State and in Kanyakumari District of
Madras has been completed and the
data compiled in the course of survey
is under study of the Coir Board.
‘The report is expected to be ready by
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the middle of 1961. The survey in
rest of the coconut-growing States is
now proposed to be conducted along-
with the 17th round of the National
Sample Survey scheduled to begin in
July, 1961,

(b) The question does not arise at
present,

CP.W.D.

1758, Shri Tangamani: Will the
Minister of Works, Housing and Sop-
ply be pleased to state:

(a) whether any notice of change
in the conditions of service of the
Central Public Works Departments
workmen is given to the registered
Trade Unions as required under
Rule %A of the Industrial Disputes
Act and Rule 34 of the Industrial
Disputes (Central) Rules, 1857; and

(b) if not, the reasons therefor?

The Minister of Works, Housing
and Supply (Shri K. C, Reddy): (a)
and (b). Some of the provisions of
the Fundamental Rules and the Ciwil
Service Regulations, the Central Civil
Services (Conduct) Rules, 1955 and
the Central Civil Services (Revision
of Pay) Rules, 1960 are applicable to
the workcharged staff of the Central
Public Works Department. Under
the provision cited, no notice is re-
quired to be given where the work-
men concerned are governed by the
Fundamental and Supplementary
Rules, etc.

Handloom Weavers

1759, Shri Tangamani: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the Conference of All
India Handloom Weavers Co-opera-
tives which met in Delhi on 20th
November, 1960 made suggestions re-
garding  protection of handloom

industry and for export promotion:
and

(b) if so, the nature of the sugges-

tions and Government's reaction
thereto?

The Minister of Commerce (Shri
Kanungo): (a) and (b). There was an
All India Handloom convention in
Delhi on the 20th November, 1960,
and several suggestions have been
made by the convention. ‘The main
suggestions are indicated below:

(i) Constitution of  Statutory
Commission for Handloom In-

dustry.

(ii) Enhancement of allocation for
the development of Handloom
Industry during the Third
Plan period.

(iii) To stop further introduction
of powerlooms; to place the
existing powerlooms on par
with mills and to scrap sll
unauthorised powerlooms,

(iv) Entire production of sarees
and dhoties may be reserved
for the Handloom Industry.

(v) To enhance the target of pro-
duction of handloom cloth
during the Third Plan period.

(vi) Accumulated stocks of Bleed-
ing Madras’ may be purchased
by the Government of India.

(vii) Steps may be taken by the
Government to make avail-
able raw materials to the
Handloom Industry at reason-
able prices and inadequate
quantities,

(viii) Financial assistance and
other assistance may also be
extended to the weavers out-
side the cooperative fold.

(ix) Some suggestions for the pro-
motion of handloom exports
have been made to the Gov-
ernment.

(x) Allocation of spindlage for
co-operative spinning mills
may be made, Government
has had already under con-
sideration many of the sug-
gestions. While suggestion
at No. X with regard to co-
operative spinning mills is
.acceptable to Government
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and is par{ of its present
policy, it is regretted that
suggestions at Nos. i, iii, iv
and v cannot be accepted.
The others are still under
consideration.

Commitiee for under-Developed
Areas of Punjab

1760, Shri Ram Krishan Gupta:
Will the Minister of Planning be
pleased to state:

(a) whether Government “a- e
received proposal for setting up of an
advisory committee for under-deve-
loped areas of Punjab; and

(b) if so, the nature of decis:on
taken in this regard

The Deputy Minister of Planning
(Bhri 8. N, Mishra): (a) No, Sir.

(b) Does not arise.

Import of Crude Penicillin

1761. Dr, Sushila Nayar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the amount of first crystals
(crude) penicillin imported by Hindu.
stan Antibiotics Litd. in 1957-58, 1958-
59 and 1959-60, indicating the price
per mega unit paid each year;

(b) the amount of this imported
crude penicillin sold in bulk and the
amount sold after purification as finl-
shed product in vials giving the price
per mega unit charged for above each
year and the profit '‘made from this
source;

(e) the cost of production per mega
unit of penicillin actually produced by
the plant itself by fermentation dar-
ing the above period;

(d) the price per mega unit at which
this penicillin was sold in bulk, and
in vials, and indicate the profit made
from this source each year;

{e) the amount and price per gram
of streptomycin imported in 1957-58,
1958-59 and  1959-60, and the price
per gram at which it was sold in bulk
and/or after packing in vials;

DECEMEER 18, 1060
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(f) the total profits made from the
sale of imported streptomycin each
year; and

(g) the total profits of the Hindustan
Antibiotics Ltd, each year?

The Minister of Indusiry (Shri
Manubhai Shah): (a) to (g). A state-
ment is laid on the Table [See Ap-
pendix III, annexure No, 40].

Ashoka Hotel

Shri Ansar Harvani:
Shri Ram Krishan Gupta:
Shri Prakash Vir Shastri:
Shri Radhelal Vyas:

1762,

Will the Minister of Works, Housing
and Supply be pleased to state.

(a) whether it is a fact that the
present General Manager of Ashoka
Hotel went to Europe to study lHotel
management in these countries; aod

(b) if so, whether he has submitted
any report to the Board of Directors
of Ashoka Hotel?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K
Chanda): (a) The General Manager,
Ashoka Hotel Ltd. went to Europe,
US.A, Canada and Egypt to Dbscnje
conditions and facilities available in
luxury hotels there and also .o esta-
blish contacts with internationally
renowned travel agents, airlines ete.
in those countries,

(b) Yes.
waEA Tty
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Export of Tea

1764. Shri P, C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether attention of Govern-
ment has been drawn to a statement
by the Secretary-General of the Fed-
eration of Indian Chambers of Com-
merce and Industry that tea is the
most neglecled item of India's export
drive;

(b) what steps are being taken to
promote the export of tea to Italy,
where the tea drinking habit is be-
coming more and more popular; and

(c) what steps are being taken to
popularise Indian tea in West Ger-
many, Sweden and Switzerland which
are potential markets for Indian tea?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Yes, Sir.

{b) The Tea Board which is res-
ponsible for the promotion of Indian
tea abroad has been participating in
Trade Fairs in Italy, The Board has
also been exploring the introduction
of Indian tea through the help of
selected importers.

(e) In West Germany, promotion for
tea is jointly carried out by India,
Ceylon and local tea trade through
the West German Tea Corporation.
The Board has decided to post a Tea
Promotion Officer at Frankfurt for
popularising Indian tea through in-
dustrial canteens etc. The Board has
been successful in  introducing in
Sweden a commercial blend as retail-
ed in India with the assistance of an
Indian distributor. The Board has
appointed a Tea adviser in London to
look after the interests of Indian tea
in Sweden also,

In Switzerland, the Board has in-
troduced Indian blends in industrial
canteens; sponsored “India Week™
Celebrations through a well known
Departmental Store in cooperation



5259 Written Answers

with the Air India International. In
a reccnt market survey of the tea
position in Switzerland, it has been
reported that the consumers in Swit-
cerland prefer Darjeeling tea and the
Board proposes to explore avenues for
increasing its off-take.

‘Instant Tea’

1765. Shri P. C, Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government propose to
institute research into processes for
the manufacture of ‘instant tea' as is
being done in European countries; and

(b) whether ‘instant tea' is likely to
boost export of Indian tea?

The Deputy Minister of Commeree

and Indusiry (Shri Satish Chandra):

(a) and (b), Research on the prepara-

tion of ‘Instant Tea' has been in pro-

gress at the University College oi
Science and Technology, Calcutta
under a scheme sponsored by the
Tea Board. ‘Instant Tea' is expected
to partly boost exports provided our
teas are found suitable for the pur-
pose,

Indians Killed by Pakistanis in Poonch
Area

1766. Shri Raghuonath Singh: Will
the Prime Minister be pleased to
state whether it is a fact that two
Indian citizens are reported to have
been killed in the Poonch area by
Pakistan raiders on 22nd November,
19607

The Prime Minister and Minister of '

External Affairs (Shri  Jawaharlal
Nehru): On November 21—not Novem-
ber 22—1960, at about 2000 hours two
civilians of KALAS, about 4 miles

North East of Poonch and on our side -

of the cease-fire line, were shot dead
by some unidentified miscreants, arm-

ed with two rifles and a sten machine

carbine, As our picquet was inform-
ed too late by the villagers, the mis-
creants escaped.

DECEMBER 13, 1960
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Mahatma Gandhi Album in Telugu

1767. Shri Madhusudan Rao: Will
the Minisier of Information and
Broadcasting be pleased to refer to
the reply given to Unstarred Question
No. 1470 on the 25th August, 1960 and
state the progress since made in re.
gard to the publication of Mahatma
Gandhi Albuey 1.0 0 L0

The Minister of Information and
Broadcasting (Dr. Keskar): The Maha-
tma Gandhi Album in Telugu is now
in the Press and will be published
s00n.

Khan Market, New Delhi

1768, Shri Ram Garib: Will the
Minister of Kehabllitation and Minoe-
rity Affairs be pleased to state:

(b) whether it is a fact that a
number of allottees of shops in the
Khan Market, New Delhi have sub-
let their premises at high rents un-
authorisedly;

(b) whether it is also a fact that
even the wverandhas|corridors owutside
the shops have been rented out; and

(e¢) if so, what action Government
have taken to stop this malpractice?

The Deputy Minister of Rehabilita-
tion (Shri P, S. Naskar): (a) to (c).

The shops in Khan Market have
been sold under the Compensation
Scheme. This Ministry is no longer
concerned with their letting, sub-
letting and sale.

As regards the misuse of the veran-
dhas|corridors, it is a matter for the
lecal body concerned.

Transfer of Horticultural Works from
C.P.W.D. to DM.C.

1769, Shri Tangamani: Will the
Minister of Works, Housing and Sap-
ply be pleased to state:

(a) whether it has been decided to
transfer certain Horticultural Works
of the C.P.W.D. to the Municipal Cor-
poration of Delhi; o
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(b) it so, the list of such works and
number of workers according to each
category of post affected by such tran-
fer of works;

(c) whether notices of retrenchment
have been served on the workers em-
ploved on these works;

(d) if so, the number of such work-
ers according to each category of post;

~ (e) whether scme of the workers
were transferred from these works to
other works which are not being
transferred to the Municipal Corpora-
tion; and

(1) if so, the reasons therefor?

The Minisier of Works, Housing
and Supply (Shri K, C. Reddy): (a)
Yes.

{b) Two siatement giving the re-
quired information are laid on the
Table. [See Appendix III, annexure
No. 41].

(e) Yes,

(d)
S1. Category of post No. of .
No. workers
1. Assistant Chaudharies i 2
2. Malies 169
3. Chowkidars 4
4. Sweeper; . I
-5. Bhisties . 7
6. Hedgemen . 3
7. Single Ballockmen [
8. Machineman ) 1
4. Chaudhary . 1

(e) No worker was transferred

after the date on which it was agreed
to transfer the works.

(1) Does not arise,
Housing of Handloom Workers in
Punjab

1770. Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleasad tc state:

.(a) the amount set apart for the
housing of handloom workers in

Punjab Stale quring the Second Five
Year Plan, and

(b) the amount which has been
utilised so far?

The Minisier of Commerce (Shri
Kanungo): (a) The State Govern-
ment haz reporied that a sum of
Rs. 2,67,000 has been set apart for the
construction of houses for handloom
weavers durng the Second Plan
period.

(b) A sum of Rs, 81,600 has already
been utilised during 1958-59. A sum
of Rs. 163,870 is proposed to be uti-
ised during k2 current financial year.

Slum Clearance in Amritsar

1771. Shri Daljit Singh: Will the
Minister of Works, Housing and Sup-
ply be pleased 1o state:

(a) wheiner the amount allocated
te Puajab Government for 1960-61 for
Amritsar Slum Clearance Scheme has
been paid; and

(b) if sn, tl'e amount paid so far?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): ta) and (b). A sum of
Rs. 1060 iakhs has been allocated as
central assiclance to Punjab Govern-
ment curing 1960-61, for implemen-
tation of the Slum Clearance Schems
in the State, Three-forth of this allo-
cationr is beinz released in monthlj
instalments as ways and means ad-
vance to be adjusted at the close of
the financial year. Out of the funds
placed at their disposal by the Cen-
tre undar the Scheme, the State Gov-
ernment make: its own city-wise dis-
tribuiion having regard to the projects
sanctioned in thosc cities and expen-
diture incurred against the projects.

Shopping Centre in Diplomatic
Enclave, New Delhi

1772, Shrimati Sucheta Kripalani:
Will the Minister of Works, Housing
and Supply be pleased to state:

- (a) whether it is a fact that he
had promised to a deputation of the
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residenis of Diplcmatic Enclave (New
Delhi), which saw him in May last
that a shopping centre would be ready
by the end of this year; and

(b) if so, what progress has so far
been made in the matter?

The Minister of Works, Housing and
Soppiy (Shri K. C. Reddy): (a) on
Aprnil 23, 1960, a few residents of
Chanalkvaputi (Diplomatic Enclave)
met me and requested me to arrange
shopping faciliiies for the oolony.
Provision of such facilities is a muni-
cipal responsipility, but, considering
the financal ¢:fficulties of the New
Delhi MMunicipal Committee and the
Municipal Corporation of Delhi, Gov-
ernment decided to build shopping
centres in this and other Govermment
coloinies, which would be transferred
to th> local body concerned against
payment cf the cost of construction of
the centres. Pursuant to this decision,
the deputationists were informed that
plans were under preparation. No
specific assurance that the shopping
centre would be ready by any parti-
cular time was, however, given.

(b) The plans and estimates, pre-
pared by the C.P.W.D. are being fina-
lised in consultation with the New
Delhi Municips]l Committee,

12 hrs.

RE: MOTION FOR ADJOURNMENT

Raja Mahendra Pratap: What about
my adjournment motion?

Mr. Speaker: The hon. Minister
must have received intimation that I
have disallowed his adjournment
motion.

12.01} hrs.
PAPERS LAID ON THE TABLE

RepoRT OF REVIEW OFFICER ON DADRA
AND NacAr AvVELT

The Prime Minis‘er and Minister of
External Affairs (Shri Jawaharial

5264
Table

Nehru): I beg to lay on the Table a

copy of the Report of the Review

Officer on Dadra and Nagar Aveli.

[Placed in Library. See No. LT-2522/

80.]

NOTIFICATION UNDER COMPANIES ACT

The Minister of Commerce (Shri
Eanungo): I beg to lay on the Table
a copy of Notification No. GSR. 1433
dated the 3rd December, 1960 under
sub-section (3) of section 637 of the
Companies Act, 1956, [Placed in
Library, See No. LT-2523/60.]

RerorTs or TArIry CoMMISSION

The Minister of Industry (Shri
Manubhai Shah): I beg to lay on the
Table a copy of each of the following
papers under sub-section (2) of sec-
tion 16 of the Tariff Commission Act,
1951: —

(i) Report (1960) of the Tariff
Commission on the continu-
ance of protection to the Ball
Bearings Industry;

(ii) Government Resolution No.
18(6)-T.R./60 dated the 8th
December, 1960; [Placed in
Library, See No. LT-2524/60.]

(iii) Report (1960) of the Tariff
Commission on the continu-
ance of protection to the
Power and Distribution Trans-
formers Industry;

(iv) Government Resolution No.
11(1)-T.R./60 dated the 9th
December, 1960;

(v) Statement explaining the rea-
sons why a copy of each of
the documents at (iii) and
(iv) above could not be laid
on the Table within the period
prescribed on the said sub-
section; [Placed in Library,
See No. LT-2525/60.]

(vi) Report (1960) of the Tariff
Commission on the continu-
anze of protection to the Alu-
minium industry;
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(vii) Government Resolution No.
3(3)-T.R./60 dated the 10th
December, 1960; [Placed in
Library, See No. LT-2526/60.]

(viii) Report (1960) of the Tariff
Commission on the continu-
ance of protection to the In-
dustry Manufacturing Bare
Copper Conductors, ACSR
(Aluminium Conductor Steel
Reinforced) and AAC (All
Alminium Conductor);

(ix) Government Resolution No.
3(1)-T'R./60 dated the 10th
December, 1960; [Placed in
Library, See No, LT-2527/60.]

Report (1960) of the Tariff
Commission on the continu-
ance of protection to the
Cotton Textile Machinery
(Spinning Ring Frames, Spin-
dles, Spinning Rings, Fluted
Rollers and Automatic Looms)
Industry;

(x

—

{xi) Government Resolution No.
18(7)-T.R./60 dated the 10th
December, 1960; [Placed in
Library, See No. LT-2528/60.]

«(xii) Report (1960) of the Tariff
Commission en the continu-
ance of protection to the
Bicycle industry;

{xiii) Government Resolution No.
7(2)-T.R./60 dated the 10th
December, 1960. [Placed in
Library, See No. LT-2529/60.]

Shri Braj Raj Singh (Firozabad):
May I make a submission in this res-
pect? Item (v) of the papers laid on
the Table just now readg thus:

“Statement explaining the rea-
sons why & copy of each of the
documents at (iii) and (iv) above
could not be laid on the Table
within the period prescribed in
the said sub-section.”.

Oftentimes, we find that these state-
‘ments are placed before us and the
reasons given. May I know why Gov-
emnment eould ‘not lay these on the
Tabke ‘m time? [ME

ABT ((AY LSD—4.

the Table

Mr. Speaker: The Resolution refer-
red to item (iv) ig dated only the 8th
December, 1960,

Shri Manubhal Shah: All the reports
and papers have been laid on the
Table,

Mr. Speaker: How old are the re-
ports of the Tariff Commission?

Shri Manubhai Shah: The reasons
also are given in the statement as to
why there has been a delay. In some
cases, further enquiries are always
carried out by the Tariff Commis.iom
at the instance of Government, and
we come forward before the House
only when the enquiries are complete,
and all aspecty have been properly
looked into.

NoTrFicaTioNs UNDER EMPLOYEER'
ProviDENT Funps AcT

The Deputy Minis'er of Labour
(Shri Abid Ali): I beg to lay on the
Table a copy of each of the following
Notifications: —

“ (i) GSR. 1274 dated the 2%th

October, 1960 issued under
clause (b) of sub-section (3)
of gection 1 of the Employees’
Provident Funds Act, 1952;
[Placed in Library, See No.
L.T-2530/60.]

(ii) GSR. 1443 dated the 3rd Dec-
ember, 1960 under sub-.ee-
tion (2) of section 4 of the
Employees’ Provident Funds
Act, 1952; [Placed in Library,
See No. LT-2531/60.]

(iili) GSR. 1444 dated the 3rd Dee-
ember, 1960 making certain
further amendment to the
Employees’ Provident Funds
Scheme, 1952, under sub- sec-
tion (2) of section T of the
Employees' Provident Funds
Act, 1952. [Placed in Library,
See No. LT-2532/60.]

Raja Mahendra Pratap (Mathura):
My submission is that at least half an
hour may be allowed for the discu»
glon on the Punjabi Suba. I earnestly
beg of you, because {t is & very serious

Question,
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Sabha
Mr. Speaker: Let me consider.

STANDARDS OF WEIGHTS AND MEASURES
(CONVERSION TO STANDARD WEIGHTS)
RuLes

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra): I
beg to lay on the Table a copy of the
Standard; of We'ghts and Measures
(Conversion to Standard Weights)
Rules, 1960 published in Notification
No. S.0, 2760 dated the 19th Novem-
ber, 1960, under sub-se-tion (3) of sec-
tion 17 of the Standards of Weights
and Measures Act, 1956. [Placed in
Library, See No. 2533/60.]

12.04 hrs.
MESSAGES FROM RAJYA SABHA

Secretary: Sir, 1 have to report the
following messages received from the
Secretary of Rajya Sabha:—

(1) ‘I am directed to inform the
Lok Sabha that the Rajya Sabha,
at its sitting held on the 30th
November, 1960, agreed to the fol-
lowing araendments made in the
Dowry Prohibition Bill, 1959, by
the Lok Sabha at its; sitting held
on the 23rd February, 1960: —

1. AMENDMENTS

Clause 1
(i) That at page 1, line 3,—
for "1959" substitute “19607.
Enacting Formula
(iiy That at page 1, line 1,—

for “Tenth Year”
‘“Eleventh Year”,

suubstitute

2. At the same sitting, the Rajya
Sabha also fu-ther considered the
following amendments made in
the Dowry Prohibition Bill, 1859, by
the Rajya Sabha at its sitting held
on the 16th December, 1939, to
which Lok Sabha had disagreed,

Children Bill 5268

and insisted on these amend-
ments: —

1I. AMENDMENTS
Clause 2

(i) That at page 1, at the end of
line 9, after the word *“given” the
words “either directly or indirectly”
be inserted,

(ii) That at page 2, lines 1 to 6 be
deleted.

Clause 4

(iii) That at page 2, clause 4 be
deleted.

I am accordingly directed to in-
form the Lok Sabha that the
Rajya Sabha insists on the said
amendments to which the Lok
Sabha has disagreed and to re-
turn herewith the Dowry Prihibi-
tion Bill, 1959, in accordance with
the provisiong of rule 130 of the
Rules of Procedure and Conduct
of Business in the Rajya Sabha.’.

(2) In accordance with the pro-
visions of rule 97 of the Rules of
procedure and Conduct of Business
in the Rajya Sabha, I am directed
to enclose a copy of the Children
Bill, 1960, which has been passed
by the Rajya Sabha at its sitting
held on the Bth December, 1960

12.05% hrs.
DOWRY PROHIBITION BILL
As RETURNED BY RAJYA SABHA
Becretary: I lay on the Table of
the House the Dowry Prohibition Bill

1960, which has been returned by
Rajya Sabha.

12-95% hrs.
CHILDREN BILL
Ag PASSED BY RaJva Sasma

Secretary: I also lay on the Table
of the House the Children Bill, 1960,
as passed by Rajya Sabha.

Shri Braj Raj Singh (Firozabad):
May I know whether a joint sitting of
both the Houses will be held during
thiy Session, since the Rajya Sabha
have disagreed with our recommenda-
tons?
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Mr. Speaker: I do not know.

The Minister of Parllamentary
Affairs (Shri Satya Narayan Sinha):
That question cannot be put here.

Mr. Speaker: The President must
call for a joint sitting.

Shri Braj Raj Singh: Can I have
some indication from Government on
this?

Shri Satya Narayan Sinha: Not in
this Session, in any case.

12.06} hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

DIFFICULTIES FACED BY WOOLLEN MILLS
AS A SEQUEL TO GOVERNMENT ORDER

Shri S. M. Banerjee (Kanpur):
Under rule 197, I beg to call the atten-
tion of the M'nister of Commerce and
Industry to the following matter of
urgent public importance and I re-
quest that he may make a statement
thereon: —

“The difficulties faced by the
woollen mills in Northern India as
a sequel to Government Order
under the Woollen Textile (Pro-
duction and Distribution Control)
Order, 1960.%,

I may submit that my calling-atten-
#flon-notice was specifically in regard
to the Kanpur Woollen Mill;, under
the BIC, which ig going to be closed
I would request the hon. Minister to
kindly throw some light on that.

The Minister of Indusiry (Shri
Manubhai Shah): The different sec-
%ors of the woollen industry had been
facing some difficulty in obtaining
their requirements of various types of
worsted yarng. The hosiery indu try,
#n parti~ular, was having considerable
difficulty in this regard. The question
of taking steps to ensure a balanced
#upply of the d'fferent warieties of
Yamm wag considered at length by the

to matter of 5270
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Government, in consultation with the
different interests concerned. In order
to ensure this, it was decided that
there should be some control on the
production of different types of yarn,
80 that no sector of the industry would
be put to undue hardship caused by
want of <woollen yarn. Therefore,
after examining the pattern of produe-
tion of different types of ya n in the
preceding years, and having regard to
the requirements of the vairisus see-
tors of the industry, it was decided
that every manufacturer of worsted
yarns should produce weaving, hosiery
and knitting yarn in the proportion of
47} per cent, 32} per cent, and 20 per
cent respectively. The Textile Com-
missioner issued an order under the
Woollen Yarn (Production and Distri-
bution Control) Order, 1960, directing
manufacturers of worsted yarns to
folow thiy pattern of production from
the 1st October, 1960. It is expected
that this will ensure a reasonbale gup-
ply of each type of yarn required by
the different segments of the industry.

Representations have been receiv-
ed—as the hon. Member has said, even
from the Elgin Mills from Kanpur, to
which he made a reference—from =
section of the industry, particularly
the Composite Mills, that this pattern
of production will adversely affect
their working, as all the mills may
not be equipped with the types of
machinery required for producing the
different types of yarn and also be-
cause this pattern of production will
cause difficulties to composite mills
which depend on their own produue-
tion of yarn for working their weav-
ing units and will create also some
imbalanre in the different sections of
the mills. While it may be true that
in some cases there may be a real
difficulty, it is also probable that some
mills are averse to following the pres-
eribed pattern of production, as this
would stand in the way of their pro-
ducing a greater quantity of particular
types of yarn which wyield a larger
p-ofit. The textile Commissioner has
been asked to examine the case.of sach
individual mill, and on the .basis of
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-the capacity of the mill and its re-
quirementg of yarn for its own weav-
‘ing sectiom, if any, to allow the mill
“to vary the pattern of production te
the extent necessary,

, It is significant to note that a very
' large section of the industry has wel-
. oomed the prescribed pattern of pro-
duction and has stated that as a re-
sult of this pattern, the priceg of vam
are going down.

Shri S. M. Banerjee: May I know
whether it has been brought to the
notice of the hon. Minister that Kan-
pur Woollen Mills, under the British
India Corporation, have already issued
a notice to the effect that they are

, Boing to close down this mill, involv-

ing about 4000 workers of that mill?
Have Government issued any instrue-
tions to the State Government or have
the State Government issued any ins-
tructions to the British India Corpora-
ton or to Mr. Mundhra not to close
down this mill?

Mr. Speaker: Is it for want ef
woeol?

Shri Mannbhal Shah: The Managing
director of thia company met me. Tt
ig the usual way, whenever we want
to curb any anti-social practice, for
every mill or industry to make a re-

presentation 1 can assure the House
that we shall take into consideratiom
all the difficulties experienced by the
different un‘ts, as I have already men-
tioned in the statement, and if they
are legitimate, we chall solve them,
by trying to vary the pattern which
maYy suit @ particular mill

12.08% hra
BUSINESS ADVISORY COMMITTER
Frrry-NINTH REPORY

Shri Satya Narayan Sinha: I beg to
move:

“That this House lg’!-!ﬂ with
the Fifty-Ninth Report of the

to Animals Bill »

Business Advisory Committee
presented to the House on the 12th
- December, 1960.”.

Mr. Speaker: The question is:

“That this House agrees with
the Fifiy-Ninth Report of the
Business Advisory Committee
presented to the House on the
12th December, 1960.”.

The motion was adopted.

1209 hra

PREVENTION OF CRUELTY TO
ANIMALS BILI—contd.

Mr. Speaker: The House will now
take up further cons dera:ion of the
following motion moved by Shri S. K,

Patil on the 12th December, 1860,
namely: —

“That the Bill to prevent the
infliction of unnecessary pan or
suffering on animals and for that
purpose to amend the law relating
to the prevention of cruelty te
animals, as passed by Rajya
Sabha, be taken into considera-
tion.”.

The total time allotted was 3 hours,
but the time already taken is 3 hours
and 20 minutes, The hon. Minister
may now reply.

The Minister of Food and Agriecul-
mre (Shri S. K, Patil): Mr. Speaker,
the variely of suggestions that have
been made by very many hon, Mem=-
bers speaking on this Bill themselves

_ suggest how difficult it is to have

some kind of a uniformity so far. as
the solution of this problem is con-
cerned. Yesterday speeches were
delivered and amendments suggested
which would, if all of them were

 accepted. totally nullify this Bill. As
I have made it abundantly clear, you

cannot devise anv kind of a measure
in the society in which we live which

. will really be an effective answer te
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all the questions that have been rais-
ed Theretore, we have got to go
slow, and it is much betier to make
some beginning than not to make any
beginning at all. 1f 1 wait until all
fhe re.ig ous sacrifices in this country
are stopped, possibly I will have to
wait till eternity, and there won't be
time when we can introduce any such
measure, Therefore what Litle good
we can do to ithese dumb animals
whie it is possible for us to do so
should be done and we should make
a beginning. It is in this spirit alone
that this Bill has been moved. When
I come to the various suggestions made
by Members, I will reply to them and
tha: will convey to the House an
idea of the lines on which Govern-
ment want to implement the various
provisions of this Bill,

My hon. friend, Shri Amjad Al
was almost begging the gquestion
when he was referring to the mean-
g and definition of the word ‘animal’,
He himself was present and took a
very prominent part in the discus-
sion when this question was thrashed
out in the Joint Committee. If 1
give him the list of various interpre-
tations of the word ‘animal’ appearing
in the laws of various countries—
almost all the countries of the world—
ultimately I think the definition that
we have given becomes the only natu-
ral deflnition. In the Penal Code,
section 47—our own legislation—the
definition given is, ‘any living creature
other than a human being’. In some
eountries, of course, the definitions
are different. In UK, the Cruelty to
Animals Act of 1876 does not apply
10 invertebrates, namely mosquitoes
and other animals, to which reference
was made. In the Protection of
Animals Act of 1911 of England,
‘animal’ is defined to mean any domes-
{ic or captive animal. In eur Act, we
had called it not the domestic animal
but domesticated animal. It is some-
thing different from domestic animal.

Therefore, we see a variety of defl-
nitions given to the word *‘Animal’,
includes every species of animal whe-
ther in a natural er demesieated

Cruelty to 35274
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state”—thig ig from the Animals Pro-
tection Act, 1901, of Queensland
(Australia). I do not want to go
into these. But if I were to stop at
that and include even the mosquitoes,
flies and th.ngs of that description,
we shall come to no decision at all on
this problem, because never has the
question arisen that the natural right
aof a man to kil a mosquito—if such
a fundamental or natural right exists—
can be taken away by any legislation
of this House,

Some Members have objected to
the definition of ‘animal’ in the Bill.
Az 1 said, this definition has been
made wide deliberately in order to
include any living creature other than
a human being. The intention is to
prevent unnecessary cruelty—I em-
phasise the word ‘unnecessary’—
because if we just kill a mosquito etc.
I do not think that there is any
specia] method prescribed as to how
a man's fundamenta] right to kill a
mosquito has got to be determined
That is going too far indeed.

Mr. Speaker: Hon. Members are
aware that under the Penal Code,
even a person—a human being—can
be killed in self-defence.

Shri S. K. Patil: You have widened

it very much. I am very grateful to
you.

The intention is to prevent unneces-
sary cruelty being inflicted upon any
living creature. Some hon. Members
asked whether it is intended to pre-
vent the killing of flies, mosquitoes or
reptiles. The definition has to be
read in the context of the other
clauses, in particular clause 11, which
deal with offences. The Bill does not
prohibit killing as such. Mosquitoes,
reptiles, flles or other animals can be
killed freely in the future as now, if
that is what one wants to. Shikar or
hunting also is not prohihited. It is
only killing in an unnecessarily cruel
manner that is made punishable.
There is no reason why we should
allow any living creature to be killed
in an unnecessarily eruel manner. We
sannet ge further than that.
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Shri Tyagi (Dehra Dun): A snake
is beaten with lathis. It is a most
crue] way of killing.

Shri §. K. Pa’il: It does not matter,
if it is necessary. So long as it is
not unnecessary, you could go om
with it

Shri Amjad Al rose—

Shri .§. K. .Patil: I have given
enough time to the hon. Members, I
do not yield.

Shri Amjad Ali (Dhubri): With
regard to the Act of 1890. ., ..

Shri S. K. Pail: This was discus-
sed in the Joint Committee,

Mr. Speaker: There are certain
doubts wh.ch can never be cleared.

Shri S. K. Pa il: Then hon. Mem-
ber, Shri Amjad Ali, has taken excep-
tion 10 clauses 30 and 32. He has got
some kind of an imaginary fear. I
made it abundantly clear that so far
as religious kiling is concerned, we
have allowed it because, as I said,
there are very strong opinions and
they could not be resisted. There-
fore, we have put in clause 28—the
whole Chapter ‘Miscellaneous’ begins
with that clause—which gays;

“Nothing contained in this Act
shall render it an offence to kill
any animal in a manner required
by the religion of any commu-
nity”.

Yesterday I said that I did not want
to mention Muslims or Islam or any
particular community, because it is
bad in a legislation. But it covers
everything, Clause 30 that comes
afterwards, iz about flaying of the
animals. Now, my hon. friend cannot
go to the extent of saying that because
Muslims also kill animals, due to
exception provided im clause 28,
they are net covered by clause 30.
We have consulted legal opinion. In
fact, the whole thing has been done
in order to satisfy that opinion. The
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whole clause 28 came in in order that
the religious practices that are ia
existence should be guaranteed
Therefore, there should be no fear
whatsoever on the part of the hon.
Member.

For the last 70 years that the Aet
of 1890, the Prevention of Cruelty to
Animals Act, was in existence, not one
case arose, but even then we covered
it by an additional clause 28. There-
fore, 1 think that is the farthest limit
to which any House can go.

Shri Amjad Ali: He is misquoting
clause 30. The word ‘flaying does
not occur there.

Shri S. K. Patil: May not be. But
the meaning of it is to that effect
The hon. Member had our explanation
for hours and hours in the Joint
Committee, and if he is not still
sat'sfied, I do not think that there is
anything with me that can bring him
the satisfaction that he needs.

Therefore, I am not prepared to
accept any amendment on that,
because we have gone to the utmost
limit to which we could go in order
to safeguard and protect the interests
of those who do that killing in the
name or under the instructions of
religion,

Coming to my hon. {friend, Shri
Supakar, he took objection to clause
17(d) and (e). It is the duty of the
Committee to make rules regarding
experiments on animals. It says that
experiments on animals are avoided
wherever it is possible to do so, as
for example, in medical schools, hos-
pitals, colleges and the like, if other
teaching devices such as books,
models, films and the like may equal-
ly suffice. Item (e) says that experi-
ments on larger animals are avoided
when it is posesible to achieve the
same results by experiments upom
small laboratory animals like guinea-
pigs, rabbits, frogs etec. The House
must remember that these are cover-
ed by section 14, which is the original
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section that comes first, on experi-
mentation on animals, It says:

“Nothing contained in this Act
ghall render unlawfu] the perfor-
mance of experiments (including
experiments involving operations)
on animals for the purpose of
advancement by new discovery
of physiological knowledge or of
knowledge which will be useful
for saving or for prolonging life
or alleviating suffering or for
combating any disease, whether
or human beings, animals or
plants”.

This is a wide enough section, and
therefore, any exemptions that have
been provided are with this purpose
that if within the ambit of the sec-
tion any kindness could be shown to
the animals, that should be shown.
Nobody should really take any objec-
tion to that, if it is possibie to be
done. That is why we have provided
those items in clause 17. 1 am not
saying that all kinds of vivisections
or other things should stop, but if it
is possible to do that, if after it has
been done for the first time, other
methods could be adopted, namely
exhibition of pictures ete,—if it is
possible to do that—it should be done.
It is for the experts to look into that.
Therefore, nothing is lost and there
should not be any danger at all that
the right to conduct scientific experi-
ments has on one pretext or another
been taken away. There is no such
intention at all.

Another objection was that the
Centre should not bypass the States’
efforts. This is a concurrent subject
on which we are legislating. Some
States have got Acts which are not
backward. After the draft Bill was
ready, it was circulated to all the
States and their opinion was asked;
and wherever it was possible to ac-
commodate them, they have been
accommodated. Therefore, there is no
danger of merely ex-cathedra action
on the side of the Centre. It is not
the case that the State Governments
have not been consulted at all.

Prevention of AGRAHAYANA 22, 1881 (SAKA)
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My hon. friend, Shri D. C. Sharma
was of the view that this is not an
ideal Biul. Of course, 1l is not an
ideal Bill. I have never said it is an
ideal Bill. And, nobody could have
brought in an idea] Bill. As I saa,
in the light of the experience we shall
be gaining during the next few years,
it may be possible to improve upon
it; and even then in our generation
it may not be an ideal Bill.

He wag of the view tnat money
must be made available. If he had
read clauses 8 and 15 of the Bill, he
would have found that attempts has
been made to create funds. Not only
the Ceniral Government will give
funds; but there are some funds that
will be created by fines and other
methods and so on and so forth
There will be enough money. After
all it is not that you first give the
money and ask the committes that
they should make out a programme.
If the programme is worth while and
it propaganda has to be done in that
behalf that kindness to animals should
be shown, the Government or the
Animal Welfare Board will be too
pleased to make the money available.
There will be no dearth of money if
the work is carried on on right
lines. Therefore, that is not the
danger at all.

Now, I come to Dr. Govind Das. He
asks, what is ‘humane killing'? He
wants that religious killing should be
stopped. People seem to feel that
killing Is killing and there is nothing
humane about it Surely, there is a
lot of difference between the killing
done in our slaughter-houses and
places and the humame killing in
Europe and America and other places
where they do it. This humane killing
means as little pain to the animal as
possible. They stun the animal before
It is actually killed.

Yesterday, my hon. friend asked, ‘Is
there any method?* Pigs are being
killed; it is the most inhuman method
in which the pigs are killed. There is
no doubt about it. They are killed
not only for the sake of killing but im
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erder to satisty a  certain ' kind of
taste—how it becomes more platable
# it is killed in a particular fashion.
Even in some countries where humane
treatment is given, unfortunately, I
must say this kind of treatment also
continues because in some countries,
especially in the United States of
America, the pig is made to pass
through a gas chamber and then it is
killed because that is humane killing.
But it is a very costly method because
gas cannot be used to kill one pig.
They have got hundreds or thousands
of pigs to be killed. It cannot be done
n some other countries.

In a country—the name of which 1
am not mentioning here—I was caught
in a situation. I saw what I did not
really want to see at all. That was
the most inhuman and brutal manner
of killing. There was a large proces-
sion going. I am referring here to a
western country—mnot to our own. I
whas asked, ‘Why not you get to the
head of the procession?’. It is a very
tempting offer. A politician seldom
refuses to be at the head of a proces-
gion. I did not know what the proces-
sion was, I thought discretion was the
better part of valour and I would not
be at the head of the procession. 1
did not head the procession, anyway,
but I was there where the procession
ended. It was a very large procession
and what I saw was something of a
blood-curdling experience of my life.
‘When I came there I saw there were
3 pits and pigs were Dbeing cooked
there; and the whole procession of
thousands of people was there in order
to receive those pigs that were killed
and have a nice meal after that and
so on and so forth. As I said it was
being done in a brutal manner. I am
telling this here just to point out to
my hon, friend that what he pointed
out here is nothing in comparison to
what was actually being done there.
Not only the pits are dug; not only
is the fire made. That is not enough.
But in order that that meat should be
more tasty, you have got to take some
kind of spears and make them red-hot

DECEMEER 13, 1964 Crueity to Animals Bill 5280

and: then pierce them again and again-
put the red-hot spears inside the
animal—in order that the meat that
will ultimately emerge will be some
kind of thing that would satisfy the
par.cular epicurean taste of some
people. What I am saying is that it
is the most brutal way of doing it. It
is not only in a progressive country it
is done; it is done in every country.
Therefore, there is a way of doing
this. You cannot say, ‘Do not eat
pork’. That is possibly one kind of
of flesh which is so very rampant
everywhere. Everybody is fond of it.

But you must do the Kkilling in a
humane manner, That is
what exactly is meant by humane
killing’. We are thinking of our

slaugh.er-houses being improved so
that bumane killing becomes possible.
Qur present slaughter-houses have not
got the modern technique of how to
do it. We want to do it in a manner
in which humane killing becomes a
possibility.

Ano‘her question which Dr. Govind
Das asked was as to what we were
doing in order to protect these animals.
So far as animal husbandry is conern-
ed, that is a part of this Ministry, And,
I can tell the House that the first
step that we have taken apart from
the money—money by i:self does not
do the thing; and a large allotment, if
I mistake not, of about Rs. 50 crores
has been left at the dispusal of the
Board—is that I have non-officialised
it. Hitherto, the Minister used to be
the Chairman of the Animal Husban-
dry Board. 1 have now requested
some public man, somebody who has
got interest in animal husbandry to be
chairman of that body. Shri Dhebar
has been requested and he has very
kindly accepied to be the Chairman.
We have given the fullest powers to
that committes even to imp'ement
their decisions although they are in an
advisory capacity, The whole idea is
that those people who are interested
are included. The Gosamvardhan
Mandal has been included. The whole
idea is to see that it is composed of
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I
people who have got a direct interest,

who have shown interes: in the growth
of animal hubandry. Therefore,
these efforts are being made. And, I
am quite sure, if it goes on, at the end
af the Third Five Year Plan period. at
least some foundation will have been
ldid whereby animal husbandry of
this country could look up. Apart
from getting good animals, it will be
a step in the right direction because
we shall have shown some kindness in
a more positive way to these animals.

Then, my hon. friend, Shri Pattabhi
Raman referred to humane killing to
which I have made a reference and
wi.h which I agree. He also referred
% the performing animals, especially
tn circuses, A view was expressed
here, which is the right view, that if
#t is a mere pedlar or somebody in the
street who does it then we go after
his blood because he could be got if
he ill-ireats. The circuses ete. do it
in a big way and they are not caught.
A machinery must be established. And,
1 promise this House that we shall
establish a kind of machinery whereby
these performing asnimals and their
treatmen:, particularly in the circuses,
eould be carefully watched, and in-
human treatment and wunnecessary
pain will be avoided. We want animals
to perform, no doubt. But there are
methods and methods of doing so and
not the inhuman method. Therefore,
all ‘he unnecessary cruelty that is in-
flicted will pe sought to be avoided.

Then, he also referred to the ques-
tlon of indiscriminate shooting and
poaching. There I agree wilh him
because we cannot develop national
parks in this country, That is a new
idea that we have got. A national
park means that within the precincts
of the national part the animals must
not be killed. The animals must enjoy
the same freedom which we human
beings enjoy in our national park.
Anything that we do not designate as
& national park is a national park for
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human beings. That is exactly what
is sought to be done. That is why we
find in a country like Africa—because
there are open spaces there—ihere are
parks right from 25 sq. miles to 10.000
sq. miles, a single park—where these
animals are reared. The idea of a
park is not that t{here is any special
enclosure made etc. But within that
territory nobody will go and shoot.
The animals have got the liberty to
come and enjoy even as human beings
go there. In Africa there are big
parks where hundreds and thousands
of animals walk about, There ara
lions, some imes in hundreds and
there are thousands of elephants. It
is possible not because they do not
kill bu: encouragement is given to-
these animals that they could lead life
very peacefully and very comfortably.
Even you and I can go there and see
them. The animals are so good. So-
long as you are in your car, silting
there with your glasses on and not off,.
there 13 no danger at all, They may
come and lick the glasses and move
roundabout you and yet they feel that
there is safety to them and there is-
no danger. They will not do any harm
to you provided you do not cause any
harm to them. Now, this idea of a
national park is a good idea. We have
to have national parks in our country
100. Where shooting has to be done,
the occasions should be few and far
between and it ig not that everybody
should be allowed to do shooting. I
do not know whether it is possible to
prevail upon Her Majesty the Queen
of England that during her visit she
or her party should not do any shoot.
ing. I do not know whether my voice
will reach so far. It will be examined
whether it is right or wrong. I would
convey the hon. Member Shri Nara-
pimhan’'s request to the Prime Minister
that it is a matter which is worth con-
sideration and it could be considered.
But I can assure him that it is mnot
being done in order to inflict any
unnecessary penalty on any animals,
whether they be tigars or cheetah.

Preservation of wild life is mainly
a2 State subject and States have been
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paying at ention to it but the Govern-
ment of India are not for behind. We
have s very influential board called
the board for Lthe preservation of wild
life and i has direct and live interest
in wild life preservation. We also
celebrate one week in a year preserva-
tion of wild life week. These are the
methods by which kindness towards
the gnima's could be crea ed. When [
see the Hon. Members taking so much
interest, I am sure that I am on the
right ground in what we are doing
now and a time would come in this
count:y where there would be many
more national parks and wild life
would be regarded as sacred ags human
life.

My hon. ifriend Shri Mohammed
Imam thought that it might lead to
confusion—some hon. Members felt
that it might lead to hara.sment, if
the officers who are to administer the
law ase no. up to the standard they
ought to be, what they say may be
true of any legislation. But surely,
that is not an argument against the law
itself. When social conscience is
rousel in a country, it is impossible for
any officer to do such things. There
are people who, though not educa.ed,
love their animals. A farmer has got
greater love for his pair of bullocks
than even a great humanitarian that
occasionally might go to the village.
1 quite understand that the kind of
treatment mentioned by the hon.
Members may be meted out by the
officers and it i wrong. But by and
large 1 am quite sure that the imple-
menta'ion would not be wrong. The
Societies for the prevention of cruelty
to animals have been functioning in
various cities; they have been doing
excellent work. Now, we gre expan-
ding the scope and making whole India
as one field, not confining ourselves ts
the cities where there are municipali-
ties. The apprehension that the
officers may not probably be up to the
standard need not prevent us from
passing a law which is in the larger
interest of both the human beings and
animals.
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He also said that I was sentimental
and not practical. I do not know, I
am not at all guided by any sentiment
in this matter. If it was g matter of
sentiment alone, I could have stopped
all slaughter. It is a very pleasant
admixture of sentiment and
practicality and if I may tell my
hon. friend out of practicality may
arise something which also may cover
sentiment of which everybody could
be proud. So, that should not be a
disqualification of this Bill.

It was also mentioned that the Bill
would involve huge expenditure, It
all depends on how it functions. As
it is we are not suggesting huge expen.
diture. Rs. 50,000 that will be provided
is not a huge' expenditure, The Third
Plan provision for this particular
aspect is only Rs. 3'5 lakhs. Others
may as well say: “It is a paltry sum:
what are you going to do?” If it is
brought to our notice that the animal
welfare board and the other bodies
are doing good work and that cannot
proceed further because there are no
funds, more funds would be made
available. It will thus be seen that
there is no waste as has been suggesh-
ed by the hon. Members,

Shri Prakash Vir Shastri made a
very good speech and drew my atten-
tion to the wvarious aspects of it. He
want into the Vedas and the Upani-
shads and pointed out how very kind
those people were in good old days
The whole idea is that we should
approximate to those very high stan-
dards referred to by him. He brought
in the name of the Father of the
Nation, Mahatma Gandhi and pointed
out what his ideas were. If we can-
not follow his ideals hundred per cent,
we should not stop whatever, in a
small measure, we are dowmng at pre-
sent,

Dr. Malkote made a vefy nice sug-
gestion, which I did not kmow befors.
He referred to the day animals and
night snimals and their habite and
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what they eat, ete, It is a kind of
wonderful research. According to
him, the day animals are vegeiarians
and the night animals are of the other
type. Human beings aré both day and
night and I do not know to what
particular category they belong! The
whole idea makes a case for sound
research as to whethe?there is some
truth in that propositign® I can assure
him that if he sends i problem to the
animal welfare board they may try
to find out whether-there is any such
difference. Hon. friend Shri Warior
also was against harassment by
officials. We have to wait and see. As
I have said before, this is not the final
Bill. There would be time enough to
amend the clauses, etc. if experience
shows that something else should be
done.

My hon. friend Shri Jaipal Singh, in
his usual gpirited way opposed the Bill.
But he was even more spirited than
he should be on this particular Bill. I
do not understand as to why he should
have completely run it down and said
that it was a waste of time, camou-
flage and hypocrisy and so on. There
is no such word in the vocabulary
which he did not use. But I am quite
sure that he is a lover of animals; I
know it from personal experience.
Therefore, the words do not bite. If
the words do not bite the human be-
ings, how are they going to bite the
animals I am quite sure that in spite
of his spiritedness. when it comes to
working the Bill, he will be with the
Government gnd will help us in every
possible way, in view of the love he
has for the animals.

My hon. friend Shri Ganapathy was
efraid that perhaps the Madras Act
would have to be repealed 1
do not think so. The legal opinion is
to the contrary because that Act was
there already when this was drafted.
Madras has stopped the glaughter of
animals by legislation. They have
Eot g right to do it; every State has
We shall examine that. But the legal
opinion so far as is available to us
does not justify the apprehensions ex-
pressed by him.
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Sir, I must not take more timae
of the House. I began by saying that
this was not an ideal Bill. I would
repeat it. It is g small beginning.
There would be many occasions and
experience will guide us on to the
future steps so far as the protection of
the animals ig concerned.

Lastly, I must say that the origin of
this Bill and the inspiration and all
that is necessary for this came . from
no less a person than Shrimati’ Ruk-
mini Devi Arundale to whom refer-
ences were made more than once. Six
years ago, as you will remember, she
introduced this subject. She was not
deterred by the possibility of its being
defeated in the House or by  other
defeats. She persisted for years to-
gether and ultimately  reached this
stage. Therefore, this Bil] is a kind
of tribute to the untiring efforts and
the devotion. Shrimati Rukmini Devi
Arundale gave to the cause of these
dumb and mute animals.

Shri Amjad Ali: I may be permitted
to ask one gquestion? In the Act of
1890, the definition of the animal was
given as follows: ‘Animal means any
domestic or captured animal'  After
the lapse of all these years, could I
know the nature of difficulties experi-
enced by the working of this Act?
What was the necessity for changing
that definition?

Mr. Speaker: Domestic or captured
animal? That is not a definition. That
is only restricting the term.

Shri §. K. Patil: IJm my speech | have
pointed this out. It was the Act of
1890. We have travelled 70 years, The
purpose of this Bill is different. That
was confined to the cities only. Now,
the whole of India is there ... (In-
terruptions).

Mr, Speaker: Order, order. Let me
resolve the difficulty. The definition of
‘animal’ cannot be ‘an animal’. The
definition of ‘man’ cannot be ‘a man".
Therefore, that is a restriction put in
‘Animal' refers not only ts domestis
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ahimals but any animal anywhere,
anything other than a human being
which is living—apart from plants,
where also we find some life—and
which moves, whether in the air or in
the sea. They are, all anima.s, in-
aluding mosquitoes and insects. There-
fore, the framers of that Act wanted
#o restrict the scope of it to omly
domestic and captured animals. That
is no’ definition of ‘animal’. Itis a
question of qualification or restriction;
there is nothing more than that.

Shri Amjad All: You may kindly
look into it yourself.

~ Mr, Speaker: I can look into it. I
have also heard him. I shall now put
the motion to the vote of the House.
The question is:

“That the Bill to prevent the
infliction of unnecessary pain or
suffering on animals and for that
purpose to amend the law relating
to the prevention of ecruelty te
animaly as passed by Rajva
Sabha, be taken into comsider-
ation.”

The motion was adopted.
Clanse 2— (Definitions)

Mr. Speaker: We shall now take up
the Bill clause by clause. Are there
any amendments to clause 2?

Shri Amjad All: Sir, I beg to move:

?.‘G lr_

for lines 14 and 15, substitute—

“{a) 'animal’ means any domes-
teated animal;” (4).

Sir, I have already spoken on it
. Mir. Bpeaker: Does he want me to
put the amendment to the vote of the
MHouse?

hhﬂmkiﬂ:Yu.Sir.

Amaendment No. 4 was put end nega-
Hved.
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Mr., Speaker: The question is:

B “That clause 2 stand part of the
ili.”

The motion was adopted.

Clause 2 was added to the Bill,

Clauses 3 to 10 were added to the Bill.
Clause 11—(Treating animals cruel-
).

Mr. Speaker: Are thers any amend-
ments to clause 11?7

Shri Mohammed Tahir
ganj): Sir, I beg to move:

Page 8,—

(Krishan-

after line 14, insert—

“(1A) It any person kills any
animal during pregnancy for the
purpose of taking out its kids from
the stomach and earns money out
of the skin of such kids, he shall
be punishabie with imprisonment
which may extend to one year or
with a fine of five hundred rupees
or with both.” (1).

Sir, I have moved this amendment
because this kind of crueity has not
been mentoned in this Bill. In some
parts of our country, we know, people
kill pregnant animals and take out the
kids for the purpose of earning money.
What they do is, they kill the kids
also and take out their skins. Caps
g:epared with those skins fetch them

. 300 to Rs. 400. Sir, it is only the
eapitalists who use such caps. It is a
most cruel way of earning money.
Therefore, I think thig should be stop-
ped and that is why I have sought to
move this amendment.

Mr. Speaker: Is it not eovered by
the other clauses?

Shri 8. K. Patil: Sir. I have said
that there are thousands of different
types of cruelties. Our list is only
illustrative, not exhaustive. Secondly,
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the phrase “‘unnecessary cruelty”
“ecovers everything, much more than
what the hon, Member has sought te
include. As I said, I do not want to
include any single thing, because in
that case hundreds of such other
things would be added &nd the im-
plementation of this Act would be
prolonged. Six years have already
gone. Therefore, as I have promised
this House, after experience, if we
think it is necessary to include any
particular type of cruelty—not only
this one, many have been suggested
by hon. Members—we can incorporate
it. 1 agree with my hon. friend, I
am mnot against what he says; but for
the time being that is covered by the
general clause and I cannot accept
his amendment now.

Mr. Speaker: There is only one
thing. The party concerned may say
that he killed the animal to take the
skin of the kids because he wanted to
make gloves out of that skin. In that
case, how does it become unneces-
sary? Therefore, it is in relation te
the purpose that you can say whether
it is necessary or unnecessary. Here
the purpose is wrong.

Bhri 8. K. Patil: We have said that
"“necessary killing” is for eating pur-
poses  and for religious purposes.
Therefore, the case that my hon friend
has pointed out is covered. I am mnot
disagreeing with him just now.

Mr. Speaker: Have you deflned in
the Bill as to what is & necessary pur-
pose?

Shri 8. K. Patil: It has not been de-
fined. 'The Bill has been framed om
these lines thgl when we say “neees-
sary”, it means what is required for
eating and religious purposes. In the
rest of the cases the purpose is not
necessary.

Shri C. R Pattabhi Raman (Kumba-
konam): There is one other danger.
‘While T agree with Shri Hohnmr!!ed

_“Tahir, it {s just possible that tomorrow
when some sort of a matter under
this Act is before the couri they may

Crusity to 52909
Animals Bill -

say that in the Act specific reference
hag been made to this and others have
not been thought of and are excluded.

Shri Tyagi: A person who is pulting
on & cap of that nature might as well
be prosecuted because he has abetted
the crime. (Interruption),

The Deputy Minister of Agricultmre
(Bhri M. V. Krishnappa): Silkk is
manufactured by killing thousands ef
worms. :

-

Shri Mohammed Imam (Chitaldrug):
A pregnant animal may be killed im
the most humane way. The object of
my hon. friend in bringing in this
amendment is to say that a pregnant
animal should not be allowed to be
killed He wants some provision to be
made in the Act whereby animals
which are pregnant shou!d not be
allowed to be killed till the period is
over.

8hri Tyagi: Even in shikar, Sir, 4 i.
& custom, it is & recognised conventiom
that they do not kill any pregnant
animal,

Bhri 8. K. Patil: We have not cover-
ed the whole range of cruelties. For
shikar and other things they do not
kill pregnant animals. There is ne
necessity. But if experience shows
that it is necessary, I would reaily in-
clude that in the amendment next
time.

Mr. Speaker: Why don't you take a
general right under the rules, and say
that from time to time it may be in-
dicated by the rules as to which all
acts come under “cruelty”.

Shri 8, K. Patil: The rule-making
power is there. We can have that
done.

Mr. Speaker: You can say, in parti-
qular, that rules can be made showing
what perticular acts constitute cruefty
under thig Act. '

Shri Naushir Bharucha (East Xhan-
desh): It will ba delegated logisla-
tlon ;
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Mr. Speaker: As if we are not hav-
ing delegated legislation at all. There
is no harm in doing that. He may
include that in the rules. Rules may
be framed for the purpose of carrying
out this object and, in particular, to
state from time to time, wherever
there is a doubt, what kinds of things
are to be treated as “cruelty” under
this Act.

Shri Tyagi: The amendments to the
rules may be laid on the Table of the
House,

Mr. Speaker: Yes. Rules are al-
ways to be placed on the Table of the
House.

Shri Mohammed Tahir: I want %o
move two mores amendments to this
clause. 1 beg to move:

(i) Page 8, lines 33 to 35—

omit “unless such destruction or
preparation was accompanied by
the infliction of unnecessary pain
or suffering”. (2).

Page 8,—
(ii) after line 85, add—

“Provided that no animal shall
be killed for such purpose during
its milching period or pregnancy.”
3) .-

Sir, under this clause some exemp-
tion has been allowed for killing of
the animals for food purposes. By
my above amendments I want to delete
*unless such destruction or preparation
was accompanied by the infliction of
mnnecessary pain or suffering”, and
add “Provided that no animal shall be
killed for such purpose during its
milching period or pregnaney”. Se,
my point is that, when we have given
an exemption to kill an animal... ...

Mr. Speaker: Why not say this de-
finitely, so that it need not come mdur
dhe rules?
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Shri 5. K. Patil: We have provided
in clause 38 that:

*The Central Government may,
by notification in the Official
Gazette, and subject to the con-
dition of previous publication,
make rules to carry out the pur-
poses of this Act.”

The purpose is that the infliction of
pain has got to be avoided. We shall
cover these things in our rule-making
powers.

Mr. Speaker: It does not come under
infliction of pain? There is a child in
the womb and the mother is cut off.

Shri S. K, Patil; Clause 38(1) says:

“any other matter which has to
be, or may be prescribed.”

Otherwise, there will be no end to it.
I quite agree with you in what you
observed. There might be quite a
number of other matters too. But this
is the first attempt, and therefore, we
should have experience. If the rules
are not sufficient, then we shall come
to this House for amendments or any
such thing if necessary.

Mr. Speaker: When one wants to
give effect to the purposes of this Act
and yet not detail the particular cases
where the animals may be treated
wrongly, and where unnecessary crue-
KRy has been inflicted, what is to be
done?

Bhri 8, K. Patil: We shall have to
go to the Rajya Sabha again. My point
is, an amending Bill might come aftar
sOMmg eXperience.

Shri Mohammed Tahlr: This is a
sustantive matter which should not be
included in the rules. It must be pro-
vided for in the law itself. Suppose a
man kills an animal which is in its

. milehing period or pregnancy, should
.aot that kind of act be provided for in

the Bill? It is a substantive mattar.
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Shri S. K. Patil: If all these 70
years have not made out a case for
such a thing being a substantive one,
surely he can wait till we come with
an amending Bill,

Shri Mohammed Tahir: When we
are giving an exemption for killing
an animal for food purposes, the
question of unnecessary pain does not
arise! Then it means that the officer
in charge, when searching the places,
will have enough scope for malprac-
tices, Therefore, this provision be-
comes useless, because, every person
can say, “if you are killing the animal
for food purposes, you must do it
without inflicting unnecessary pain".
The man will be put to unnecessary
trouble. Therefore, when we are giv-
ing an exemption so far as food pur-
poses are concerned, the condition
about not inflicting any pain, ete.,
should not be kept in this clause and
that condition should be deleted. This
is my amendment and should be ac-
cepted.

Mr. Speaker: Is the hon. Minister
agreeable?

Shri 8. K, Patil: I do not accept his
amendment.

Mr. Speaker: Need the amendments
ke put to the vote? The hon. Minis-
ter said that he would bring an
amending Bill as early as possible
after they gain experience. I have got
my own doubts. A man may say that
ke would like to eat the foetus and so
ke kills the animal. So, whether such
an act comes under the definition of
eruelty or not is 8 matter for discus-
sion. All the same, the rules may be
framed.

Shrl Amjad All: The rules cannot
ba framed to that effect.

Mr Speaker: We shall leave it at
this stage.
T

'Shri Amjad Ali: Clause 38 provides
for rule-making powers. They would
2ot provide for this.

Prevention of AGRAHAYANA 22, 1882 (SAKA)

Cruelty to .
Animals Bill 5294

Mr. Speaker: The hon. Minister says
that he may bring an amending Bill,
but that he may have to go again to
the Rajya Sabha if such amendments
are suggested now. There may be
doubts about this matter, but he may
bring in an amending Bil as early as
possible, after gaining experience.
The hon. Member, I think, is not
pressing his amendments.

Amendments Nos. 1, 2 and 3 were by
leave withdrawn,

Mr. Speaker: The question is:

“That clause 11 stand part of the
Bill”.

The motion was adopted.
Clause 11 was added to the Bill

Clauses 12 to 29 were added to the
Bill.
Mr, Speaker: Let us now take
clause 30.

Clause 30.—(Presumption as to guilt
in certain cases).

Mr. Speaker: There are no amend-
ments to this clause.

Shri Amjad Ali: When I take objec-
tion to the inclusion of this clause. I
may be alowed to have my say.

Mr, Speaker: Yes.

Shri Amjad Ali: I have indicated in
my earlier remarks how there can be
a presumption in favour of this
elause. If this is not deleted, there
may be harassment. If something is
left to be proved, then the scope for
harassment is there. The hon. Minis-
ter has said and he has of course as-
sured us that from the time this Act
or measure came into effect, namely,
from 1890 to date, no such instances
have come to the notice of the Govern-
ment that such harassments have taken
place. But the word “flaving™ does not
ocrur’ in this clause, Though it is a
different thing, my suspcion is that
“any part of the skin of the ‘head
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attached thereto” may not at all fit
in wi h the idea of flaying, but only
with the idea of Halal. If somebody
.enters a house where Halal has been
committed, the presumption would be
in favour of this clause, namely, that
the person will have to prove that he
"had done Halal gnd that the animal
was not flayed. That is my point,
The person has got to prove it later
on. And my suspicion is that harass-
ment will follow to that extent 1
wantcd the Minister to see if such a
thing could be accommodated in these
provisions. I feel that if this clause is
dele‘ed, ithere will be no harm. If
the Minister insists that this clause
must be retained, then he must give
reasons as to why he insists Apart
from the reason that this provision
has existed from 1890 up to this date,
there is no other argument in his
armoury. I want to know particularly
why this clause is required. If he
gives the reasons, then I shall be sat-
isfied.

Mr. Speaker: Have we not pseen
tiger sking wi'h the head and the
skin also? Tha! is exactly what the
hon, Minister wants to prevent. The
tiger is killed but the whole skin and
the head are preserved. In certain
houses of some respectable gentle-
‘men, we find it, I! is the intention te
avoid such kinds of pleasure in re-
gard to the killing of animals—killing
them once for all and flaying them
alive, p

Shri Amjad Ali: Sir, have you ever
seen tigers being flayed alive.

Mr, Speaker: It carnot be,

Shri Amjad Ali: Sir, you say that,
then I have absolutely no objec‘ion.
“But I should point out that here a
living creature is supposed to be flayed
alive and, therefore, in order to pre-
-vent that cruelty, thig clause is intro-
“duced,

Mr Speaker: I merely mentioned
~the tiger. But I sm aware of such
things in regard to the deer,
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Shri Amjad All: Not alive, A lv-
ing creature is not flayed alive.

Mr, Speaker: ] have found the heads
of deers,

Shri Amjad All: That is only after
killing, Sir. If they can prove that
this clause is absolutely needed ia
order to prevent a certain amount of
cruelty, I shall be satisfied, but the
hon, Minister has given only one
argument, namely, that from 1890 up
till today, such a provision has con-
tinued in the Sta'ute Book without
any trouble, and nothing else, Sq,
my suspicion prevails, and I have
a feeling that when a presumption is
made, it has got to be removed by
proof. Why drive the poor man te
give proof that he has not flayed the
animal alive but that he has done only
Halal and that therefore he has not
commi ted any offence? That is all
that I wanted to point out,

Shri Mohammed Tahir: In support
of the points made by my hon, friend
Shri Amjad Ali, I would like to in-
vite your at'ention to clause 28 which
says as follows:

“Nothing contained in this Act
shall render it an offence to kill
any animal in a manner reguir-
ed by the religion of any com-
munity.”

13 hrs,

The fear expressed py Shri Amjed
Ali is perfe:tly justified becauss the
Muslim form of halal is done in the
manner as provided in the religiom.
So, it a Muslim kills an animal “by
halal, which is the manner prowid-
ed by their religion, then it will not
be an offence under se¢ction 28, But
in clause 30 it is provided that if the
skin of any animal is found attached
to the head, it is an offence, = "That
means halal is an offence as in this
form the skin remains attached to the
head. So, there is a éontradiction
between clauses 28 and 30, "So, clatise
830 is not necessary and should be

-~ deleted! = !
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Mr. Speaker: In halal, is not the
bead separated from the rest of the
body?

Shri Mcohammed Taldr: No, Sir.

Shri C. B, Pattabhi Raman: The
head is not geparated, The jugular
vain is cut and flood flows out. The
animal is killed like that, There Is
mothing new about it; it has been
there for 90 years. You have no proof
etherwise, He is not going to kill in
the presence of a number of people.
There must be presumption of guilt
m these cases,

Shri Mohammed Tahir: This mat-
ter has been made clear in clause 28.
You allow halal by cause 28, but you
in some form, take away that right
by clause 30, There iz a contradic-
tion.

Shri 5, K. Patil: This clause 28 did
not exist at all in this Bill. Half of
the time of the Joint Committee and
here yesierday was taken only on
this. Clause 30 is really intended to
eover cases where people kill animals
in a cruel manner to have the skin,
and they could say, “We did not kill
it in any painful ‘manner”. So, the
presumption of guilt must be there
in such cases, When the representa-
fives of Muslims saw me, the Home
Minister and the Prime Minister when
the Bill was under discussion, by
eommon consent, we thought they
must be given exemption. Therefore,
elause 28 has been specially devised,
which did not exist in the Bill at all,
just to allay the fear of the Muslims.
Clause 28 is very emphatic and wide
in its interpretation, viz.,

“Nothing contained in this Act
shall render it an offence to kill
any animal in any manner re-
quired by the religion of any com-
munity.”

So, the fear expressed by my hon.
friends is really imaginary, - For 80
years, it has never been done. They
®an say, this i3 done under section 28,
because our religion requires It
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Clausd 30 ig meant for others who
day in and day out kill animals.
Clause 28 is powertul enough to cover
genuine cases. So, I am not accept-
ing these amendments, If by exper-
ience it ig found that any Muslim is
really harassed at any time, I will be
the first person to come and amend
the Act in the necessary manner,

Mr. Speaker: The quesiion is:

“That clause 30 stand part of the
Bill".

° The motion was adopted.
Clause 30 was added to the Bill.

Clauses 31 to 41, clause 1, the Enact-
ing Formula and the Long Title were
added to the Bill.

Shri S. K. Patil: [ beg to move:
“That the Bill be passed.”

Mr Speaker: Motion moved:
“That the Bill be passed.”

Shri Amjad All: What we under-
stand from our experience in courls is
that law is an ass and we are proving
that by this Bill . . ,

Mr Speaker: I would cut short the
argument by suggesting to the hon.
Minister that if a Muslim is in pos-
session of some skin with the head
attached, let him not be charged. In-
structions to that effect will be given
unless there is a suspicion that a Hindu
or anybody else handed it over to
him, he is an abettor and he did not
kill it for the purpose of religion.

Shri 8. K, Patil: Killing for religious
purposes is permitted under clause 28.
But sometimes we find that tiger and
other animals are killed, which is not
enjoined by religion,

Shri C. R. Pattabhi Raman: Madras,
Mysore and Kerala have got laws
preventing sacrifice of animals by
Hindus, as you know,

Mr. Speaker: It is s0 in my place
also,
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Shri Amjad All: He has msntionod
several times “religious purpose”.
That is not the phrase used in clause
£8; the phrase used is “in the manner
‘required by the religion”.

Shri 8. K, Patll: Does it include any
animal?

Shri Amjad Ali: Not a mosquito, of
course,

Shri S, K Patil: Not a tiger, either.

Shri Amjad Ali: At this stage, I
shall only say that I shall be able to
prove in any court that this is bad
law,

Mr. Speaker: He is free to do so.
‘We ought not to take away the entire
jurisdiction of the court. Let us re-
serve something for the courts,

The question is:
“That the Bill be passed”.

The motion was adopted.

13.07 hrs.

INDUSTRIAL EMPLOYMENT
.(STANDNG ORDERS) AMENDMENT
BILL

The Deputy Minister of Labour (Shri
Abig Ali): Sir, I beg to move:

“That the Bill further to amend
the Industrial Employment
(Standing Orders) Act, 1546, be
taken into consideration.”

This is a simple Bill inlended 1o
extend the coverage of the Industrial
Employment (Standing Orders) Act,
1946, and to ensure quicker certifica-
#ion of Standing Orders, As hon.
Members are aware, the principal Act
applies at present to establishment
employing 100 or more persons, The
Bill proposes to empower Government
to apply it even to units with a smal-
ler number on their rolls. There is,
-of course, provision for giving twe
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months' notice before it is actually
.applied.

We do not, however, propose to
prescribe any fresh minimum lmmit
and make it uniformly applicable to
all industries and areas, We thought
it would be more practical to cover
the smaller establishments only where
conditions are suitable,

The Bill also provides for appoint-
ment of additional certifying officers.
This will ensure speedier certification,
It is, however, not our intention #o
create new posts, We are only tak-
ing powers to utilise the services of
our conciliation officers for thiz pur-
pose.

Another amendment seeks to autho-
rise the Central Government to dele-
gate its power under the Act to State
Governments. That will further help
the implementation of the Act. The
time-limit for filling of appeals has
also been extended from 21 days to
30 days so that the party might get
sufficient time for this purpose.

As hon. Members will see, the pro-
visions of the Bill are progressive and
non-controversial. I hope it will be
welcomed by all sections of the Houae.
Sir, I move the Bill.

Mr. Speaker: Motion moved:

“That the Bill further to amend
the Industrial Employment
(Standing Orders) Act, 1046, be
#aken into consideration.”

Are here any amendments for oir-
culation?

Shri Abid All: None,

Mr Speaker: May I know hew
many members want to participaste?
I find that flve hon. Members want to
participate. Shri Banerjee.

Shri 8. M. Banerjes (Kanpur): Mr.
Speaker, it may be recalled that the
standing orders were welcomed by the
trade unions at a time when no orders
existed to regulate the service oom-
ditions of the workers employed in
various industries. From time to time
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the certifying officer has been issuing
questionnaries or gome extracts from
the model standing orders to the vari-
ous units for placing their suggestions
before the certifying officer. 1 was
surprised to know today that before
framing the model standing orders,
the central trade union organisations
—1I speak subject to correction—were
not asked to offer their comments. So,
the standing orders in a particular
factory or in a particular unit, whe-
ther it is textile, jute or anything, has
actually become the main basis for
governing the wvarious service condi-
tions of the workers. It passes my
imagination as to why, before fram-
ing the model standing orders, the
central trade wunion organisations,
which represent more than about 39
lakhs of organised labour in the coun-
try, were pot consulted. At least 1
know that the All India Trade Union
Congress was not consulted. 1 hope
the hon. Deputy Labour Minister will
let me know whether the central trade
unions were consulted.

I remember that in 1953 some cir-
culars were issued by the certifying
officer or by the Labour Commissioner
to the various emplovees’' unions in the
defence industries. We prepared a
comprehensive draft suggesting wvari-
ous amendments, showing our appro-
val or disapproval of the various pre-
visions of the mode]l standing orders,
and submitted it to the certifying
officer, the certifying officer being the
Labour Commissioner. On an inter-
view we found that the certifying
officer was quite helpless and he was
not able to accept any of our amend-
ments because, he said, he had ne
power to do so. He was simply te
see that the model standing orders are
implemented properly, and if there is
any law in the implementation them
the matter will be taken up by the
Labour Ministry. I would like to
know from the hon., Deputy Labour
Minister of the powers of the certify-
ing officer.

Suppose some opinion is expresssd
by the employees’ organisation that a

Employment 5302
(Standing Orders) -
Amendment Bill
particular clause of the standing
orders affects adversely the employees
and the particular union representing
those employees expresses a different
opinion and suggests an amendment
to this. Will the certifying officer be
able to accept that amendment or
suggest some via media or some other
amendments which may suit both the
employers and the employees? If so,
it is very good that the standing
orders have been framed.

Now the State Governments have
their own standing orders. Under the
standing orders if a worker loses his
token or his ticket, then he has to pay
in some cases about Rs, 2 or Re. 1.
Our suggestion was that at the first
instance no money should be charged.
Here | am talking of the defence pro-
duction units and the ordinance factor-
ies, But it was not accepted. The
cost of that brass token may not be
more than 4 to 6 annas but he has
to pay Re. 1.

Then, there is no appeal against the
standing orders. Suppose a worker is
punished under a particular standing
order? To wham should he appeal?
No appeal lies to anybody, and we
have to izke the standing orders as
they are.

When the standing orders were
framed it was thought that they were
Eoing to be charter of liberty for the
‘workers, who were being crushed
under the heels of the employers, and
they welcomed them. But today we
find that the standing orders are not
properly discussed before they are
framed and the labour unions are not
given an opportunity to express their
views, and that they are not properly
considered before they are framed.
Then. even if the certifying officer or
the officer who has to look after this
job wishes to consider modification, ke
cannot possibly do it because of the
Iimitation on his powers.

So, 1 would request the hon. Deputy
Labour Minister to kindly tell us whe-
ther the standing orders are likely te
be discussed in a tripartite conferenee
where the representatives of labour,
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smployers, and Government are pre-
sent go that the orders which adverse-
Iy affect the employees can be consi-
dered in a sympathetic manner. I am
suggesting this because I find there is
mo appeal against the standing orders,
though they actually govern the ser-
vice conditions of employees,

I welcome its implementation in
sstablishments where less than hun-
dred persons work. But the entire
matter should be discussed in a tri-
partite conference. So, I request the
Deputy Labour Minister to  kindly
eonsider the suggestionsg of mine,

Shri Indrajit Gupta (Calcutta—
South West): Mr. Speaker, as far as
this Bill goes, there is nothing wvery
much to say about it, and as far as it
seeks to cover smaller units  which
were not covered hitherto, it is a good
thing. But the trouble is, I feel, the
Labour Ministry is not paying suffi-
eient attention or, perhaps, is wishing
%o avoid at this stage the deeper impli-
cation of the whole question of stand-
ing orders. For one thing, this Bill,
by asking this House to approve of its
extension to smaller unit employees,
is implying ou:' approval of the Stand-
ing Orders Act and the rules made
under that and all that we are now
asked is for extension of the measure
% smaller units.

So, here ] wish to raise certain
points. Because, as far ag trade unions
are concerned, I believe including the
INTUC, there is a growing feeling in
this country that the provisions of the
Industrial Employment (Standing
Orders) Act have become one of the
major sources of industrial disputes
and one of the major causes of ag-
gravation of industrial discontent in
this countrv. I think there are sta-
tistics with the Labour Ministry which
will bear me out that next only per-
haps to the question of wages, the dis-
putes arising out of the application
and interpretation of standing orders
form the next biggest category of dis-
putes which have to be dealt with
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from year to year by the Ministrieg in
the various States and also at the
Centre.

That whole question has been by-
passed. Here is a very innocent and
innocuous Bill being brought forward
simply as a sort of a technical thing.
But we must go much deeper into this.

After all, what does this Industrial
Employment Act say? The very
opening sentence which defines the
purpose of this Act reads as follows:

“An Act to require employers in
industrial establishments formally
to define conditions of employ-
ment under them.”

That is all. It is stated here that em-
ployers in industrial establishments
should define with sufficient precision
the conditions of employment under
them and make those conditions
known to the workmen. That was the
purpose of this Act when it was ini-
tially brought forward. As my hon.
friend, Shri Banerjee, has said, in a
situation where there was no regula-
tion or uniformity and standarisation
of conditions, this was welcomed. But
with the passage of years, this Act
has become what one might call a
weapon in the hands of certain em-
ployers—and I should say a majority
of employers—in the nam- of main-
taining and enforcing d:;cpline. Of
course, we all want discipline. With-
out discipline, no industrial under-
taking can work. We want discipline
both on the part of labour and on the
part of management. But in the name
of enforcing and maintaining disci-
pline this Act and the rules made
thereunder, that is, the standing
orders, are being increasingly utilised
as a weapon for harassing workmen
for no fault of their own, for victimis-
ing them, in some cases for making
unilateral changes in working condi-
tions under cover of the standing
orders and even in many cases, which
have always been brought to the notice
of the Labour Ministry, for trying te
suppress normal activitieg and rights
of trade unions. This question there-
fore requires going into now much
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more deeply and it is not enough
simply to bring forward a Bill of this
kind in my opinion.

The hon. Deputy Minister may dis-
pute what | have said. 1 do not know
what he is going to say. But I would
like to point out to him that in the
Industrial Disputes Act of 1947—if he
will kindly refer to the Second Sche-
dule of that Act—there is very clearly
& recognition or admission of the rea-
lity to which I have been referring.
At a certain stage the Government of
India came forward and itself amend-
ed the Industrial Disputes Act recog-
nising that the question of standing
orders, their application, their inter-
pretation etc. have become a  very
fruitful source of discontent and dis-
putes. Therefore we find that in the
Second Schedule of the  Industrial
Disputes Act, where the matters which
are within the jurisdiction of labour
courts are set out, the first three items
are the following. With your permis-
sion, Sir, I will read them out. The
first matter here is:

“The propriety or legality of an
order passed by an  employer
under the standing orders.”

That means, a dispute arising out of
this can be brought within the juris-
diction of a labour court. This was
not there originally. The second item
15:

“The application and interpre-
tation of standing orders.”

The third jtem, also connected with
this question, is:

“The discharge or dismissal of
workmen including reinstatement
of or grant of relief to workmen
wrongfully dismissed.”

I submit that the specific inclusion of
these matters within the Second
Schedule of the Industrial Disputes
Act shows that the Government and
the Labour Ministry are quite well
aware of the fact that a very large
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number of disputes arise out of these
very questions. Therefore this was a
good thing that these things were in-
troduced.

[Suri MuLcHAND Dusbz in the Chair]

But the trouble now, to which I
wish to come to is—and that is a very
serious thing and I am sure the hon.
Deputy Minister knows about it—that
4 number of recent pronouncements
and judgments of the Supreme Court
of India on disputes arising out of the
standing orders in effect have now
rendered absolutely invalid or have
negated the value of these items in
the Industrial Disputes Act which are
referred to the jurisdiction of the
labour courts. I do not want to be very
long about this, but I would just draw
his attention and the attention of the
House to the judgment of th~ Supreme
Court in the very well-Fnown case
of the Doom Dooma Tea Company
where a case of dismi-sal under the
standing orders arose which was chal-
lenged. The lower tribunal went into
the case and held that this dismissal
was unduly harsh and unjust. Then
when they went iu appeal to the Sup-
reme Court, thr Supreme Court held
as follows;

“This question must be consi-
dered in the light of limits which
are imposed by law on the juris-
diction of tribunals in dealing
with such a dispute.”

They go on to say:

“Normally the awarding of pro-
per punishment for misconduct
under the standing orders is the
function of the management, and
unless there is wvalid justification
the tribunal should be slow to in-
terfere with the exercise of that
function.”

Later on they have said:

, “....the tribunal overlooked the
fact that it was not within its
competence to reappreciate the
evidence in the present enquiry,
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amd that introduces a serious in-
firmity in the award.”

What the Supreme Court is saying is
that even if a dispute under Second
Schedule to the Industrial Disputes
Act comes up, it is referred by Gov-
ernment to a labour court, that labour
court in effect has not got the power
to go into the merits of the case or
re-examine the evidence or anything
of that kind.

Only in thig morning’s Statesman I
find a report of another case in the
Supreme Court regarding the Lord
Krishna Textile Mills UP. This
morning it is reported at some length.
It is a very similar case. Simrlar
issues have come up. This was a case
arising out of section 6-E(2)b of the
United Provinces Industrial Disputes
Act. That is a State Act. Here the
Supreme Court held as follows:

“The Court held that al] that
the Tribunal could do when deal-
ing with an application under sec-
tion 33(2)b is to consider whether
a prima facie case for according
approval is made out or not."

Approval means approval for  dis-
missal. ' )

“In the present case the Court
found that the Tribunal had pro-
ceeded 1o examine the pvidence
and discuss whether the miscon-
duct had bren proved, and in the
opinion of the Supreme Court it
had lost sight of the limitations
on ils authority in doing so. On
examination of the Award the
Court held that the Tribunal had
assumed jurisdiction not vested
in it by law and consequently its
refusal to acrord approval must
be set aside.”

Shri Naushir Bharucha (East Khan-
desh): There is also a judgment in
the case of Chalisgaon Textile Mills.

Shri Indrajit Gupta: There are a
number of cases.
My point is that a very serious

situation has arisen now. There are
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standing orders. Diisputes are arising
every day out of the interpretation
and application of these orders. The
Second Schedule of the Industrial
Disputes Act apparently gives the
workmen an opportunity to agitate
such a matter before the labour court
but now the Supreme Court steps in
and by a number of judgments has
held that even in such a case nothing
can be gone, into. The merits of the
case, the evidence, nothing can be
gone into. All that the labour court
or the tribunal can do is to see whe-
ther the management has dismissed &
particular person in accordance with
tbe procedure laid down under the
standing orders and see if the proce-
dure has been correct. That is all
the court is coneerned with. This
mean: that unleszs a more radical
amendment of the Industrial Disputes
Act itself and also of the Industrial
Employment (Standing Orders) Act
is effected—I am pleading for such an
amendment which I hope the Gov-
ernment will consider and bring for-
ward—this type of a Bill which has
come now is quite useless. It has no
meaning. Unless such an amendment
is made, it means that tribunals will
have no powcr whatever to judge on
the fairness or reasonableness or
otherwise of an employer's actions.
In that case I should like to know
why Government, either at the Centre
or in the States, should bother to refer
these cases Lo arbitration, to tribunals
or to labour courts. Why do they do
it when they know that the Supreme
Court decision is there preventing the
labour courts or tribunals from going
into the merits of the case? It seems
to me perfectly ridiculous to go on
referring such cases raising such
hopes and illusions in the minds of
workmen and each time that tribunal
or labour court is bound by these
previous decisions ef the hon.
Supreme Court which binds its hands.
Therefore I would like to say here
that this is one basic question which
must be considered. A part of these
things have been raised by my hon.
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triend, Shri Banmerjee. I think the
root of the mischief as far aa the day
to day disputes are concerned, lies in
the Model standing orders which have
been framed by the Ministry itself.
That is the real cause of the trouble.
If 1 may take a little time over this,
in these Model standing orders which
the employers are expected to con-
form to, it is said, provided the Certi-
tying officer is satisfled that any
standing order submitted to him by
an employer conferms to these rules,
and they cover all the various things
which have been indicated, he cam
certify it. In fact, the circulation of
the standing orders by the Certifying
officer to the Unions concerned before
he does the certifying, for their
opinion, is simply restricted to this
point. You cannot object on  any
other ground. The only objection
you may be able to raise is that a
particular clause or section of the
standing orders does not conform to
the Model laid down by the Govern-
ment in this Aet. You cannot ques-
tion the fairness or reasonableness of
any particular provision on the Model
standing orders, particularly on
clauses 3, 4, 5 and 6 which deal with
misconduct, how misconduct is defin-
ed, how misconduct will be treated,
all the trade unions have been agitat-
eq for years together—all the unions.
The way this has been deflned puts
arbitrary powers in the hands of the
employers and gives them wunlimited
discretion to carry out any sort of
victimisation or punishment or impose
the penalties which they please. I do
not wish to take much time. For
example, the following shall be treat-
ed as misconduct: there is a long list.
The very first one, I may give as an
lnsfa.nce, It says: wilful insubordi-
nation or disobedience to any lawful
or reasonable order of a superior.
Squnda all right. But the trouble is
this. In another Act it is laid down
that an employer cannot introduce any
changes in the working conditions of
his employees without going through
& certain procedure. If a particular
employer, all of a sudden, introduces
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unilaterally some change in the work-
ing conditions to the detriment of the
workmen in that particular factory,
of course, the hon. Deputy Minister
may say, you can catch him under the
other Act if he does not follow the
procedure laid down. That is true.
In the mean time, suppose he intro-
duces a certain change and the work-
men concerned object to it and say,
we think this is wrong, we do not
want to abide by it, immediately,—
whatever remedy you may seek in
the court will be later on—under
rule 3(a) of the standing orders, for
disobedience of any lawful or reason-
able order of a superior, action can
be taken.

Shri Naushir Bharucha: It cannot
be ‘lawful’ without notice of the
change.

Shri Indrajit Gupta: You can go to
the court later on. In the meantime,
this man is charge-sheeted or given a
warning or something like that. There
is striking work or inciting others to
strike work in contravention of the
provisions of any law. Obviously this
indicates illegal strikes. For illegal
strikes  penalties are laid down—in
contravention of the provisions of any
law. But, we know, we can cite
hundreds of cases of perfectly legal
strikes which have not contravened
any provisions of any law, in which
these standing orders are applied.
After that, one can indulge in litiga-
tion in all the tribunals, High Court
and the Supreme Court. A case takea
three years. In the meantime, using
this power, they charge-sheet and
suspend and wvery often dismiss the
workmen,

The major trouble with these Model
standing orders as my hon, friend Shri
S. M. Banerjee mentioned, is this.
There is a procedure laid down after
you have charge-sheeted a man and
brought charges against him. What is
the procedure laid down? He who
is the prosecutor is also the judge.
Of course, somebody will say, the
discipline of an establishment or
industrial concern has to be maintain-
ed like this. The management
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charges the man with a particular
offence. The only course laig down
here is that an cnquiry will be held
by the management itself and the
decision will be made. There is no
appeal against that. Even at this
so-called enquiry which is held by the
management within its own closed
doors, there is no provision for that
accused workmen to be represented
by even a representative of his union.
Even that is not there in the Model
gtanding orders. From my own
personal experience I can say this.
Perhaps the hon. Deputy Minister
knows that because that is a dispute
going on for a long time and the
Central Labour Ministry is well
acquainted with it. Under section 3 of
the Indus'rial Employment Act, there
is a provision which says that the
draft standing orders submitted under
this section shall be accompanied by
a statement giving the prescribed
particulars of the workmen employed
in the industrial establishment. The
rules say that these prescribed parti-
culars mean, the total number of
workmen employed, the number of
permanent workmen, the number of
temporary workmen, the number of
badlis, ete. That means, that when the
standing orders are submitted for certi-
fication, the employer is also expected
tosubmita statement giving all these
particulars. The hon. Deputy Minis-
ter knows that in one of the biggest
industries of this country and the big-
gest earner of foreign exchange in our
country, that is the jute industry, for
the last 11 years, we have not been
able to get at the employers to submit
this statement as to the number of
badlis, permanent, temporary, etc,
workmen in different categories that
they employed. Why? Because, they
say, we are carrying out rationalisa-
tion. Since 1949—this is 1960—for 11
years, rationalisation ang modernisa-
tion, they say, are being carried on,
and therefore, we can never state at
any single point of time how many
of our workmen are permanent, how
many are temporary, how many are
badli, and so on. That is the kind of
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conformity with the standing orders
and the applicability of these rules
that we find in practice. The result
of it in the jute industry is, that per-
haps nearly half of the workmen
employed out of 2 lakh workers are
no longer permanent. Non-permanent
people are working for years together.
They never becume permanent. They
are always shown as casual or badli
or temporary, etc. These are some
of the things we find.

The most serious thing, as [ said, is
the procedure for enquiry which is
laid down in cases of allegations of
misconduct against a workman before
action is taken against him. He
cannot be represented by amy union
representative there. He has no ap-
peal against the decision of the
management,

What I wish to say in conclusion 15
this. Will the hon. Deputy Minister
enlighten us on one thing? For the
last so many years, we have been
tryving to evolve a procedure of arriv-
ing at certain agreed tripartite deci-
sions through the machinery of the
Indian Lobour Conference and its
standing committees, sub-committees
and so on, a procedure which we at
least have welcomed very much and
have tried to participate in and co-
operate with to the best of our ability.
In this tripartite Indian Labour Con-
fernce, the hon. Deputy Minister
knows, in 1958, at the 16th Conference
in Naini Tal, we have adopted a una-
nimous tripartite agreement. The
Central Government, the State
Governments, the employers’ federa-
tions and all the Central trade union
federations have agreed to a code of
discipline. A part of the code of dis-
cipline is the grievance produre. This
very Ministry has come forward with
a draft of a model grievance proce-
dure. That is there incorporated in
the tripartite agreement. When a
worker has a grievance for which he
wants redress, there is a procedure
laid down there. All the various
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successive stages through which he
can represent his case, are mentioned.
At each stage there is provision laid
down as to how the employer must
deal with it. How he must act, at what
stage the union comes in, what rights
the workman has at the stage of
enquiry, all these things are laid
down. 1 want to know what is there
in common between that tripartite
agreement and the grievance proce-
dure and these Model standing orders
which also have been framed by this
Ministry. A most anomalous position
has been created. On the one side,
there is the statute laying down
Model standing orders. On  the
other hand, outside the field of
legislation, there is a unanimously
agreed code of discipline and griev-
ance procedure. If you compare the
two, there is nothing in common
between the two. Which one is to
prevail? How do you expect the em-
ployers to give them the benefit of
these model standing orders, because
this is a s'atute, something of a higher
order? Yet, we have asked them
voluntarily to accept the grievance
procedure which they signed at Naini
Tal. They may sign it, but why should
they observe it? If it comes to a
rinch, they will jettison that and
prefer this every time. This gives
them much more power, and this is
the law. In fact, we have been told,
I do not know whether it is a correct
report, that the Labour Minister of
Bombay State has, on an occasion,
been heard to remark that wherever
he finds that the tripartite agreement
comes into conflict with the provisions
of the statute, the provisions of the
statute must naturally prevail. Then,
what is the good of these tripartite
conferences to which we are taken
every year?

Skri Naushir Bharueha: That is
nam ke vaste.

_Shri Indrajit Gupta: Therefore, 1
Wwish to suggest that first of all the
Industrial Disputes Act should be
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amended so that tribunals, labowr
courts and such like bodies are givem
that power which is now taken away
by the Supreme Court decisions.
They should have the power to ge
into the merits and evidence of the
cases referred to them. There & no
danger of discipling breaking down
because, after all, the power of
referring these cases to the labour
court or tribunal is kept securely in
the hands of the Ministry. The cases
cannot go to the tribunals automati-
cally. So, when they do go, the
tribunal should have some power
which it has not got now.

Secondly, my suggestion is that
these model standing orders should
at least be brought into conformity
with the provisions of the agreed tri-
partite grievance procedure. In fact,
I want to ask the Deputy Minister
why those relevant provisions of the
code of discipline and grievance pro-
cedure are not bodily incorporated in
the model standing orders. These
model standing orders, I say have no
validity after that tripartite agree-
ment. They should be scrapped
wholesale and should be substituted
by the provisions, principles and
ideas behind the tripartite agreement.
Otherwise, what is its value?

These are very important, basic
questions. Simply saying that estab-
lishments employing less than 100
persons will now have the benefit of
this Act is no good. That is all right,
but the point is; why are you asking
us to imply approval of this Act and
rules? We do not wish to give that
approval.

These are my submissions. I hope
the Deputy Minister will take them
into consideration.

Shri Oza (Zalawad): I welcome the
Bill so far as it goes, but I must confess
that I am not in complete agreement
with the approach of the Bill

So far this Act was applicable to
establishments employing 100 or more
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[Shri Oza]
persons; now, by this amendment, we
want to give powers to the Govern-
ment to extend it to factories employ-
ing less than 100 men.

The objects of the Act are well laid
down in the preamble as under:

‘“Whereas it is expedient to
require employers in industrial
establishments to define with
sufficient precision the conditions
of employment under them and to
make the said conditions kmown
to workmen employed by them;”

So far as the large establishments
are eoncerned, we know that there
are trade unions, sometimes very
strong trade unions, which can enter
into collective bargainimg and get the
terms of employment very well defin-
ed, and thus protect the rights of the
employees. They are gquite competent
to do so. But in the smaller estab-
lishments having very few workmen
we find trade unionism has not deve-
loped. There we particularly require
to safeguard the interests of the work-
men.

For example, we have got the
Minimum Wage Act not for the large
establishments employing 100 or more
men, but only for sweated industries.
The legislature in its best wisdom
found that these workmen could not
take care of themselves, and therefore
Government should step in and safe-
guard their interests.

In the same way, we should have,
in respect of the present Act also,
started from the bottom, rather going
from the larger to the smaller estab-
lishments. That would have been the
correct approach.

13.45 hrs.
[Mg. DepuTy-SPEAKER in the Chair]

However, 1 am glad Government
have at least now thought of extend-
Ing this Act to the smaller establish-
ments. Better late than never. I am
sure Government will utilise these
powers to protect the employees of
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the smaller establishments, by getting
their conditions of work defined.

The previous speaker seems to be
under a misapprehension, and his
approach is also, in a way, defective.
He asks: why all these standing
orders, when they are not in con-
formity with the policies of the Gov-
ernment otherwise defined?. As is
clear from the preamble, this Act is
mainly meant for defining the condi-
tions of work of the employees and to
make them known to the workmen.
Suppose there is a breach of any
standing order, as he rightly pointed
out, the Supreme Court and other
courts refuse to interveme where the
procedure has been properly observed,
1 do not think it was ever contemplat-
ed by this legislation that the courts
should take the authority to tackle
every case of breach of discipline or
things like that that may arise in day
to day management. Then the courts
will be flooded with litigation, and it
would be impossible to run the
factories. Only where the procedure
has not been observed, where there is
mala fide on the part of the employer.
Malpractice or victimisation, —would
raise an industrial dispute when
the courts would be completely autho-
rised to intervene, go into the merits
of the case and give protection and
redress to the workman concerned.
For instance, Government is taking
disciplinary action against its servants
on so many occasions. The courts do
not intervene. Similarly, employers
can enforce discipline without the
intervention of the courts. But cases
where a worker or workers are dis-
missed because of acts of indiscipline
on their part or misconduct, or the
management has taken action not to
enforce discipline but for wictimisa-
tion, would not be covered by the
Standing Orders Aet but by the Indus-
irial Disputes Act, as they jeopardise
peace in the industry, and there the
courts would be competent to inter-
vene and give redress. This is the
difference between the approach of
the previous speaker and that of the
Ministry towards this legislation.
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The grievance procedure also is not
meant to cover such grievances under
the Standing Orders Act. Only
grievances which arise out of vieti-
misation and other industrial matters
are to be redressed in a particular
way. Matters of day-to-day manage-
ment must be left to the management,
and I think it would be a wrong thing
on the part of Government to bring
forward legislation under which they
could assume powers to give redress
mm each case of indiscipline. There
are thousands and thousands of estab-
lishments in this country, and at this
rate, we shall have to install a very
big machinery to give redress to the
workmen. I think that is not the
correct approach. Only where there
is anything mala fide or there is a
breach of industrial peace, should the
courts intervene, and not otherwise.

As regards the approach of this Bill,
as I said in the beginning, Govern-
ment should have started from the
bottom rather than by giving relief to
establishments employing a very large
number of employees and then going
down. They must give protection to
the employees in the smaller estab-
lishments who cannot take care of
themselves, and just as in the case of
the Minimum Wage Act, likewise, here
also, I hope Government would not
waste time but will immediately
notify the smaller and smaller estab-
lishments also, so that the workmen
employed therein may know exactly
the conditions of their employment
and may be able to safeguard their
interests.

Shri Naushir Bharucha: I shall be
extremely brief. So far as the pre-
sent Bil] is concerned, it is certainly
welcome because it seekg to  bring
within the purview of the Act smaller
industrial establishments which will
be employing less than one hundred
workmen, and it leaves the option to
State Government, after notification,
to bring within the purview of the
Act such of the smaller industrial
establishments as it chooses to bring.
But the point of grievance was rightly
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voiced by the preceding speaker who
said that the trouble is not so much
in having those standing orders as in
interpreting them.

I had some experience of intepreta-
tion of these standing orders, and the
most surprising part of it iy that
though the Supreme Court had pro-
nounced decisions by way of inter-
pretation of many standing orders,
those decisions virtually knock the
bottom out of the rights which have
been vested in the workmen either by
the Industrial Disputes Act, or, for
instance, in the case of Bombay, by
the Bombay Industrial Relations Act.
I had occasion to represent the work-
men of a textile mill in Chalisgaon in
a matter before the Supreme Court
where a question of intepretation of
the stamding orders was involved.

In Bombay, we have got the Bombay
Industrial Relationg Act, which pro-
vides that the conditions of employ-
ment shal] not be changed except by
a certain procedure to be followed
under section 42 of that Act, namely
fhat notice of change ete. has to be
given. In that particular case, 14 of
the employees were dismissed, and we
brought the matter before the Sup-
reme Court on the ground that the
requirements of section 42 had not
been complied with, namely that
notice of change had not been given.
The defence of the employers was
that under the standing orders they
could do it, and the court held in that
particular case that it was not nece-
ssary to comply with the provisions
of section 42, because under the stand-
ing orders, the employer had the right
individually to terminate the ser-
vices. For individual termination of
service, as the counsel for the
employer himself said, it is not
necessary even to bring within
the ambit of misconduct any of the
actions of the employee. If, for ins-
tance, the employer says that he does
not like the face of a particular em-
ployee, individually, his services can
be terminated. They said that the
standing orders gave the employers



3319 Industrial

[Shri Naushir Bharucha]
the right to terminate individually the
services of their employees, and the
services of 14 people were individually
terminated; and the Supreme Court
upheld that under the standing orders,
the employer could do so.

-I am not suggesting for a moment
that the Supreme Court was wrong
in its interpretation, but the fact does
remain that the interpretation of
standing orders creates an amount of
trouble which is perhaps not foreseen
by the hon. Minister in charge. The
difficulty is this. It is not enough to
provide model standing orders and
ask the employers to formulate stand-
ing orders in conformity with it. We
must go to the substance of the thing
.and see that both the model standing
orders as well as the standing orders
dramed by the employers do not im-
pinge upon certain rights, and will
not, directly or indirectly impinge
upon the substance of the rights given
1o the employees.

In this particular Supreme Court
case, which I lost, the result has been
disastrous. In Bombay, the employers
have now started giving notices indi-
vidually, with the result that the
labour courts can do nothing about
it, because the standing orders have
been interpreted in a particular way,
and the employers have got the right
to formulate these standing orders.
‘Therefore, what is the remedy?

The remedy is so to formulate your
‘model standing orders that any orders
formulated on the basis of these do
not deprive the substantive rights of
the workmen. It is true as the hon.
Member, who preceded me said, that
the approach is different. Here, we
are discussing only the question of
amending the Act about  industrial
employment standing orders, whereas
the other point is a question of the
substantive rights of the workmen. I
am not concerned about the proce-
dures. It is true that in this case, we
can do only this much and nothing
more, but I am asking Government
what they propose to do about cases
I have pointed out.
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If they ask the Law  Ministry te
make a critica] study of the various
pronouncements of the Supreme Court
arising from the interpretation of the
standing orders, they will find that im
many cases, substantive rights of the
employees have been taken away.
Therefore, I am mentioning that it is
no uge formulating a good law on the
statute-book if ultimately the court
comes to the conclusion and gives am
interpretation which knocks the bot-
tom out of the employees’ rights.

Therefore, my submission is this
that we welcome this Bill, because it
is a step in the right direction in the
sense that it makes known to  the
workmen, the conditions of employ-
ment and makes provisions applicable
to a larger section of employees and
establishments employing 50 or 60, or
even less later on, the Bill is also
good in so far as it goes but it does
not go far enough, and that is a point
which I hope the hon. Minister will
bear in mind.

Shri Aurchinde Ghosal (Uluberia):
I quite agree with the observation
made by my hon. friend Shri Naushir
Bharucha that there is nothing to say
against this amending Bill because it
only seeks to extend the scope of the
standing orders to the smaller units.
But the gifficulty is that the privileges
or the benefits which we are seeking
to extend to the smaller units have
been interpreted, as has already been
pointed out by Shri Naushir Bharucha
and Shri Indrajit Gupta, in such a way
that the workers have really received
nothing out of these standing orders
as framed by the employers in dif-
ferent States. Besides, the employers
when they formulate the standing
orders, keep vagueness and ambigui-
ties there in such a way that it is not
very easy to interpret the real inten-
tion of the standing orders.

Previously, as we are aware, many
of the firms and factories had no
standing orders, in spite of reminders
from Government, and they submitted
the model standing orders after a
few years only. Of course, nowadays,
it has been regularised to some
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extemt. But, in fact, what are the
benefita which the workers are receiv-
iog as a result of these standing
esrders?

We find that even in the standing
erders, there are provisiong detri-
mental to the interests of the workers,
and such things lie concealed in the
standing orders. When they go before
the labour court or the Supreme Court
for interpretation, those provisions
prove to be detrimental to the work-
ers. The main point underlying this
Bill is that standing orders should be
formulated, and formulated in such a
way that the real intention is fulfilled,
namely, giving some relief to the
workers and seeing that their service
eonditions are not affected or jeopar-
dised in any way.

14 hrs.

Regarding these model standing
eorders, copies are sometimes sent
%o the registered Unions. But jt has
been already said that even though
the registered Unions give suggestions,
the certifying officers cannot go be-
yond the scope of the standing orders.
Naturally, we have found that on the
interpretation of the model standing
orders, the workers have been depriv-
ed of casual leave or other privileges
%0 which they are entitled even under
the award of the tribunal. Hence
these model standing orders are a
stumbling bloc to the receipt by the
workers of any benefit out of this
legislation.

As regards the publication of the
standing orders, even though these
orders are there, in small mills or
factories, most of the workers are not
aware of these orders. After they
are charge-sheeted, after their disputes
are sent to the labour court, they
*ome to know of the existence of the
standing order of the factory or mill
and how they have been involved in
it. Even though technically the
authorities get the standing orders
sertifled by the certifying officer, these
orders are never published, so that the
workers do not come to know that
there are such standing orders. Gene-
rally these standing orders are framed
¥ English and never in any regional
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languages. So naturally it is impos-
sible for the workers to know what
the standing orders are and how they
can jnvolve them in the ambiguities
and legal quibbles of those orders. I
know of a case when a man was serv-
ed with a notice of dismissal. There
was no Union there. The man was
given notice. He went to civil court
—it may be on bad advice—and there
the District Judge gave the opinion
that it came under the law of master
and servant. Naturally, if the em-
ployer does not like the face of the
employee, he can dismiss him ae-
cording to that view. That is what
happens in the civil courts. Of course,
now it is said that if he wants any
relief, he can go to the industrial
court or proceed under the laws
framed for that purpose.

I would impress on the hon. Deputy
Minister the necessity of reforming
the model standing orders. If this
can be done, the number of disputes
arising out of the interpretation of the
model standing orders can also be re-
duced. With these words, [ request
the Minister to bring forward a new
set of mode] standing orders in con-
formity with the decisions that were
also taken at the Indian Labour Con-
ference as regards the service condi-
tions that are to be followed in the
case of workers. He should see to it
that these standing orders which wers
said to be a charter of rights are not
turned into a bond of slavery or ins-
trument of exploitation of the workers.

o ewfegd amf (fmrg) @ s,
WA AA F A a1 § wEr W R
AT AR FAF AT JTH TIfegriz
ot ¥, 3w ¥ oger @ aw sefeaw
wrTaHe e 9ISt § 957 gg wATAE
fa7 @mr @ A @ e &
T Tt #Y  fawa o7 ao famre
TEA TS AT |

qg S §9 UAT ¥ HEveT Fv4v |
b oz # s e AE weAT 3

szfeas urmmgd oRe WY T 2
W 3% & faage & w9 fawg W@
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[T Tafaz wig arf]
T I ¥ g 2fen A 4+
& N oF THR & Fegd M SAhEi
FATFHFA FRFAARITGE |
T M F @AY a6 § oY aqerar §
fr gz frr o & s o= T w1
IR Aifas feq o FAMRRFH ¥
FHT | T el 9 F AT 7T ARG AN
T &t &1 wirsfa & o o aifed

BT qrfeaTie § HI A| e
F T ATAR T AM F AT AGGL FT
! F aga agq 13 WeB FAA A4
€, fom & #9gai %1 T A AR 3R
AT 7% &9, F A I7 F g0 a8 TH
T % T H &€ ow aE | AT A
T AR A owE EF A & S
1 E, TS F oW £1 A8 & A
WA, R AR v H Y e
FaT FA gE, W I AW AR
ATRA T@ T, IT F AR 9L 9 A
AT a1 [T IH F A a7 g few wET
a9 | IH ARG § FGT FTHA H A W
A9 TF ATA §TT AT ATCIATEATA
crgfmm s o S g A, o F
amma gaged #1 faw €Y @ a1 w1
aft & St gfemA wET wRe #
AT A IA T EN IH AHG FY HAAT ACHTL
afeariz F fod  qreE w9 91 7
W TE A R FY OO AT W |
# a1 7rn § fF EEe w1 9w o §
#3TEA 39 WEFAA AT F WEIR 9
FAT ATIZH 471, T T §8%0, 1845 HiT
3848 7Y 2fega Fav Feer # § #Y it
wifew #eg w1T maaAz F sfafafuai
Fow g F & e 99 9w qg W
fors oy fF T oz ® A1 faum §
I &1 WY azeAr wfgd w99 ¥ S
fefmfea 57 g3t "R Fw WE
fefafeem ox o ¥ w9z fewr
@ Y T8 & @ anfeq @, afeT g
a7 39 faar & FrE T w_Y T
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TR aE & ¥ Jgr ¥ TWE
A F IO F IO A B omERE
og frdea &< |mear g fv oo a8 s
®M ¥ &Y a9 Aog] 91T AT &
i #1 &, T awag § g9gd W arfas
& 919 g1 € afew 9 HFaw  weaT A
EfF g fmagdsr T a5 2
o fFm a@ wegd F a9 Tw@e
T HHAT £ |

5 § AAA qEedt 7 qamar '
geficaw fergza v F T W #
wdrer FT TR § Wt efer e F
o8 & qre § w15 g3 & Y ag "
FE F HIEA AT FFATE | AFFT A
sElm e i fE s s & 9w
TR AT & A= IA F 3§ Ay g
g, O GFET DT aF I F 0L AT Y
arF & 1 A AAET FT AT I W
mAmIAE | W faad § =
are¥ g ST £ 1 39 F 9 39 g
T E fFag 39 wWH aF FEH
HTHET AAAT T3 WL T8 T3 T L G
W AT A F7 TH | ATEA qg a1 a1
® wroY o & 1 3 F w2 wmEw
THE F FAArT S A & fer A §
ag 1 & J19 FT FOT WL T TFART
AT 7 A9EE dFT F1 T&TEA A = A
A & | 3 wTEH H aerar mar g
fit aret a i i w47 H 77 FOT
forr mar € B oo ot o w7y fon
TR | FFFA T AT T F L AT
£ | TR ST § OF aH UEATIE & W
121 faqafeh & Si"ge 1 qgen
g &1 wEew g 39 # ufgwi S
wreqr § T g, WAME,  EMIed,
az+r, famrs @ s Ff,
ST, T F1 gy wiewe  fean
mr g f& mfas R RAFHE
T FIAT ARAT & /1 I A wI F
ATTeH M, TN K A9 F40 A6 qw=h
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e & fod, o0 Tt ¥ 9T
Ffr #E Ao A R ) A 7
it o = Iy A w1 A w17
¥ | g F g S g weE
FTH FLAT @ WX 97 ag F17 T AE
{ Y T G T FTH FIA AT HAGL
Al qET FgAWT § W @ TER
FAATTAC WTR 98 IH g T FTH FTA
A ag T g ST g1 Afe
=qagTL # FT @A # Har § 7 §W uAe
Y GET F AT OEATE [T FL@T
g 7w g THME I "Il
£ ¥ | qg T AT T AT I G
FI TAT AT T ASAT AT HT AT 9
W] FTg 9% T AG ATEAT qg ¢
fr & =< for g9 ao=h T v @
sk 2 9 for A S g T ¥
Y T FI AL a1 919 F1 & e
R TH! AU OF 9% UF q59T W |
OF §1  agel a1 9% TAiad 99 Te
9T 7E W@ T IT g 9 IF A
TTHTHE AT I8 AT | U9 F A= T8
ioarew g, wfer wE x wmAc
TAEAE fF UF g F I A
feet ® = AGT 7§ w0 ferar
ST AT A AIAT ITAT AAZL TIAALT
g smm wk gafae gifssa @
T aF I9 g T FrdY §F S w15
AT FTT X & A CF F 0T gaL FY
FTAT T & | THT &7 Ao ug @ fw
HE gHTL FAEMAT & T=L WML
Tagll ¥ deqr wlfgF wdi & | THAE
FAGE AN WA A o A
Weur Fg Afaw § Ty 1A F7 qwqT
9ATAT KT WA FHr owfgE g o
A g9 a9g & & fF 3¢ faq g
F1 A qa g W gE g 1 2
fea &1 quze gfrd et arsow
Tifadz %7 A wHF wHF aw
T gt o faer wrfer 97w
St § a9 % foq o wa g v
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§ orfe womR SR aw=t & a9
WA TG IONAE A g 4% W A
IR 0o Fom A g G o7

qIATHE AogL A1 AT foer wfers
T T &t w2 few AET ¥ wuge A
g7 R g WHR AT A
¥ gas faars wdemg 3 99T &
Ffere ST FX Il Al T gEH
$frq s & grard & w15 g
gt § ®IT Tafag mifesr goe it |
qF I & AT 57 awg A a1 e
FW E

T\ AHEH F g AT A 39 4
gadiet F o G} 6 oel 9@ foe
¥ wfus afasi &1 Qe F0 I
sTeETl 9T 77 ®fer aEw any §n
g 91 U TE MEF {eo A F7 HfAF
@ AW FETET 9 A afer @
S | 9 W I T IANT F 49 Aq
gAY Il # WY AT FOAT AT &
a1 & wiAar g fr efigas gz
W€ FT T 1 AEN @A & HIE
g AT (TG G qA g}
o 16T 7 g1 9% gt T AT Afww
T FIT & 4 TS wET A g1 AFAL
STgl @ wegl w Hqeql i warer ¢ forw
ST # g w=few o@d 37 ¢ 99 I
fad aoge & F39 4 9 A7 9N
T TS o T o FEr afeaeT
& T & AT 7E 7E A # AT
T T § WX IFAT Fr@T( X AT
WTAHT F | WA Q& F Tg o gAIL
TR § waAdS 9 H1X gt Te
oI 9T foo WIEHT FTH Fd WA
a5 FEF A AT F FTO0 I HIHA
9T € HTEHT TH T E L | A6F 75 AL
A oy T § gatay w qne w2 @
TE§ 1 qAG W [T swiE {1y
R afmwi A Fwmrsm g g
W STHTE 9T GFe 37971 7fe i afasi
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[t Tty wi€ o]

%1 g% Fgfaga ¥ aiw fAd o I
W GTT 7T qE WA @A B AwE
Refmdmmend? wiwe ®
TAAR A "HOET qieT w@ifer waw
i § O AAGL HIE T 8, e
¥ o gawt 70w 39 § a7 I9Sr
QAT F F@ ¢ IEEr AT
AT Y I FREE F A=A FORM
WX FGT TR IRE a0 FT AT A
wEE o Fu M R 9w Aege
%Y feufuw fFar 7 o1 w6 feeid
fear sy #fF @9 & wER 99 OF
feafam worge 9@ o3avg # $1E § ore
¥ GRS FLGT & AT 99F UM F IH
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Shri Muhammed Eliag (Howrah):
Mr, Deputy-Speaker, Sir, I am glad
Government have brought forward the

Industrial Employment (Standing
Orders) Amendment Bill. But even
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it this measure is passed it will not
be beneficial to the workers at all, as
has been mentioned by my hon.
friends. The experience which the
workers have gathered since 1946 up
till now ig not at all happy. Just now
my hon, friend Mr, Varma said that
this measure is being utilised by the
management for their own benefits
and they are using it to suppress the
trade union movement of the workers
of our country. Several examples
were quoted as to how the Act and
the standing orders which have been
framed under it are misinterpreted
and are being applied against the
workers.

I shall give one or two examples as
to how these Standing Orders are not
at all implemented in many of the
factories. The employers flout this
Act as well as the Standing Orders.
I shall deal with only one thing, that
is, the case of dismissal on a charge
of misconduct. What does misconduct
mean? I am not going into the details
of it. The Standing Order lays
down the procedure for enquiries
through tribunals and appellate tribu-
nals. These procedures are:

(a) The workman must be given
a charge-sheet in writing in
which al] facts and circums=
tances alleged against him are
stated;

(b) He must be given reasonable
time to put in his writien de-
fence;

(¢) An officer conducting the in-
quiry must be an independent
officer;

(d) The evidence in support of
the charges must be laid first;

(e) The worker must be given
opporiunity to cross-examine
the witnesses who are depos-
ing against him; and

(f) The workman must be allow-
ed to lead his own evidence
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and examine his witnesses in
support of his case. Before
taking a final decision the in-
quiry officer must take into
consideration the previous re-
cord of servick of the work-
man and other extenuating
and aggravating circumstan-
ces alleged against him.

These are the five or six procedures
which have been laid down through
the rulings of the various tribunals
and appellate  tribunals. But the
management do not obey the proce-
dures which have been laid down by
the tribunals. I shall give only one
example. In a factory in the 24
Parganag in West Bengal employing
about 1,500 workers the employees
are denied the facilities which
are given under the various laws of
our country, in regard to minimum
wages, holidays, leave, etc. Ultimate-
ly the workers had to form a trade
union. As soon as the trade union
was formed and the Egrievances ware
placed before the Labour Commis-
gioner the management immediately
declared a lock-out in the factory and
103 workers were dismissed without
issuing any charge-sheet, without
holding any enquiry. When the mat-
ter was brought to the notice of the
Chief Minister, he called a conference
of the employers and the employees,
where the government officials were
also present. When we raised this
matter the Chief Minister enquired of
the Labour Officers whether the em-
ployer was entitled to dismiss the
workerg without issuing any charge-
sheet or holding an enquiry, The
Chief Labour Commissioner was hesi-
tating, but the Labour Secretary said
that the employer had every right to
dismiss any worker without issuing
any charge-sheet or holding any en-
quiry. When we challenged this, he
could not support it by authority. But
taking the smpport of the Departmeni
of Labour of West Bengal the employ-
ez have dismissed 103 workers, Lock-
out was declared and the factory
closed for more than six months.

(Standing
Orders) Amendment Bill

When we approached the Chief Min-
ister and also the Home Minister we
were assured that all workers would
be taken back. They asked the work-
ers not to go on strike and asked them
to join their duties. But when the
workers went to join their duties the
management did not take them in and
they refused to give them employ-
ment. The management said that they
would employ whomsoever they liked
and the rest of the workers would be
kept out. To lock-out has been lifted
about five months ago, but even now
400 to 500 workers are kept outside
the factory without any charge-sheet
being prepared or any enquiry being
held. There ig actually np charge at
all. How can an enquiry be held in
such a case? This is how, Sir, in
many factories the employers do not
implement the decisions of the Tri-
bunal or the Appellate Tribunal. They
do not implement the standing orders
and even the Act itself.

Therefore, as my hon. friend Shri
Indrajit Gupta and others have said,
this Act has becomg absolutely obso-
lete. This will not at all be usetul
for the workers. This must be chang-
ed and a new law must be brought
before the Parliament. After indepen-
dence, Sir, this is the first time that an
amendment is being gought to be made
to the Industria]l Employment (Stand-
ing Orders) Act. In this Bill the Min-
ister should have provided for new
things which would suit the present
conditions obtaining in our country.

Ch. Ranbir Singh (Rohtak): What
does the hon. Member suggest?

Shri Muhammed Ellas: I have been
pointing out what has already been
accepted by the three  parties—the
employers, the employees and the
Government. They are tripartite
decisiong of the 18th Labour Confer-
ence held at Naini Tal. I shall just
take only one or two examples of what
has been stated in the standing orders
and what has been accepted by the
representatives of the employers, the
employees and the Government With
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regard to dismissals it is stated under
the Standing Orders:

“No order of dismissal shall be
made unles the workman con-
cerned is informed in writing of
the alleged misconduct and is
given an opportunity to explain
the circumstances alleged against
him. The approval of the mana-
ger of the establishment or where
there is no manager, of the em-
ployer is required in every case
of dismissal and when circums-
tances appear to warrant it, the
manager or the employer may
institute independent  enquiries
before dealing with charges
against 3 workman:”

There are certain other provisions.
Against item (6) it is said:

“In awarding puishment under
this standing order, the manager
shall take into account the gra-
vity of the misconduct, the pre-
vious record, if any, of the work-
men and any other extenuating
or aggravating circumstances, that
may exist. A copy of the order
passed by the manager shall be
supplied to the workman concern-
ed.”

The speakers who spoke before me
have stated clearly how enquiries are
conducted. Supposing a worker has
been charge-sheeted and he has re-
plied to the charges, when the acthual
enquiry is conducted the enquiry offi-
cer is not an independent man as sta-
ted in the standing order. The em-
ployer himself or the manager will be
the enquiry officer. The other work-
ers do not dare to give evidence. If
the worker concerned wants to bring
in his co-workers to give evidence,
those co-workerg also will be charge-
sheeteq if they give evidence. They
will also be victimized because the em.
ployer himself is the enquiry officer. In
this way there cannot be any good en-
Quiry, and independent enquiry.
When the manager who has charge-
sheeted a worker himself becomes the
enquiry officer, there can never be
any proper enquiry. Generally, some
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kind of a farce is conducted after
which the manager according to his
whim and fancy dismisses the worke
€r.

In the tripartite decisions it is clear.
ly stated how the enquiry should be
conducted. It is called “Grivance
Procedure”. Many things are stated
there. I shall not take the time of
the House stating how the Grievance
Committee is to be formed. The
workers’ representatives have to be
elected to this Committee. If there is
a trade union, the representatives of
the trade union are to be there. There
will also be representatives of the
management. All the grievances are
to be brought to the management
through the Grievance Committee.
After a worker has been charge-
sheeted and he has replied to the
charges upon which the employer has
taken a decision, it is stated here:

“If the worker is not satisfied
with the decision of this officer or
fails to receive man answer within
the stipulated period, he shall,
either in person or accompanied
by his departmental representa-
tive, present hig grievances to the
Head of the Department designat-
ed by the Management for the
purpese of handling grievances.”

If he is not satisfied with the decision

of that officer then he will again pre-
sent his grievances, It is said here:
“If the decision of the Depart-
menta] Head is unsatisfactory,
the aggrieved worker may request
the forwarding of his grievance
to the ‘Grievance Committee’
which shall make its recommen-
dations to the Manager within
seven days of the worker's re-
quest. If the recommendations
cannot be made within this time-
limit, the reason for such delay
should be recorded. Unanimous
recommendations of the Griev-
ance Committee shal be imple-
mented by the management. In
the event of a difference of opi-
nion among the members of the
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Grievance Committee, the wviews
of the members along with the
relevant papers shall be placed

before the Manager for final deci-
aion-?’

If this final decision does not satisty
the worker, he can go up. It is said:

“Where the workman is not
satisfied with the final decision of
Management, he shall] have the
right to appeal to Management for
a revision. In making this appeal,
the worker's representative, if he
so desires, shall have the right to
take a union official along with
him to facilitate discussiong with
management. Management shall
communicate their decision with-
in a week of the workman’s re-
vision petition.”

If that ig also not satisfactory, then
on a joint representation by the em-
ployers and the employees the dispute
will be sent to a voluntary arbitrator.
If even the recommendation of the
voluntary arbitrator does not satisfy
the worker, he can approach the
Conciliation Officer of the Govern-
ment and from there he can proceed
to the Tribunal or the Appellate Tri-
bunal.

Sir, a wonderful grievance proce-
dure of this nature was adopted at
the Labour Conference held at Naiai
Tal. But that is not being imple-
mented even now. The hon. Minister
should have brought it up. It is help-
ful to the management and also the
workers. We do not want any indis-
cipline in the factories. We  want
more and more production. As a
workers’ representative I want to say
that we want to make our country
more and more prosperous and we
want more and more production. We
want to see that discipline is main-
taineq inside the factories. But there
should be some sort of procedure by
which the workers can get their griev-
ances mitiga‘ed. Until and unless
that procedure is evolved, Sir, the
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worker-management relation cannot
improve. That is why with very great
effort the Government and the repre-
sentatives of the management agreed
to the procedure that I meniioned just
now at the last Labour Conference.

I would, therefore, request the hon.
Minister—he may bring this amending
Bill and we may pass it—to think
over this. He should change the
whole model standing order. In West
Bengal we framed a model standing
order. We placed it before the West
Bengal Government. They have not
paid any heed to it up till now. If
according to the decisions arrived at
the last Labour Conference the model
standing order is changed and this is
incorporated in it, I think everybody
will benefit from it—both the manage-
ment and the workers will benefit.
The Government also will not have to
gpend much of their time in settling
a dispute. The Government machi-
nery will not have to spend much
energy or effort to settle any dispute
arising out of the present standing
order. That is why I would request
and indeed demand of the Govern-
ment that they should change the pre-
sent standing orders and constitute
and frame those orders which have
been unanimously accepted in the
Labour Conference.

Dr. Melkote (Raichur): Mr. Deputy-
Speaker, Sir, I welcome this Bill. It
hag a limited scope. it seeks to extend
the scope of application of the stand-
ing orders to establishments employ-
ing less than 100 persons even upto
20 persons. I personally welcome that
particular feature.

There is a good deal in what my
hon. friend Shri Ramsingh Bhai
Varma and other hon. Members have
said in regard to the standing orders.
Many of the points that they have
raised are very valid, but at present
we are not considering any of those
jtems. It is only the application ef
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the standing orders that comes under
the scope of thig Bill. Shri Ramsingh
Bhaj Varma referred to the applica-
tion of the standing orders to certain
other groups of workers. In that
connection, I would like to say that
this application should cover both the
workers who are engaged by contrac-
tors as well as those in the Defence
in particular. For instance, the water
carriers and the cooks working with
the Defence have at present no scope
of ventilating their grievances, I
feel that the scope of this Bill should
be extended to them also and the
provisions be made applicable to
themn. With these words, I welcome
the Bill.

Shri Abid Ali: Mr. Deputy-Speaker,
8ir, I do not think that anyone con-
nected with labour movement will
seriously say that this Industrial Em-
ployment (Standing Orders) Act, 1940
has not benefited the workers immen-
sely. There may be differenceg so far
as its working in some particular
establishment is concerned. An indi-
vidual employer here and there might
not have followed the requirements of
the Act. But by and large I know
that Trade Union organisationg all
over the country do appreciate the
good this particular enactment has
done to the working classes.

Much hag been said about the pro-
visiong of the code adopted at Naini
Tal and about the grievance proce-
dure, etc., which had been drawn up
by the Labour Ministry in consulta-
tion with the representatives of the
workers and employers. Hon. Mem-
bers have referred to them with so
much vehemence, but they should
also know that it is the spirit of the
code that is important and that these
are voluntarily adopted for voluntary
implementation and should not be
made part of any enactment. Some
hon. Members have been so much
vocal about the bad implementatien
of the provisions to the extent that
unlawful and unreasonable orders of
the management have to be obeyed
and they have asked what iz lawful
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and what ig reasonable in the sense
that they should not be obeyed by
the workers.

Shri Indrajit Gupia: Is that what
wag said?

Shri Abid Ali: Whatever may be
provided in the Act, much depends on
its application and also, much more
depends on the trade union move-
ment itself. There are trade wunion
organisations, not of the type those
hon. Members represent but of differ-
ent types which do not need the sup-
port of . (Interruptions).

Shri Muohammed Elias: He alsc
said what we have said.

Shri Abid Ali: I am coming to that

Mr. Deputy-Speaker: Order, order.
Speeches are not made while sitting!

Shri Mohammed Elias: Hig friend
also has gaid it.

Shri Abid Ali: That also hag not
been understood by my hon. friends
there. That hon. friend meant some-
thing else. What I wag submitting
was, if the trade union movement is
strong, they do not need the backing
of any enactment, because the trade
union leaders themselves are reason-
able, and because they are reasonable
and honest and genuine trade unions
or trade union leaders, they have the
support of the workers, and they sit
across the table and settle all their
differenceg with the management. So,
we want the trade union movement of
this type to grow in this country, and
those who exploit trade union workers
for their own purposes or for any
party purposes should go, and it is
fortunately being appreciated by the
workers who are their friends and
who are sometimes enemies in the
garb of friends! (Interruption).

Mention has been made of some
unusual breaches here and there.
But that is natural. Even in spite of
the existence of the Indian Penal
Code and the police, there are thefts,
murders, rape and so on. But that
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does not mesn that the law is bad
Such things exist everywhere, even in
the country to which those hon. Mem-
bers have so much of loyalty. (Inter-
ruption). It is not uncommon for any
sountry.

Bhri Indrajit Gupta: Hag the hon.
Minister ever made any speech with-
out mentioning it?

Shri Abid Ali: If such a reference
js invited, 1 am here to reply and I
do not keep any debt and there is no
qnestion of interest! (Interruption).

Mr. Deputy.Speaker: Order, order.

Bhri Abid All: Some mention was
made about something that was said
by the Labour Minister of Bombay.
He did not say that he did not want
to follow the provisions of the code.
What he said was that the provisions
of the law existing in Bombay had to
be followed. That has to be done,
and there is nothing contradictory in
that. With regard to the recognition
of a trade union, there is the Bombay
Industrial Relations Act which pro-
vides a procedure which has to be
followed in regard to the disposal of
the application by any union which
wants recognition. Of course, that
was agreed te at Naini Tal: namely,
wherever an enactment exists at
present in any State, that will have
the precedence, so to say. What I
have proposed here also does not
contain anything contrary to what
was agreed to at Naini Tal.

A complaint was made that we did
not consult the central trade union
organisations before notifying any
change in the model standing orders.
Hon. Members who made the com-
plaint should note that first an ean-
nouncement was made giving notice
to all concerned of the intention of
Government to make an amendment.
That was followed by comments by
those who cared to read those an-
nouncementg and they were given due
consideration before the final notifica-
tion was lssued. That is not the end.

Amendrent Bill

and central and even individual
organisations, are entitled to send us
their suggestions. There is no limit
here, saying that after such and such
a date no amendment will be made to
the model standing orders. Whatever
amendments they like to be incorpo-
rated in the model standing orders
can be suggested to us and they will
certainly receive due consideration and
if they are necessary in the interests
of the workers, certainly we will issue
a notification. But to make a complaint
of the kind the hon. Member thought
was necessary here, was, to say the
least, unfortunate,

With regard to the case mentioned
by the hon. Member from Calcutta,
that case was not decided by the
labour court, but by the industrial
tribunal. The Supreme Court, of
course, said that the procedure to be
followed should be such which is
recognised and there should be no
malafide. If the action of the em-
ployer was bona fide then the Court
should not interfere. That is the
principle laid down by the Supreme
Court, which is quite reasonable and
sound.

15 hra.
[Mr. SPEARER in the Chair]

There are some judgments by the
court delivered from time to time in
this respect and certainly we do study
these  judgments, ‘Whenever any
ruling is given which is contrary to
the established practice and any
defect in the law is found, if the law
does not carry out the original inten-
tions, certainly consideration is given
whether it has become necessary to
come before Parliament to amend the
particular provision.

It was mentioned that smaller
establishments should be taken care
of. There is difference of opinion in
thig particular respect between the
State Governments. So, we have
refrained from fixing any minirmum
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limit and have made the Act appli-
cable by notification to be issued by
any State Government, which consi-
ders it necessary to cover establish-
ments employing a semaller number of
workers as well.

Mr. Speaker: Is the hon. Deputy
Minister likely to take more time?

Shri Abid Ali: Yes, Sir.

Mr. Speaker: He may continue
tomorrow.

15:03 hrs.

MOTIONS RE: PUBLICATION ON
THE PUBLIC SECTOR INDUSTRIES
AND
PUBLIC SECTOR UNDERTAKINGS

Mr. Speaker: Shri Harish Chandra
Mathur.

Shri Mahanty (Dhenkanal): Regard-
ing the question of time, it is a very
important motion and many hon,
Members would like to speak on this,
May we beg of vou to extend the time?

Mr. Speaker: The time allotted
has not been spent. How does the
question of extension arise now?

Shri Naushir Bharucha (East Khan-
desh): This is @ very important sub-
ject.

Mr. Speaker: I agree it is a very
important subject. I will allow two
hours today and let it stand over.
Tomorrow we will have two more
hours. We will finish it tomorrow.
Shri Mathur may take 20 minutes.

Shri Harish Chandra Mathor (Pali):
Now that you have extended the
time, I may be given 30 minutes. The
mover has the right to have 30
minutes under the rules; to
cover the whole ground.

_Dlr' Speaker: He has also gol the
right of reply. Let me see.
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Shri Harfsh Chandra Mathar: Mr.
Speaker, Sir, I beg to move:

“That this House takes note of
the Publication on the Public
Section Industries, laid on the
Table of the House on the 8th
March, 1960.”

“That the question of placing
public sector undertakings on
sound basis in regard to their
forms, organisation, parliamen-
tary control and the financial
principles which should govern
them, be taken into considera-
tion.”

We attach considerable importance
and significance to this subject under
discussion. I need hardly emphasise
here that the publie sector has come
to stay and has to grow in a big way.
Apart from the ideological grounds,
even otherwise, in every country, even
in the capitalist countries, it has been
found that public sector is almost in-
dispencable. It does not need any
support from great thinkers, but I
might say that even persons like Prof.
John Kenneth Galbraith have said
that in many parts of the world,
including India, there is in fact no
real alternative to extensive public
enterprise. They recognise that pub-
lic enterprise is almost inevitable in
most of these countries. I wish that
we understand it in a proper context
and correct perspective.

Let ug understand that even before
this Government took charge, when
the Britishers were there, I think the
biggest nationalisation was done by
them-—nationalisation of the railway
companies. Today when we talk
about the public sector, which is
there in every country, in USA,
Canada, UK., France and every other
place, certain misgivings are created.
Certain people who are powerful and
hypersenitive regarding the private
pector just try to create a scare. Let
us understand it in the proper pers-
pective that the public sector is
inevitable not only in countries which
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are wedded to socialism, but even in
the capitalist countries, it is there and
it has to play a vital role.

I wish to emphasise another fact
that this Government is very accom-
modating and liberal in another sense.
It is not that in the public sector, we
are nationalising the existing indus-
tries. Far from it. As a matter of
fact, we have stated as a matter of
policy that only new enterprises by
and large will be started in the public
sector, unlesg and until for certain
special reasons, for social justice
or public interestt we have to
nationalise the existing industries.

We have nationalised the air corpo-
rations. But what was the story of
these corporations? They were being
run on certain subsidies from Govern-
ment. As a matter of fact, they
wanted that they ghould be nationa-
lised, Similarly about shipyards. We
have taken out these people from
trouble. We have set up these three
steel plants in the public sector. Can
the private sector conceive of setting
up these three steel plants? Similarly,
we have set up the Heavy Electricals
and Heavy Machine Tools. These are
all absolutely essential. I would
rather say that these projects
go a long way to sustain the private
sector. When we produce so much
steel, it is for consumption by certain
industries. A number of industries
are set up simply because we have
put up these public sector industries
in the public sector. Otherv =e, the
private sector could not hive grown
and developed even to half this
extent.

I wish further to emphasise that the
private sector should understand that
the public sector’s importance is for
wvarious Treasons inevitable. Apart
from these things, I wish to stress
that if we have to go from Plan to
Plan, we must have the public sector
to augment oeur resources, I asked
the gquestion today about the break-
up of Rs. 440 crores, because my feel-
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ing is, taking into consideration all
the factors, there is no reason why
ths public sector should not be able
to contribute much more than what
we are expecting from it. When I
discuss the other motion, I will give
the important reasons for it; our ex-
pectations will be fully justified and
we should be able to get easily
Rs. 100 crores to Rs. 125 crores per
annum from the public sector on
very modest standards. That is very
necessary for going ahead with our
developmental activities,

Also, we are saying there is so much
tax evasion, and it should be cut
The public sector cuts out tax
evasion, because there is no question
of tax evasion in regard to what is
produced in the public sector. It
must be accepted that big privat:
sector is always the greatest source
of corruption. There is no other
source of corruption so great as the
private sector in a big way. Even
when I say all this, I do feel that
there is a great scope for the private
sector. Both their hands will be
full; if they want to go ahead in a
regular and controlled manner, Gov-
ernment is going to give all the
incentives to them. It is, therefore,
only natural that we all give our
very enthusiastic support to the public
sector. But while giving our warmest
and enthusiastic support there is our
anxiety to see that the public sector
is run on very sound lines. It is our
complaint that in spite of the fact
that independent thinkers have said
so much on this point, in spite of the
fact that so much has been said
even on the floor of this House, and
the Estimates Committee has gone into
this matter and made recommenda-
tions after recommendations for the
last several years urging on the Gov-
ernment to take certain steps
to see that the public sector is
governed on sound lines and your
predecessor, Sir, even in 1954 addres-
sed a letter to the Prime Minister
asking for the appointment of a stand-
ing committee of Parliament so that
the question of the accountability of
the public sector could be solved to
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the satisfaction of the country, still
nothing seems to have been done in
this direction. The public sector must
create confidence in the minds of the
people, the Parliament and the coun-
try at large that it fulfils all our ex-
pectations. Ewven the Congress party
appointed a committee, which had
gone into the whole matter and made
a recommendation. In 1958 that com-
mittee also supported the recommen-
dation for a standing committee, apart
from making many other important
recommendations. But so far, Gov-
ernment have not formulated any
policy and they have not come for-
ward before this House stating what
shall be the organisation that the
public sector is going to have, There-
fore, my finst demand on the Govern-
ment is that they should formulate a
tentative policy statement as to how
the public sector is going to be run,
what are the objectives, what can we
expect out of the public sector, ite
profitablility, its accountability to
Parliament and wvarious other import-
ant matters, 1 wish that statement
should be discussed on the floor of
this House for 2, 3 or 4 hours, as you
think proper, and then they may
finalise their policy statement regard-
ing the running of the public sector.

Secondly, we find that no definite
principles have been laid down in
regard to the form of organisation.
Since independence the public sector
has grown very considerably. 1 will
give you a small indication of it as to
how it has grown. In 1948-49 there
were only 4 corporations and 4 com-
panies; in 1951-52 there were 8§ corpo-
rations and 10 companies. 'Today we
have 13 corporations and 4% com-
panies—that is the figure which 1
have got from the report of the Esti-
mates Committee. So, it has growa
considerably. And where is the
largest growth? In the company type
of administration.

1 wish the House to take note of
what the Estimates Committee has
remarked very forcefully regarding
this company type of edministration

AGRAHAYANA 22, 1882 (SAKA)

and Public 5354
Sector Undertakings

I have gone through various other
reports and articles on this subject
and I find the greatest objection has
been taken against this company type
of administration. Either we must
have the departmental administration,
as we have in the railways, or we
must have statutory corporations.
Even in the case of departmental
administration, of course, we can give
full internal autonomy in financial
and other matters. We can give them
all the advantages if their account-
ability and administration are sound.
After all, the railways have done
exceedingly well. Why can we not,
In most cases, have that type of
administration? Failing that, we
would like to have statutory corpora-
tions sanctioned by Parliament. But
this company type of administration
has been roundly condemned by many
Independent thinkers. But, unfortu-
nately, what we find is that we have
the largest number of company type
of administration,

Mr. Speaker: Rightly condemned
or wrongly condemned?

Shri Harish Chandra Mathar: I
wish to submit that we must deter-
mine the principles on what is going
to be the organisation of our public
enterprises. The company form of
administration has not been approved
by the Estimates Committee for very
valid reasons given by them. There
have been other independent thinkers
who also have on the very same lines
objected to that. There is a very
Interesting article on this subject
appearing in a journal of the Insti-
tute of Public Administration. There
was a seminar in that Institute under
the auspices of the United Nations
Organisation. They also discussed
various forms of organisation and tha
administrative problems of those
enterprises. There again all have
vary strongly supported either thess
administrative departments or these
corporations and not the companies,
but we find we have got the largest.
number of companies. The company
type of administration is largely the
creation of Ministries. They do mnot
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come to Parliament. They have been
rightly defined as “babies of the
Ministries". Naturally, the minis-
terial officials exercise more control
than evident; their autonomy, accord-
ing to the Estimates Committee, is
just a fiction; there is more of bureau-
cratic control and less of account-
ability with neither the advantages of
departmental management nor that of
a private company. I will not stress
this point much further, but I would
like to say that we have to bear in
mind certain principles. What I sug-
gest is that either we must run them
like railways departmentally or we
must have statutory corporations with
certain defined purposes.

Then I come to the question of the
governing boards. Here again very
strengly a feeling has been woiced by
the Congress party. They have very
strongly objected to the boards of the
corporations having civil servants in
their board of directors, and they
have given very good and sound
reasons for not having Governmenl
officials, Secretaries and others, in the
board of directors. If the Government
officials function there part time, they
eannot give sufficient attention to
them and then the autonomy which
we wish in the corporation is des-
troyed. We have seen in the case of
the LIC that the presence of the
Becretary paralysed the autonomy of
the Corporation. It is only natural
that when the Secretary is there, the
autonomy is not there. It is obviously
#o. Also, they are not the people
guited for it. But we are going in a
big way with it

So, it is high time that we have
started another service, called econo-
mic and industrial service. Now what
is happening at the present moment?
Fvery retired officer is on the look out
for some high office in some of thess
eorporations. I can tell you, Mr.
Speaker, that except the wolitary
axception of one offieer from the
railways, all the Railway Board
members and most of the Genersi
Managera, immediately aftar retire-
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ment, have emtered into sorme of these
corporations. We may be short of
personnel; I can understand that. But
it he retires from a particular employ-
ment, from the railways, if he cannot
be permitted to continue there, how
can he be permitted to continue in
another place for a further period of
five years? Why not create the econo-
mie and industrial service and say
that if any officer of the Railways or
similar organisations, up to the age
of 45, wants to join any of these
corporations, he should join that cadre,
Therefore, my second and very import-
ant point is that these governing
boards must be so constituted that we
do not have part time civil servants
there. Half of them must be perma-
nent directors, drawn from the enter-
prise itself, who are the functional
experts. Then you can have 3, 4 or
B others, but not civil servants like
Secretaries and others.

Mr. Speaker: The language used by
the hon. Member does not seem to be
appropriate. If he wuses the term
“civil servants”, it only means “non-
military”, S0, he can say that
administrators should not bse put in
charge of the industries.

*
-

Shri Harish Chandra Mathmr: The
civil servants are entirely different in
the sense that they have got a certain
code of conduct, by which they are
governed. Those service rules cannot
be operated in respect of those people
who are engaged in the corporations,
bacause their objective will have to
be entirely different. So, if these
corporations are to be effective and if
they are to fulfll our expectations,
then the code of conduct of the
employees of these corporations will
have to be entirely different. There-
fore I say that those people who are
in the regular civil service are not
suited for this, Their entire outlook
is different.

Shri C. E. Pattabhi Eaman (Kumba-
konam): In America they persuade

people liks Shri Morarka to run this
baginags.
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Shri Braj Raj Bingh (Firozabad):
Morarkas are in America also?

Shri C. R, Pattabhi Raman: Busi-
nessmen are persuaded to run these
corporations.

Shri Harish Chandra Mathur: I do
not know.

Further, 1 strongly object to hon.
Members of Parliament being put as
directors of these corporations. There
is a very strong basic objection to
any Member of Parliament put as
director of these corporations. Why
are you wanting to bureaucratise the
Members of Parliament? You are
doing nothing. You are making him
either a junior first-class officer or a
senior first-class officer, something of
that type, to go and do the work
which legitimately belongs to some-
body else.

In UK. so far as I knew and if I
am correctly informed this is one of
the disqualifications for those who
could be directors. A member of the
House of Commons cannot be a direc-
tor. It is a disqualification. I do not
think in our growing democracy at
the present moment we should per-
mit any Member of Parliament to be
on the directorate of these corpora-
tions. We need not bureaucratise
them, It will do us a very great harm.
It so much conflicts with their duties
and responsibilities as Members of
Parliament.

There are wvarious other points of
detail which I will leave out. But
there ara two or three important
matters to which I would like to make
a reference. We get wvery scanty
reports about these. This Parliament
gets very little information regarding
the working of these enterprises, As
I told you in the morning, I have
been wanting to put together all this
information and I have not been able
to do that nor has the Research Sec-
tio_n been able to help me in doing
this. Therefors I further urge that
because of our growing interest in
them and becauss of the growing
knportance of these we must definitely
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want that the statements of accounts
and the reports of these public enter-
prises are placed in the hands of
Members of Parliament at least ten
days before the Budget session.

Mr. Speaker: Did he ask the
Research Section of this Secretariat
to get him the facts or details relat-
ing to this Rs. 440 crores? They could
have easily collected the information
from the annual reports.

8hri Harish Chandra Mathar: Not
only Rs, 440 crores......

The Minister of Industry (Shri
Manubhai Shah): The break-up was
indicated in the book to which the
hon, Minister of Planning was point-
ing out at that time. The entire break-
up of Rs. 440 crores as estimated by
the Planning Commission is being
worked out. But perhaps the hon.
Member wants every time a ready

reference. If he could only indicate
to us, we will send him advance
information.

Shri Harish Chandra Mathor: No,
Bir. It is not so easy. I asked the
hon. Minister of Planning in those
committees. When this guestion was
tabled, wyour Secretariat was not
admitting this question. They told me
that this information was available
in that book to which my hon. friend
refers. When I convinced them that
this information is not awvailable and
they should let me have this infor-
mation, you were pleased to admit this
question. When you failed to find that
this information was available in any
public document of the Government,
it is only then that you admitted this
question.

But apart from that the important
matter is that we must have two or
. three days allotted in the Budget Ses-
pion when we should be able to discuss
the working and the performance of
all these industrial enterprises in the
public sector. These reports should
e made available to us. The Esti-
mates Committee should be requested
alse to put in their reports just im
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time, a week or ten days before the
Parliament meets, so that we may be
able to discuss them.

I will immediately pass on to the
second motion which is about the
working of these enterprises.

Mr, Speaker: Does he mean to say
that there must be a separate report
and budget for these?

Shri Harish Chandra Mathur:
During the Budget session we must
discuss these reports which are sub-
mitted. These public undertakings are
under the various ministries. Here is
a publication from the Cabinet Secre-
tariat which tries to give some account
of these public enterprises under the
various ministries. This is not in the
correct form. I might submit that we
want it in a very presentable form.
The commercial statement should be
there. The budget should be there.
What is their performance during the
year, what was their performance
during the past year and what can
we expect from these enterprises in
the next year—they must give a full
account of all this. They must have
a performance budget. Then and then
alone and when we are discussing the
demands of the wvarious ministries if
we would discuss these public sector
enterprises, I think it will do immense
benefit. That is my submission.

As I sald, I do not want to say that
the public enterprises have not been
running very satisfactorily. 1 felt very
heartened when I read this report
which was presented only two days
ago by the Ministry of Commerce and
Industry. So far as the antibiotics
are concerned, this concern is doing
very marvellously good work. This is
an advantage of public sector. They
have reduced the price of penicillin
from 69 nP. to 50 nP. and still they
‘have made about Ra. 60 lakhs profit.
‘This is very heartening. They are
doing all that. They possibly go te
find funds from the enterprise’s own
Tesources for expansion.

DECEMEER 13, 1960

and Public Sector 5360
Undertakings

Similarly, the Hindustan Tools have
done exceedingly well. There were 69
foreigners. Now the services have
been <completely Indianised. They
have reduced the prices of their
machines. Their criterion is that they
fix the cost at 25 per cent less than
what would be the landed price of a
similar machine from foreign coun-
tries. Nothing better could be expect=
ed. 5till, they have made a ‘airly
good profit and they have given us
an indication of their programme for
expansion. It is really heartening.

Another concern has also done fairly
well. But when we take the owverall
picture, we find from this book to
which a reference was made this
morning that about Rs. 170 crores are
invested in the concerns. There are
three statements in the book. State-
ment No. 1 indicates those concerns
which are in full swing. I am {alking
only of those concerns which are work-
ing and are in full swing. The total
capital of these concerns which are
in full swing is Rs. 171 crores. What
is the return on this Rs. 171 crores?
The return is less than Rs, 5 crores
before payment of income-tax. They
must provide definitely for income-
tax, wealth tax, depreciation fund,
development fund and then we should
expect at least 3 per cent return from
them. As you know, most of these
socialist countries where the public
sector is prominent are almost run-
ning on the profits of these publie
pector concerns. Here we have got
these public sector concerns and what
is the return? The return works out
to less than 23 per cent.

Shri Naushir Bharucha: Not even
that.

Bhri Harish Chandra Mathur: Not
even that If you take income-tax
and all that, on an investment of
Rs. 171 crores the return is less tham
2 per cent. We give the fullest and,
as 1 told you, the warmest support to
the public sector, but we do expect a
very sound performance from them.
Therefore we must take care of this
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organisation and must s'reamline the
administration. We must have a plan
and programme. If all these pubiic
secior enterprises which have already
been put up are streamlined and if
they give a really sound performance,
there should be no hesitation in our
saying that we do want these con-
cerns to make profits so that this
amount may be made available to aug-
ment our resources. We do not want
that they should make no profit and
sell things cheaper and do that.

What would be the total -capital
involved? That will be more than
Hs. 2,000 crores. If it is Rs. 2,000
crores, the return must be at least
Rs. 200 crores per annum. If we get
Rs. 200 crores per annum, you will
see what real assis‘ance it would be
to the public sector and to our Plan
and developmental programmes.

I thank you for allowing me all this
time. I do wish that the Government
will make a full note of it and will
come forward with a resolution. I
hope they will constitute this standing
committee immediately and will see
that we get a comprehensive report
before the Budget. When we meet
for the next Budget session, I hope
we shall be able to find time to discuss
these public enterprises and may be
able to create confidence in the mind
‘of the people that these public enier-
prises are of such great and immense
value to us for augmenting our
Tesources and in helping the couyntry
‘to forge ahead.

. .Mr. Speaker: Motions moved:

“That this House takes note of
the Publication on the Public Sec-
tor Industries, laid on the Table
of the House on the 9th March,
~-%980.7

“That the question of placing
public.. sector undertakings on
sound basis in regard to their
forms, organisation, parliamentary
control and the financial prineciples
which shoulq govern them, be
taken into consideration.*

1579 (Ai) LSD—T.
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Both of them wil be debated
together. Shri Naushir Bharucha.
Many hon. Members want to speak.
Hon. Members will limit their remarks
to 15 minutes. I do not know even
if 15 minutes are possible.

Shri Naushir Bharucha: Control of
Parliament over the public sector
undertakings is not an end in itself,
but it is a means 1o an end and that
end is to secure to the consumer at
reasonable prices the goods manufac-
tured by public undertakings or the
services rendered by them.

The House had before it two reports
of the Esimates Committee. The
Eightieth report dealt with the growth
of public undertakings, multiplicity of
organisations, forms they should adopt
and so forth. There was ano.her
report, the Seventy-Third Report
which recommended that business
type of budge s should be prepared,
performance budgets should be pre-
pared which shouid be placed before
Parliament in proper time to enable
the Parliament to discuss the affairs
of public undertakings at the time of
the Budget. I am sure this House will
fully endorse the recommendations
contained in the Eightieth Report.
There has been a haphazard growth
of undertakings. More will come in
future in view of the projects in the
Third Five Year Plan. It is important
that this multiplicity of organisations
should be restricted. 1 am also of the
view that the experience of the exist-
ing undertakings should be u‘ilised as
far as it is practicable in respect of
forming new organisations.

Discussing the forms of our organi-
sation in the public sector, the Esti-
mates Committee sta‘ed that so far as
Government companies are concerned,
they shouid only be formed where the
Government desire in an emergency
to take over the existing concern or

where the Government intend to run

the concern in association with private
capital. They also stated that prior
approval of Parliament was necessary
before forming such a company. I
fully share that poifit ‘6f view, because,

today, companies are formed by a mere
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executive act. Parliament has no say
in the matter. At one stroke of the
executives' pen, a certain sector of
public enterprise is taken away com-
pletely from the purview of Parlia-
ment. It has been our common com-
plaint so far as statutory autonomous
corporations are concerned, that their
reports are not available at all till a
very late date, and when they are
available, they do not contain suffi-
cient information, and when the
budgets of the autonomous corpora-
tions at all come to our hands, we find
that these are fait accompli and
Parliament is powerless absolutely to
alter a comma or a full stop from
those documents. As it happens, not-
withstanding the considerable concern
that the Chair has shown in this
matter, it is not possible to find time
to discuss the reports of some of the
most important autonomous bodies,
with the result that this House cannot
have any control over the autonomous
corporations which are functioning.
What is worse, according to the Rules
of procedure, no question can be asked
in this House regarding the day to day
working of these autonomous bodies
Parliamentary control, if I may say
#0, has been reduced almost to a farce,
It is very necessary that the recom-
mendation made by the Estimates
Committee in their Eightieth Report
must be accepted,

One outstanding recommendation
which the Committee has made is that
there is need for a general law that
all public undertakings should con-
form to a common pattern of adminis-
trative set-up and of accountability te
Parliament and they should conform
t0 common requirements, namely
maintenance of accounts, what mate-
rials the report should contain and to
what ex*ent Parliament should be in
& position to control them: The
Seventy-third report of the Estimates
Committee - recommended that a
wolume should :be printed containing
the financial activities as well as the
principal; objects of the undertakings,
'so that hon. Members may have at a
glance some idea as to how the publie
sector is functioning. Above all, the
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Committee recommended that thers
was need to evolve a comnmon paiterm
of report which should also contaim
matters such as cost of production,
price structure, and employment trend

While the Commitiee has recom-
mended that there should be a general
law on the subject, I am of opinion
that this recommendation does not ge
far enough. What iz necessary is te
bear in mind the fact that Parliament
wants to control these public under-
takings not merely for the pleasure of
controlling them, but with a definite
objective in wview. That objective is
how the consumer will be able to get
&t a reasonable price the product of
the public undertaking or the service
that it renders. Public undertakings,
by their very nature, are monopolistie
concerns. There is no competition and
the consumer has inevitably to turn
to this public sector for the satisfae-
tion of his requirements. There is ne
protection of the consumer whatso-
ever. Take the case of steel or take
the case of femtilisers or newsprint.
Parliament has got absolutely ne
power in determining the prices at
which these enterprises will sell their
products. Various other considerations
enter the determination of the prices,
Therefore, it is my belief that the time
has come for this House to take inte
consideration that there should be e
general law which shall lay down the
financial principles and their applica-
tion to public undertekings as has
been done in the case of the electricity
supply industry. As this House is
aware, the electricity supply industry
has been regulated to such an extent
that the licensee or supplier has ne
right whatsoever to charge more tham
the maximum prescribed in the 8th
schedule of the Electricity Supply Act
of 1948. I see no reason why what
has been done in the case of the
electricity supply industry cannot be
done in the case of the major enter-
prises such as steel, fertilisers, news-
print and ‘many ‘others, ‘

It is very necessary that a law of
this type should include the following
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matters. It should include the prin-
aiples governing the capital structure
of public undertakings. May I point
eut to this House that so far as the
steel plants are concerned, today,
what is the capital structure? It is
determined not according to certain
recognised principles governing com-
mercial esiablishments, but as it suits
the Government. They will say, so
much shall be the capital—Rs, 300
arores will be the capital and the rest
is loan. Who determines that Rs. 300
crores will be the capital and the rest
will be loan. It is not Parliament. It
is the whim of the executive which
determines it. The time has come to
replace the whim of the executive by
definite legislative enactments,

We discussed this morning the
contribution of the public undertakings
to General revenues. All this is in
the air, with due respect, I submit.
In the first place, before making any
sontribution to General revenues,
certain items have to be satisfied,
mamely, Income-tax, Corporation tax
and also depreciation and other items
of expenditure. Who determines what
are the admissible items of expendi-
ture which are to be taken into
account? Take the case of a public
undertaking which comes and says
today that it has made a profit of
Rs. 2 crores. The whole thing is com-
pletely illusory. Why? Because there
is no law which requires tha* it shall
set aside depreciation at a particular
rate, or compute ‘net profit’ in a parti-
cular manner.,

Bhri Mmnubhai Shak: Without mean-
ing tn interrupt the hon. Member I
may say that the income-tax law
atipulates proper deprecia ion for each
trpe of machinery, and just as private
industry is governed by the taxation
laws, all public sector undertakings
which are in ‘he form of companies or
Sarporations are subject to the same
ebligations of depreciation and other
allowances, '

Mr. Speaker: Income-tax alse?

8hri Manubhai Shah: Yes. In the
fncome tax law, the Board of
Revenue. . ..
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Mr Speaker: I am not talking of

income-tax law. Are they observing

the practice, so far ag these corpora-

tions are concerned, of setting apart

interest, income tax, depreciation etc.?

Shri Manubhai Shah: Yes, Sir, AR
the rules which govern a normal coms-
mercial company in the private sector
are more rigorously followed in the
public sector undertakings.

Mr. Speaker: Over and above thaf,
what ig the dividend that Government
gets?  In the private seclor, they
deduct income-tax etc, and u!limate-
ly the profit is the dividend that is
distributed.

Shri Manobhai Shah: Similarly, we
also pay dividends from the publis
sector undertakings to the general
exchequer,

Mr, Speaker: Is this Rs. 440 crores
made up of dividend, in'erest, income-
tax and other things?

Shri Manubhai Shah: It is an esti-
mate of profit. After deduction ef
the taxes that they have to pay, there
are also interest charges on the bor-
rowed money for each company, be-
cause they are in the same context as
any private er public limited com-
pany.

Mr. Speaker: What does it come ta
by way of dividend?

Shri Manabhai Shah: Dividend
comes from the net corpus, the total
corpus of the profits. An industrialist
or a managing agent or a board gives
dividend to the shareholders out of
that profit. This represents the net
contribution of the public sector
under akings to the natioral ex-
chequer,

Mr. Speaker: I am not able +to
understand. If Rs, 440 crores is thes
net balance after making allowance
for interest, income-tax depreciation
and other charges,—of course, work-
ing expenses are excluded—what re-
mains is profit. That is what happens
in a private company. If that is the
profit here, at what rate does it work?
What is the average rate of dividend?
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Shri Manubhai Shah: It works like
this, For instance, some concerns
.have given 5 per cent dividend. 1
know one which have given T per cent
dividend, and a few concerns have
started with 2 per cent dividend.
What I urge is that this net fund
mzans that the dividend will come
out of this, the reserves and deprecia-
tien block to be crea.ed will come out
of this.

Mr. Speaker: Out of this Rs 440
crores?

Shri Manubhai Shah: Qut of the
earning after iy’ -7 the taxes, the
coniribut'on of the public sector
undertakings to the general excheg-
uer would represent the dividend or
profit,

Mr Speaker: ] am afraid there is a
kind of confusion. If depreciation is
alzo included in this, what is the
profit?

Shri Manubhai Shah: I will explain
it in an elaborate way while replying
to the debate.

Shri Morarka (JThunjhunu): This
Rs. 440 crores does not represent only
the profits of the pub.ic en'erprises,
‘but the total resources or the surplus
which would be accumulated in the
public enterprises.

Mr. Speaker: It is no good. ot
course, instead of allowing for depre-
ciation, interest etc, you can say that
for the Third Plan we have all this
money. That is something like eating
into the capital

Shri A. C. Guha (Barasat): That is
in addition to the taxes and depre-
cia ion, reserve fund ete, All the
commercial procedures of other com-
panies are followed.

Mr. Speaker: What remains?

Shri Manubhai Shah: It is just lke
any other private company. If you
examine the balance-sheet of a private
company, the manner of presentation
is the same. And Shri Bharucha, 1
am sure, understands it, having been
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associated with a publie limited com-
pany.

Shri Naushir Bharucha: I have got
much ‘more than what you have im
mind,

Mr. Speaker: 1 am sure every Mem-
ber of Parliament understands. These
Rs. 440 crores are available for invest-
ment in the Third Plan. That is not
the point. But out of this Rs, 440
crores, what exactly is the profit that
was earned? We are dealing wi h the
administration of public undertakings.
If depreciation is removed from this,
what is the net balance profit?

Shri Manubhai Shah: That break-up
cannot be anticipa ed in any enter-
prise, Even if you ask any private
industry to estimate what its gross
turnover will bz in the next five
years, it will be mnpossible. [ will
deal with this when we come to the
reply.

Mr, Speaker: I cannot proceed with-
out knowing something about it. I
am sure hon. Members also share the
same doubts as I have. I am speaking
on their behalf, I will not allow it
to be proceeded with unless I am
satisfied.

Shri Manubhal Shah: Shall I ex-
plain?

Mr. Speaker: I am asking the ques-
tion, let him explain. There must be
a profit and loss account for each
concern. At the end of the year what
is the profit? Then you make provi-
sion for interest and other things.
Divide whatever remains by the share
‘capital. What is the Ipercentage?
What has been the average during the
past years by way of dividend? Can
it not be given?

Shri Manubhai Shah: I shall ex-
plain the whole thing. In a balance
sheet the gross profits are calcula‘ed
after deducting all the encumberances
of payment due, and from that the
tax is deducted, Out of the balance
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divideaas are paid. ‘L'o_ pauolic sector
und.rtakings invariably pay the same
type of dividend as a.y pr.va.e sector
undertaking except for th: limi.a ions
which the House thinks fit to impose
before declaration of the dividead.
Ther: is also a certain reserve for
further expansion or remodelling,
same as in he case of any private
company. These two, the balance
after payment of taxes to the ex-
chequer and the net r:serve for ex-
pansion, represeat the contribu ion to
be mad: by the public e tor und r-
takirgs some of which will be by way
of dividends to the Government of
India.

Mr. Speaker: How do th ¥ work it
out?

Shri Manubhai Shah: Tha will de-
pend upoa the board of directors. If
I may say so in one company they
decided that Rs. 25 lakhs should be
ge. asid: for expansion and 7 per cent
must be given to the people of India
who own this factory as dividend.

Mr, Speaker: I am not worried over
that. What I want is both of
th m together. At what percentage
do they work?

Shri Manubhai Shah: If you want
the return over the net investment in
equity share holding, it is too big an
arithme.ical calculation to make at
this juncture, but one can say reason-
ably that 12 to 15 per cent will be
the return on equity holding.

Mr. Speaker: That is the reserves
plus dividend if declared. Very good.

Shri Nauwshir Bharucha: May 1
point out that much of what my hon.
friend, the Minister in charge of this
ma ter, has said is really vague and
nebulous, because when we talk of
net profit, first the concept of net
profit has to be defined by legislation.
How do you calculate it?

Mr Speaker: He says in practice
they are following the private com-
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panies, If the hon. Member wants a
separate law, he may have it,

Shri Naushir Bharmcha: That is
exactly what I am coming to. The
tim. has now come .o define every-
thing proper.y and iacorporate them
in a code which will govern the
financial  prineiples  applicable to
public undertakings.

A3 you yourself asked, what is net
prouai? Wnat is tne concep. of net
piout?  That 'must be denned first
Af.er taking expens.s into aoccount,”
he says this is he net profit. You
just now asked: what about the reser=
ves? My hon. fri_nd repiied there
arz certain reserves set aside, The
reserv_s themselve; must be regulated
according to law.

For ins ance, under the Electricity
Act you are permitted only to sek
aside three types of reserves and not
more, Certain concerns may say thak
they have earned so much ne. profit
without setting aside any reserve
whatsoever, One company may set
aside a rehabilitation reserve, to re-
habilitate i.s worn out machinery over
and above the deprcciation fund.
Another company, not being under a
legal obligation, does not do so. That
will show more profit. This is all
moonshine,

Take for example the principle
which you are applying in the case
of :he railways. There also, depre-
ciation is calculated on an ad hoe
basis, If you calculate less deprecia-
tion, you will show more net profit.
The point I am making is that it is
not merely enough for this House to
regulate the form and the '‘method and
manner of presenting balance sheets
and the method and manner of Par-
liament's control over i!, but it is very
necessary that a general law should
be passed which should lay down the
principles as to how among other
matters, the net profits of such under-
takings have to be calculated. Under
the Companies Act, the method of
calculating net profits for certain pur-
poses has been determined, and so,
one can understand. But the Com-
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panies Act iIs not applicable to these
public undertakings.

Shri Manubhai Shah: May I point
out that the Companieg Act is wholly
applicable to all public sector under-
takings excepting those es.ablish-
ments where by a statute, some exem-
ptions might have been wvoted upem
by the House?

Bhri Namshir Bharucha: My peint
is ihat autonomous bodies do not
determine the net profit on the basis
laid down in the Companies Act
They may or may not, That is a diff-
erent point. But there is no legal
obligation on them to determine net
profits on the basis of the principles
laid down in the Companies Act
Therefore, anybody can come up and
say that the net profit was se much,
and nobody can check it

Again, the question of contribution
of public undertakings to the general
revenues must be regulated. It is
po use saying that a particular com-
cern will contribute one per cent, and
another concern will contribu‘e half
a per cent, Some sort of minimum
gtandard must be laid down, and the
company or the undertaking must be
asked to account for not coming up
to that standard,

Again, so far as the prices are com-
ecerned, profit has no meaning unless
you regulate the prices. If Parlia-
ment has me eontrol over price rr
lation of the products manufactured
or the gervices rendered by an auto-
momous body, then it is possible for
that body, being in a monopolistio
position, to push up the price to any
level and increass its net profim.
Wow, what 13 it that we are controll-
ing? We do not want to control
merely the form and the content eof
#he reports and leave it to the sweet
will of the Government companies er
autonomous bodies to decide their
price structure in any way they like.

I shall give a very typical example.
Ths telsphons rates wers pus up
recemtly. Who put them up? Gov-
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ernment put them up by executive
action, This House was not consulted,
and this House had no right to con-
trol it. Supposing the telephone and
the postal depar.ments, for example,
were taken up as an industry or as
an autonomous corporation, and we
had a law to control the work of this
autonomous corporation, then the
Minister would have had to come here
and justify the increase.

15'53 hre.

[SErt Murcmanp Durs in the Chair)

Therefore, what I say ig this thay
mere control of Parliament over auto-
nomous bodies has no meaning. Is
is not an end in itself. The end is
that the consumer must be protected,
and for the protec.ion of the con-
sumer, Paliament iz at present com-
pletely helpless.

Therefore, my suggestion is that the
general law should contain the prin-
ciples which will define the capital
structure of public undertakings, the
method of computing net profits and
the method of setting aside deprecia-
tion, and regulate many other finan-
cial aspects of publie undertakings.

My hon. friend the Minister im
charge has said that depreciation s
being set aside on the basis of what
is mentioned either in the Income-
tax Act or in the case of an electricity
company, according to the relevand
law. But may I point out that un-
less elaborate fundamental principles
are laid down prescribing how depre-
ciation is to be computed, it may not
be possible, with the best of goodwill
in the world, for any autonomous
eoncern to ret aside adequate depre-
clation; it might always be either im
axcess or very probably, the depre-
ciation would be less, in order that
the undertaking might be able te
show greater net proflits,

Again, it is necessary that such a
general law should deflne the princi-
ples as te what is ‘permnissible ex-
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penditure’ in arriving at a ‘reasonable
re.urn’ for a public undertaking. It
is not enough merely to say that it is
showing so much of profit. We are
not interested merely in the profit
percentage, We are imerested im
finding out how much the consumer
has been mulcted in order to produce
that profit.

Today, for instance, the case ef
penicilin has been given. If, instead
of having a particular price per unit,
we put it up 50 per cent higher, still,
the consumer will turn to the Gow-
ernment undertaking for the salisfac-
tion of his requirement, You will get
a higher price and say that you have
made so much more profit! But my
I point out that the efficiency of
management of public undertakings is
not to be gauged merely by the
quantum of profit that they make, un-
less such profits are controlled by
law which Parliament has passed to
regulate these profits? Therefore, a
general law should also include pro-
visions laying down the principles for
determination of price structure of
the products or services of thte publie
undertakings.

The general law should also lay
down what the reserves should be.
One autonomous corporation may
show that it has made a net profit of
10 per cent and not set aside any
reserves whatsoever, because it is
under no legal obligation to set aside
reserves, Another, working on a mors
prudent and sound basis may set aside
three or four types of reserves and
show 5 per cent, and yet, the financial
position of the second wundertaking
will be far better than the financial
position of the firat undertaking.

Therefore, I 3ay that all this talk
of Parliamentary control over auto-
nomous bodies is futile unless we
have 3 law and Parliament has got
the authority to determine the price
structure, end it is not only that, but
we should have what are prevalent
in the USA, what are known as
regulatory commimions. In the U.S.A.,
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if particular railway wants to
increase its fares—because they aré
private railways there—if a water
company wanis to raise its rates, if a
gas company wants to raise its rates,
i an electricity company wants 1o
raise its rates, they cannot simply by
a stroke of their pen raise their rates.
They have got to go before a regula-
tory body and justify the increases.
Today, my hon. friend here, without
coming -before the House, can raise
the price of any product-of an auto-
nomous undertaking at his sweet
choice, and I can do nothing about it
Even if the budget is submitted, it has
no meaning to me, because I have not
got the real power to control. Power
to control does not mean looking inte
the budget. Power to conirol means
controlling the undertaking itself in
substance, and that cannot be done
unless we have regulatory legislatiom
controlling the entire gamut of the
activities of public undertakings. This
is what I mean by control. My hon.
friend the Minister laughs, because
he knows that it is not going to come.
May I point out to him that evem
casual glances at the reports of these
public undertakings will illustrate my
point. Today, I casually glanced at
the latest report of the LIC. There,
there is one paragraph which says
that the expense ratio is. It reads
thus:

“The overall expense ratio, ie.
the ratio of expenses to premium
income for the year is 28.7 per
cent , . ."”

Who is wiser by this type of report?
What iy the meaning of expense ratio
unless you determine what the per-
missible or the legitimate expenditure
ie? If that is not laid down by law,
I can eay that the expense ratie
means nothing. What is it that we
are trying to find out? Do we want
to contol only the form and the skele-
ton of the budget and the report, or
do we wanttobe able to control the
substance of the budget and the
report? If we want to control the
substance, that can only be done when
wo have got & regulatory legislationm,
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when we set up regulatory comimis-
gions, as it is being done 1n the U.S.A.,
or when we create rating committees,
etc., if necessary; in tha: way ‘only,
real control can be established,

As 1 said in the beginning, control
of Parliament over public undertak-
ing; is not an end in itself. It is a
means {0 an end. The end is a higher
object, name.y thai the consumer
must be able to procure, as a result
of the existence of public undertak-
ings, the goods which they manufac-
ture or the services which they render,
at reasonable rales, and if we cannot
attain that object, to my mind, no
amount of parliamentary control by
other means, which have been expres-
sed by the Estimates Commiitee, is
going to be effective or fruitful,

Shri Jaipal Singh (Ranchi West—
Reserved—Sch. Tribes): I must con-
fess that I have never been friendly
to the public sector. That is a pre-
judice which in certain sectors, certain
sections, I should say, is not justified.
But my prejudice is amply vindicated
by the overall picture in regard to the
performance of the public sector. It
is not that I want to be prejudiced.
I would like the public sector to do
well, I am not one who has any
indoctrinated ideology about the pri-
wvate sector being better or worse than
the other sector. But I judge by
sheer performance, by vesults, by
what actually happens, by how I gain
or how I suffer. It is a purely per-
sonal experience.

Sir, I regret that in my own home
area, the Jharkhand area, where the
public sector is very prominent, I
eannot say much in the way of cheer-
ing up my hon. friend opposite. He
i= a nice fellow, a young man wanting
to do the right thing. I think he
really means well. He has also
learnt, since he joined the Treasury
Benches, to use very satisfying
language. And I think he means well,
But that is exactly where he stops.
It is the same thing with the Leader
of this House who has left his file and
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gone. I wish he were present hers,
because I do want to talk about &
sector no other hon, Member has so
far men.oned—that 1s, the puble
sector in the Ministry of ' Detence.
That is also a public sector, if you
will forgive me. In thus parucular
debate and in this particu.ar Report,
it does not come in; none-the-less,
it is a public sector. There is the
question of the manufacture of Avreo
748, the replacement for Dakota. Is
this House conscious of the fact that
all the fighter squadrons have been
starved of iheir. maintenance person-
nel in order to man this particular
project in Kanpur so that Avro 748
can one day be produced and shown?
Unfortunately, the Minister of Def-
ence is not here. It is highly impro-
per. If he were here, I would have
crossed swords wilh him. The poor
Leader of this House has now to
carry the burden,

16 hrs,

Ag the hon. ex-Minister of Defence
Organisation said this morning, there
it is. We want to know—in the pri-
vate secior as well as in the publie
sector; the demand is there; the pub-
lic feeling is there—what kind of cost
accountancy is being done in regard
to this particular project. Can my
hon. friends over there—they are very
dear friends to me; make no mistake
about it—say what is the cost of pro-
duction of this Avro 7487 I shall be
told—we shall be told—that as far as
the defence of the realm is concerned,
cost does not come into the picture.
The cost is nothing so long as we can
produce an aireraft! Is this an atti-
tude Parliament should accept?

Then there is another thing also.
I am afraid the other Minister is also
absent, ] mean the young friend of
mine across there who is now build-
ing an enormous Empire, greater than
the British Empire—petroleum explo-
ration. I have talked about this
beofe. I am wvery glad that my hon.
friend, Shri Naushir Bharucha, has
pinpointed this particular aspect. I
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do noc agree with him altogether. I
do not know whether because the
guaeral elections are in the offing he
is  puutec.ng the consumer. 1 am
doing a uttle bit more than that. I
would likke to protect the consumer
Lke my hon. friend, Shrii Manubhai
Bhan. I would like to do tha.—ihis
is wne type of language he is accus-
tomed to. Bui there is somethting more
than that, I think i1he defen.e of
the rea.m is an important considera-
tion. We fight for petrol. The rest
of the wor.d has been fighting for
putrol in the Middle East and every-
where else. They have been sacrifie-
ing many other things for the sake of
petcoleum. But are we fight ng for
peroleum or are we just showing off
—window—dressing—saying ‘Here we
can also do these things'? There are
other peop'e, the private sector. I do
not care if they are foreigners. To me
it is immaterial if they are foreigners,
because when we want, we ecan
nationalise any foreign concern, any
time we want. When we are short of
fund;, as we are, why this folly of
trying to build up an Empire, a pet-
roleum industry, when we ecan use
those funds for much better purposes?
That is the point. It is a question of
priorities.

I have no grievance if you nationa-
lise everything. Nationalise Parlia-
ment also (Interruption). Why not?
But not yet. My hon. friends opposite
behave as though Parliament has been
nationalised. They will get a bit of
& shock after 1962. It will not be
that simple then. Now they may
talk that type of language.

What I am trying to get is this.
Let us try to measure things with
the same Vardstick. My hon. friend,
Shri Naushir Bharucha has pointed
out certain things. I am not an
accountant, nor a capitalist nor a
worker. So it is rather difficult for
me; but I only want to judge things
as I see them, as a man in the street
sees them. The performance of the
public sector, except certain particular
instances, of the Hindustan Machine
Tools, Hindustan Anti-biotics and may
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be one or iwo olners, wha.ever be
tne Indtiemaucs produced before us
in iepurws, has been very disappo.nt-
ing. uu s.art with Rs. 75 crores in
DVC and suddenly go up to Rs. 150
crores. wven then, we do not know
where we are yet. Is my hon. friend
going to think that I am going to praise
the puouc sector when I realise that
elec.ricai energy costs-a little less
than 3 old paise per unit, but at
Ranchi I have to pay 7 old annas per
un.t? Is that not profiteering at its
wrost?

Yes, you can show wonderful divi-
denas. The Minis.er says that over-
ail it will be 12-15 per cent. 1 am
not very dusturbed by what dividend
we are paying, because it is really a
quesawn of from this pocket to that
pockel, Only some days back, my
righ. hon. friend, the Minister of
Railways . . ,

The Minister of Railways (Shri
Jagjivan Ram): What?

Shri Jaipal Singh: Yes, every
Cabinet M.nister is ‘right honourable’,
The question was whether the con-
tribution of the Railways should
change from 4 per cent backwards or
forwards. Nobody likes to give away
anything. Why should my right homn
friend, the Minister of Railways, wani
to part with anything? But to him it
makes no difference whatever. Whe-
ther he made a concession or not in
agreeing to 4'25 per cent, it is the
same pocke!; it is the same reservoir,
It is one pocket this side and one
that side, Something like that seems
to be the matter in regard to the
public sector.,

I have no desire whatever to con-
demn the public sector as such,
because our businessmen are not that
wonderfu] people that most of us
should stand for. That is g fact. But
at the same time, our public sector
is not wonderful either. That also is
the point. I cannot get up and say
that the private sector businessmen
are wonderful with an amazing mora=
litv and the like. We have had
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debates in this House. I know their
weaknesses, but 1 find there are
grea.er weaknesses in the public
sector,

Take the D.V.C. What have they
done to my poor Adivasis? To this
day, they have not rehab.itated the
dusplaced persons. What have they
done in the Sindri Feriiliser area?
What have they done in Chittaranjan?
What have they done in Rourkela?
What have they done in Dandaka-
ranya? I want to know. People,
Ministers and Chief Ministers, have
a cheap way of taiking like Moghul
Badshahs about the Maharaja of
Bastar being a bad man. Have they
forgotten the lesson of Dandakaranya?
The lesson has yet to be learmt by
my hon. friends. That is also a publie
sector project. I warn my hon
friends on the other side and alse
over there, because they are madly
in love with everything that is public,
public, public. They are absolutely
incorrigible. You cannot teach them
anything. I wish they would nation-
alise themselves. That is the only
thing they could do. (Interruption).
I am not thinking in terms as Shri
Bharucha and others; what dividend
you get; what profit you are geiting.
There are certain things which are
imponderable, that you cannot mea-
sure arithmetically, in terms of 4 per
ecent or 5 per cent or 6 per cent and
the like.

Take the question ¢f health, That
is also a public sector. It is some-
thing you cannot measure. I de
commend two or three public sector
projects. I cannot commend the rest
of them. I wish we had the courage
in this country to admit that the
private sector, at least in the First
Five Year Plan, had a better perfor-
mance than the public sector. It is
a fact. It is a question of arithmetic.
Do my private sector supporters deny
this® Now, in the Second Five Year
Plan, we have not yet got the figures.
About the Third Five Year Plan, ws
ars still thinking. But I am one of
those who balieve in the theery of
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personality, personality of the publie
sector. It has deveioped a personality,
Mr. Chairman; I have little faith im
it,

Shri Joachim Alva (Kanara): Sir,
I am gratetul to you for having called
me immediaiely after my eloquend
and esteemed friend BShri Jaipal
Singh. No better champion of private
enterprise cow.d have spoken in the
manner as Shri Jaipal Singh. 1 have
some sympathy for h.m when he
spoke of the poor Adivasis being
turned out of the factories. Govern=
ment machinery, government bureau=
crats are sometimes ruthless. Poor
people whose houses have been taken
away in those areas have not been
compensated. They have not been
compensated and nothing has been
given to them in the shape of habita~
tion. I am one with him where com-
pensation is concerned. Due com-
pensation should be paid to those who
are thrown away from the factory
sites, who are thrown away merciless-
ly, who have no homes, whose ances-
tors lived there for centuries together
and perhaps they do not get a little
shelter to lay their heads upon. Thad
is the trouble about Shri Jaipal Singh
and his people. If that is so, the
House is entitled to give him full
support where people are being up-
rooted, where they are being givea
no shelter, where they are not pro-
vided with any housing mnor food.
They ought to be looked after. That

fs where we come.

But he has not been fair in regard
to other things. He has been keeping
& blind eye about the factories which
the Government of India have built
far the people of India. I had a
chance during the last 4 years to see
some of these factorieg from America
right into the Soviet Union, into Ger-
many, Great Britain and China. But
none of our factories are as bad as
they are painted. They are almost as
good as the best of thoss in other
countries, that I have seen in all my
world travels thess four years.
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The ycung men who are working in
our factories are fired with patriotism.
They get lesser salaries,—that pinches
their shoes, nay their stomachs; but
they are working with a purpo.e.
They have not got the profit motives.
The wealthy man in India today is
the wealthiest any time in the history
of India—let us be frank about it—
either in the Ancient India or the
Medieval India or the Moghul period
or the British period or even the
Gandhj era. The wealthiest man in
India today is wealthier than any
period of human history or the history
of India. Let us not forget that
These invisible champions of the pri-
vate sector, these invisible champions
of the wealthy man forget that. They
want to make this Parliament a little
instrument to increase their wealth.
That is where we coma in. We have
got to account for the 300 millions of
the people of India who have no voice,
who do not want to talk about it....

An Hon, Member: Four hundred

millions.

Shri Joachim Alva: And this private
sector wan's to strangle us. My hon.
freind, Shri Jaipal Singh wants us te
be at the mercy of the foreign oil
companie;. Even Mr, Kennedy, and I
pay my humble tributes to him, who
fought against an elderly and more
experienced opponent, who had to
fight againgt his own men of the
Tamanny Hall, and win one of the
greatest elections in American history,
He had to fight oil tycoons. This was
one of the greatest electiong in the
history of the world. I spent 6 weeks
going about seeing the elections. One
of the plank; on the platform of Mr.
Kennedy was cutting down the wealth
of the Texas oil owners. Mr. Nixou
sald, ‘Nothing doing. I shall not touch
the Texag oi] owners. Mr Kennedy
told them that it was the main plank
of his platform. It was one of the
major itemg of Mr, Kennedy who won
by & very narrow majority. But,
here our friend #ays, we shall not ex-
port eil but import il all the time.
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How did Hitler lose the war? Be-
cause he had no tankers. The aere-
plane; were bombed out; the oil was
lost. I am glad that the hon., Prime
Minister, the Planning Commission
and the Minister of Oil have seem
from the bottom of things. We must
find oil here or there. We have to
produce it at any cost, even if it
means lots of money. Even the millio-
naires of the West who have made
money on Middle Eastern oil—
even they had to spend a lots of
money. What I want is that we
should exploit all our resources
(Interruption). I do not want to be
interrupted. 1 heard Mr. Jaipal
Singh’s speech with rapt attention. I
could have interrupted him half a
dozen times if I wanted. Let him not
please interrupt me. We cannot
allow the foreign oil companies to
strangle us in times of emergency.
They nmy say that they cannot supply
us a gallon of oil. Teoday with self-
respect, honour and courage we say
that we are going to build our refiner-
ies; that we are going to exploit and
refine our oil; we are not going to be
at the mercy of anybody, be it from
the East or be it from the West. We
want to be independent; we want to
have our own oil so that our ships
and machineg may be kept going.

If there is trouble with Goa—and
Goa is going to be one of the hostile
bases in a future war and Goa may
be a5 worse ag Congo one day—if oil
ig denied to us what are we going
o do? We want to be independent.
We have got such great factories as
the Hindustan Aircraft Factory, the
pride of our nation. We have got the
Chittaranjan; we have got the Integral
Coach Factory, the Hindustan Machine
Toole Factory. There are other fac-
tories also for which we can hold our
head erect. We have the mighty Air
India International line. But, Shri
Jaipal Singh hasg thrown mud at all
these things. It is not fair; it iz not
fair; to our young men in those
factories. 'We have today a num-
ber of great factories. I can tsll
him and I repeat it #hat all these fac-
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tories, some of them, half a dozen of
them, I think, are as good as the best
in the world.

The e is the Hindustan A'rcraft Fa:z-
tory a. Bangalore. 1 went down the
road when one man wa: going on a
hunger strike. 1 said, “What are you
do:ng; why are you obstructing pro-
duction in the factory?" Some one
came and said that he would beat me
up. I said, ‘I have faced rotten eggs
and brickbais; you cannot cow me
down like this’. Thereafter othe s
came up an told me that it wag the
Government of India and the Govern-
ment of Mysore and the management
and those Walchand's successors, the
founder :hareholders who were not
gving them a fair deal. I fe!t that
they had a case. 1 raised the matter
here in the Defence Committee and I
am ve ¥ happy that the new Air Force
Chief, Air Marshal Engineer who went
there ag Genera]l Manager settled the
dizputes with a firm friendly hand, to
the satisfaction of labour. I had the
joy of going and speaking to the
labourers in the factory as I go and
meet other workers in other factories
in other parts of the world.

Shri Jaipal Singh mentioned about
the Avro T48. Does he not want us
to have aeroplane.? Does he not
want us to be self-reliant? Are we
going to go to all parts of the world
with a bigging bowl all the time? We
have to stop it within the next 3
years. 1 may tell my hon. {reind,
that, after seeing factories abroad, we
can produce anything and everything
within the next 3 years with or with-
out fereign collaboration.

Shrl Jaipal Singh: Wonderful!

Shri Joachim Alva: It only calls for
hard work. We have to work hard,
as even the Prime Ministers of other
countries have gone out to work for
one month in the factories or in the
fields. When 1 went to China and
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asked why Mr. Chou En-lai looked so
thin, they told me thit M- Chou En-
lai had to work in the factory or in
the field. I do not want our Prime
Mini ter, old as he is, to work. But,
we have to s=t an example. We con-
s der manual labour ignoble and dirty
(Interruptions).

Mahatma Gandhi called up hig fol-
lowsr; and said, “You want to be
leaders. Go and wash the lat ine and
then come up to me. We have to
leara these lessons. ... (Interruptions).

Shri Braj Raj Singh: Why not you
do it now?

Shri Joachim Alva: Do you wand
me to go and wash the latrine in this
Parliament? I will do it. I will
show to you that I can do it. Do not
laugh at it. 1 met Mahatma Gandhi’s
30 follower, in the Nasik jail and
they told me what he said, ‘Go and
wash the latrine and then come to
me’. That is the principal. (Inter-
ruptions). If you want 1 shall show
it to you. Do you mean to say that
I do not mean what 1 say? What I
am saying is that we should believe
in the dignity of labour. In the
United States, the home of capitalism,
everybody does every kind of job.
If we want to build up our country
we cannot have casteism or superiority
of the race. We cannot sit idly and
let somebody else do things; we can-
not look upon them with contempt
and cal] them Harijans and what not;
we cannot do that. This is the 20th
century. If we want to build up
State enterprises, we have to do
everything ourselves.

My time is very short. I have
many other points. The list of our
state enterprises is not complete until
we take the last vestige of transport
in our hands. We cannot allow the
automobile industry to be left in the
hands of a few people, who sell cars
at Rs. 12,000. The 1958 Chevrelot is
obtainable in the United States for
less than 500 dollars—less than Rs.
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2500. If a first-class car of the 1939
mode] ig available for less than Rs.
2500 there, a  poor-class car, in a
4ottering condition is sold here for
more than 2000 dollars. Where is the
poor man to go for that money? We
are content because there are rich
people among us; who either beg,
borrow or steal or put their hands into
somebody else’s pockets and pay the
money for such cars. We cannot allow
this to go on; the hon. Minister must
bring the car magnates to book.
Within the next three years, we must
produce strong cars with four doors,
ptrong cars which ecan run from Khy-
ber to Comorin. India is a vast land
and people want to take some of their
goods. The car must have four

doors.... (Interruptions.) 1 have
never interrupted when they were
speaking. Be a gentleman; be an

Oxford gentleman that you are!

What about shipping? Shipping to-
day is in the hand; of half a dozen
people. It seems as if it iz handed
down from father to son. For the
last ten years, I have not -ucceded in
putting one good boy in the shipping
line.

Mr. Chalrman: The hon. Member's
time i3 up.

Shri Joachim Alva: I have been
interrupted many times, Sir; please
give me a few more minutes. I had
given first class boys but not one
shipping magnate has ever cared to
.enquire from them; do you want to
have shipping as a career? The doors
are closed to these boys. They come
from the West Coast, from the shipp-
ing line, from the fishing community,
boys who are as good as the best sailors
in the world. But no. On the other
hand, these magnates want more and
more money to be voted by this Par-
liament to run ships for which they
are not accountable to Parliament.
The Hon. Minister must sooner or
later make the motor industry and
shipping tonnage to be exclusive pre-
rogative of this House.

There i one more point about
- Jabour. There are so many factories
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but nobody seems to be worried about
labour. I raised thig point in the
time of Kerala debate in the Congress
Parliamentary Party. We have got
three large steel plants, probably the
largest ones in Asia. In the United
States they had a three month steel
strike and that was a deadly struggle
be'ween labour and Capital there,
They closed down their mills for a
long time. It was a terrible battle.
we do not want those battles to be
waged in our factories. A lawyer in
my constituency wrote me a piteous
letter saying; “My only son was found
lying dead on a track in Rourkela but
no letter has come from the Manage:™.
I tried and wrote to the Minister,
We must have a straight, uniform
honest code for the employees; we
must guarantee their provident fund,
their family fund, their quarie-s,
drinking water, medical attention, etc.
These must be guaranteed. We can-
not have these things only for a few
people, while hundreds of thousands
of families rema‘n neglected. Labour
mu.t come into its own. Where the
Government factories are conce ned,
they must take pride in saying that
the labour relations are in Govern-
ment factories most cordial and are
the best that can be seen anywhere in
the world. Unless we do these things,
we cannot keep the wheels moving.

I have many more points, Sir, but
I shal] sit down after having made
these points,

Shri Morarka: Sir, I am very grate-
ful to the hon. Member who has rais-
ed this discussion today on this im-
portant subject. I am also grateful
to the hon, Speaker who, realising the
importance of the subject had extend-
ed the time from two to four hours.
We have got 13 statutory corporations,
45 companies and 17 departmental
undertakings which more or le s con-
trol our public enterprise;. In these
public enterp-ise; today we produce
aircraft, steam ships, locomotives, rol-

. ling stocks, mach'ne tools, heavy machi-

nery, heavy electrical ma-hinery, ferti-
liser, anti-biotics, drugs, insecticides,
electricals, scientific instruments, steel,
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eoal, oil, oil refineries, cables, minerals,
etc. The public sector has the monopoly
of air transport and life insurance. It
also owns shipping corporation:, bank-
ing and general insurance to some eX-
tent, industrial finance corporation and
a lot of export and import trade. Thas
ig in addition to the two ancient pub-
lic unde.takings which the Govern-
ment always managed, namely, rail-
ways and the post office. The hon.
Mover has already pointed out that
apart from the vastness of this sector,
the public funds involved in the pub-
lic enterprise are about Rs. 2,000
crores. From another point of view
also, the importance of this sector ib~
highlighted. In the Third Plan period,
we expect the public sector to make
a contribution of Rs. 440 crores to-
wards re.ources.

It is quite true that many of the
hon, Members are mot quite satisfied
with the performance and achieve-
ments of our public sector. Looking to
the time that we have given to its deve-
lopment and looking to the fact that
the achievements elsewhere in the
world are not so bright as they are
here, we have no reason to be disap-
pointed. But we cannot deny the fact
that within the country the achieve-
ment is highly uneven. In some cor-
porations our achievement is very
bright while in others it is rather dis-
appointing. Our achievements in the
Chittaranjan locomotives, a depart-
mentally managed undertaking are
much more encouraging than our
achievements, for example, in the
Nationa] Coal Development Corpora-
tion.. Once we accept that the public
sector has come to stay and that we are
going to rely more and more on its
resources, for our development plans
ste; the next question that naturally
arises is this: what should be the pro-
per from or agency to manage and
administer the affairs of these vast
enterprises? It has been said that the
statutory corporations are the proper
form because they could have auto-
womy and could be free from Gowvern-
‘ment rules and regulationg which are
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rigid and irksome. They must have
their own service rules free from civil
service rules and so on. I am one whe
supports thig idea. I also feel that
when its activity has to be run pro-
perly and efficiently, it can be done so
only if the enterprise is run on busl-
ness principles. And since thatis not
possible without full autonomy purpose
we must have & specia]l corporation
or a public companies. That is there
must be flexibility of operation and in
the words of one eminent auther
‘they must be given a private life of
their own'. But the real question
which 1 want to pose this afternoon
is this: are we really giving these cor-
porationsg the autonomy they need?
Are they given a private life of their
own? Or, are ws creating these cor-
porations only in name zo that this
Parliament may not have full accoun-
tability, so that the Public Service
Commissions may have no say in the
appointmenty and the Auditor General
may not have an opportunity to audit
their accounts. I think it would be a
wrong impression to give that these
corporations are created not because
real autonomy is needed or is given
to them but because the Ministers and
the Government want to exercise
more execuitve powers behind closed
doors, s0 these autonomous enterprises
are created, powers—governmental
and ministrial are exercised fully and
yet and yet the Parliament, the Public
Service Commission and the Auditor
General are kept at arm's lengik

It is difficult for me 40 agree with
the hon. Member who said that the
parliamentary control is only in name,
Whatever the Rules of Procedure, we
see the nature of questions actually
allowed and the number of occaions
on which the debates were permitted
in this House. They are quite fre-
quent and the cope is very wide
There can be no dispute about it that
we have had enough accountability
from these public corporations.

I am entirely one with those hon
Members who have suggesteq that
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before any activity ig entrusitd to

alther a company or a corporation

there must be a justification for it,

there must be a scrutiny of that made
by this House. A recommendation
to that effect has also been made by
the Estimates Committee, and this is
a practice followed even in the United
Kingdom where public enterprise is
comparatively less developed. What
they do is, once they decide that a
public corporation has to be created
they appoint a committee and that
committee goes intn the details about
the size of the corporation, the actual
form etc. and at that stage the Par-
liament also hag a full say in it. 1
quite appreciate the point made by
my hon. friend Shri Mathur that when
they start a company or when they
entrust some work to a company the
Parliament has no say in it, whereas
when they create a corporation the
whole matter is examined and seru-
tinised by the Parliament. The only
occasion when Parliament can have
a say in the case of a company is
when the Minister comes and asks for
the capital to be subscribed for that
company; otherwise the Parliament
does not come into the picture at all.
Therefore, I entirely agres with the
views of the Estimates Committee that
sur pattern, our instrument of public
@nterprise should be a- public cor-
poration. But I may confess that
aven about public corporation, Sir,
thers is not an undivided opinion.
There are many eminent authors who
mave said that public corporation is
wot such a desirable thing or an un-
mixed blessing. I will quote only one
wuthor-Harold Laski. Talking about
public corporations, this is what he
mid:

“lI am not myself econvinced
that the Public Corporation has
shown results so much better than
those of the Post (V.. that it
may be regarded ag the general
type which with appropriate varia-
tions, will be the basis of all
future nationalisation. I am far
from persuaded that the recruit-
ment of the WNational and
Regional Boards is, so far sa'is-
factory; I am, for instance, very
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sceptical about the wisdom of
taking a civil gervant just em
the werge of retirement, and
making him the head of a
National Board, with twice the
talary he was receiving while he
was a permanent secretary of a
Department, over three times the
pension he expected to obtain,
and, probably from seven to ten
additional years in his career
beyond what would have been
open to him in the Civil Service,
1 doubt whether this kind of
choice is likely to be good for
morale in Whitehall.”

So the point is, even about publie
eorporations the opinion is highly
divided,

According to me, Sir, there are twe
main reasons for the failings of our
public corporations. One is the
dearth of managerial talent, and the
other is an abundance of funds. I
might sound paradoxical to say that
But 1 am quile convinced in my mind
that if these corporations had limited
funds they would have been able te
show better results, because in thad
case they would have been compelled
to cut their coat according to the
cloth. Because they are governmend
corporations and because there is no
limit at all on the funds available teo
them, they are inclined to treat publis
money with a certain amount of
laxity. If the main principle of form-
ing a corporation is accepted, namely,
limiting their finances or making the
finances self-contained, I think, we
ecould have done much better. There
must be a rigid restriction on the
amount made available to them.

Talking about managerial talent, we
have in these various corporations and
companies boards of directors. I de
not want to criticise any  individual
member of any board, but you would

‘be surprised to know that there s

one government officer who is a direo-
tor of 9 corporations and out of these
® corporations he is Chairman of twe
corporations, There is ano'her gov-
ernment officer, again, a very active
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man, who is director of 8 corporations.
“There is a third officer, a very senior
#secretary, who is direc or of 7 corpora-
tions. There is yet another gentleman
who is director of 7 corpora ions.
There are in all 17 govarrment em-
ployees who are directors in more
than four corporations and yet they
are working as government officers, I
wonder whether it would at all be
possible for them to do jus ice either
to the corporations or to their official
duties.

I wish, Sir, to conclude by only say-
ing that these concerns must, above
all, be run on the business basis and
on business principles. This is what
Prof. Galbraith had to say on  this
point:

“In the old days, the principal
enemy of public enterprise was,
no doub!, those who disapproved
of socialims, Now it is the socia
lists themselves. For it is socia=
lists who refuse to  consider
seriously the peculiar require-
ments of the mocdern productive
enterprise, whether public or pri-
vate; who decline to give it the
autonomy it must have: who des-
troy it by meticuously passing on
its decisions and thus forcing uoon
it an intolerable and unworkahle
centralisa ion; who decline to see
that the organisation of public
enterprises must keep pace wih
new cond’tions and new tasks;
who are careless about the stan-
dards ‘o which management of the
enterprises  must be held;
and who, on occasion, encourage
workers and consumers to appro-
priate the surplus on which ex-
pansion and growth depend and

. wihout which there will be
stagnation. Above all, it is socia-
lists who are responsible for the

. paralysing belief that success is a
ma ter of faith, not work.”

Shri Indrajit Gupta (Calcutta-South
West) : Mr. Chairman, Sir, I am one of
those incorrigibles to whom Shri
1‘_aip_nl Singh referred, and I am speak-
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ing on behalf of the incorrigibles. My
brain has been washed and I am not
iu the fortunate position of those whose
brains are unwashed, So I have to
make clear once aga'n our stand re-
garding this public sec or. Let it be
made quite clear that the public seclor
is not in our view equal .o socia i:m.
Everybody knows in the modern world
that in countries where capita ist sys-
tern flourishes there is an increas ng
tendency towards public sector or
Government ownership in various
sectors of economy. Nobody sugres's
in those coun ries that socialist
changes or socialist reforms are heing
implemented. Nevertheless, the fact
remains tha. in a country like ours we
are firmly of the view that without &
public sector in cer ain strategic see-
tors of the economy it is not possible
for a country like India, —which has
been under-deve oped and kept back-
ward by certain external forces for so
long, to develop at the speed at which
it is required to develop and along
lines on which ii should develop.
Therefore, there is nothing sentiment-
al or doctrinaire about this. It arises
ou: of hard reality, because I have yet
to know of any under-developed coun-
try in the world, particularly in Asia
or Africa, where it is being possible
for them to build up their economy
on a s rong, independent footing with-
out hav'ng a strong public sector in
certain vital, strategic, key sectors of
the economy, That is the reason why
we do support the public s.vtor and
we shall continue to support it very
strongly.

But, at the same time, that does not
mean that we never criicise the
public sector or the way it works. I
a drowning man 1s handed out a life-
belt he will use that life-belt. But
because that life-belt may be old or
rusty he will not throw it away and
prefer to drown, We believe that the
public sector in this country, g5 many
hon. Members have dilated upon, does
suffer from some wvery very glaring
defects, irregularities, maladministra=
tion and al] those things. It shoqld be
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trenchantly criticised and exposed. But
with what object? One object can be
to make the object of the attack the
aboiition of the public sector alto-
gether,

Shri Jaipal Singh: No, no.

Shri Indrajit Gupta: I am glad to
hear .hat. The other may be the pur-
pose of rectification, because I believe
all these things from which the public
sector enterprises are suffering, many
of which have been expanded upon
here, are nothing divine or ordained;
they are all man made things and
any.hing which is man made can be
corrected by man. Therefore, while
extending full support to the public
sector from this point of view when
we believe it is a strategic necessity
in a country like ours for building up
and developing the economy, at the
same time, any criticism we have to
make of the working of thal sector
from i.s day-to-day aspect is only
because we are motivated by a desire
that the public sector should function
bet.er and more efficiently and should
really be what it should be, namely,
an eflective instrument of planning in
the hands of the Government It
should be an instrument or tool which
ran be used scientifically and in  a
planned way by the Government to
advance the whole cause of the
economy. If it does not fulfil  that
purpose, ihen certainly we shall be the
first to oppose it and the way in which
it works in this country.

As far as some of the most unfor-
tunate consequences of the way things
are being developed here sometimes
are concerned, I should like to say
thls. Shri Jaipal Singh referred o the
way in which Adivasis and so on are
being evicted from their lands or not
beifig rehabilitated and so on. On that
there can be no two questions. I can
assure him, however incorrigible we
may be as regards the necessity of
planning and public sector, that if it
is a question of rebabilitating the peo-
ple who are evicted, we shall fight
tooth and nail and stand shoulder to
shoulder wi.h him to see that those
1579 (Ai) L.S.D.—8.

AGRAHAYANA 22, 1882 (SAKA)

and Public 5394
Sector Undertakings

people get their rights, But that does
not mean that we make an overall
attack on the public sector.

Having said that much, I shall pro-
ceed to the next point, Time is very
limited. A gquestion has been raised
about the profitability, productivi.y
and so on about the public sector
enterprises Shri Naushir Bharuch
has said, and in my view quite cor-
rectly, that profits cannot be an
end in themselves, It is quite correct.
Bui it is also true that we want these
public sector enterprises to earn pro-
fits for the simple reason that if they
are to serve s insiruments of planning
then they must have to make a contri-
bution to our developmental revenue.
I fully support the idea expressed on
that by Shri Harish Chandra Mathur,
but it is also true, and I agree, that
unless planning is done in such g way
that planning of profits and planning
of prices go hand in hand, these
projects are not likely to serve the
cause of the public and the country as
they should.

For example, in a particular field,
while the public sector enterprises
may be thoroughly justified in placing
considerations of profit above every-
thing else, in another sector, if it
applies the same principle, it will lead
to distrous results, For example,
mention has already been made about
the anti-biotic plant at Pimpri. I say
that that plant cannot be put on the
same footing as a plant set up for
making machine tools or steel, for
example. Anti-biotic is something the
people need. WVast millions in our
country are suffering from diseases of
every kind and it is impossible for
them to afford imported drugs at high
prices. Certainly, it is welcome that
the Government of India should step
in and get up an anti-biotic plant.

What should be its object? Its
primary object cannot be to make
profits; its primary object must be . . .

Shri Harish Chandra Mathur: They
have brought down the prices by more
than 100 per cent.
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Shri Jaipal Singh: By 69 to 70 per
cent. (Interruptions).

Shri Harish Chandra Mathur: This
is not the first cut, much more has
been done earlher.

Shri C. R. Pattabhai Raman: The
price is much less now.

Shri Indrajit Gupta: Nevertheless,
the fact remains. As far as my know-
ledge goes, when the Government of
India entered into an agreement with
the Worid Health Organisation and
thg United Nations agencies for the
setting up of this plant—they have
got some big grant there too—the
terms of the agreement stipulated
quite clearly that the object is to pro-
duce penicillin and other anti-biotics
most economically as a national enter-
prise on a sound business basis and
naturally on a non-profit-making
basis. But it does not mean that the
company is to make no profit as such.
What it means is that profiteering in
drugs, in anti-biotics, at the expense
of the consumers should not be done.
That is what it means.

I find in the gnnual report of the
Hindustan Anti-biotics for 1959-60
that they very proudly claim a net
profit of Rs. 76-85 lakhs. If that was
the Hindustan Machine Tools, I would
be the the first to cheer it, but the
trouble is, we learn from reliable
medical sources and medical men that
penicillin can be sold at half the price
at which it is being sold now. Obvious-
ly there is a margin; if they are able
to make Rs. 76 lakhs as profit . . .

Shri C, R, Pattabhi Raman: Does he
not want reserves for expansion and
which could be ploughed back?

Shri Indrajit Gupta: I want expan-
sion, but you know the quality of the
penicillin that is manufactured in the
Hindustan Anti-biotics. You know
that a large number of medical men
are rejecting it and I have seen it
myself, They are just yellow lumpy
things which coagulate into lumps.
But for the fact that bulk purchases
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were made by the Army—bulk pur-
chases of these anti-biotics are being
made today by the Army—and if these
bulk purchases were stopped, I do not
know what sort of crises this company
would fall into. I want good quality
of anti-biotics, but I want them above
all, even at the cost of profit or with
very little profit, to supply them at
prices which the people in this coun-
try can afford. If that is not possible,
why are they making this gnd for what
purpose?

This is one example I gave, In other
companies, in other fields, totally dif-
ferent types of things are being pro-
duced, and I should think that one of
the objects must be to see that cost of
production is brought down, waste is
eliminated, profits are increased and
economic return are earned so that
they can be used for our develop-
mental revenues.

Shri Naushir Bharucha has pleaded
the case of overall legislation as far
as I can make out, gnd I am not quite
clear yet on this point as to whether
that would be a very desirable state of
things. I am certainly one with him
that Parliamentary contro] over the
broad policy should be there. I do
not mean control over the day-to-day
administration, and I am not one of
those people who are saying that the
day-to-day administration of these
public sector enterprises must be
subjected to control by Parliament It
is an impossible, unreal and imprac-
ticable thing and no known enterprise
can work like that. But in regard to
Parliamentary control over the broad
working of these enterprises also, I
must submit that Parliamentary con-
trol is still in a very, very infantile
stage, Shri Naushir Bharucha has
expounded on that, and I do not wish
to add to what he said. Even if a
legislation cannot be introduced imme-
diately in this regard, I would like to
invite the attention of the hon. Minis-
ter to one aspect. We heard some-
thing sometime ago about the recom-
mendations made by the Krishna
Menon Committee—g Congrees Com-
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mitteg I think—which was set up to
go into the question. There was quite
a lot of publicity given to it. They
recommended that in addition to the
Estimates Committee and the Public
Accounts Committee, a third Parlia-
mentary committee should be set up,—
a standing committee,—which should
have a greater degree of broad control
over questions of policy and the work-
ing of these 2nterprises. I do not
know what has happened to that re-
commendation, 1 think it is a good
idea and as far as I know, many
experts like Prof. Galbraith or Prof.
Hanson and all those people have sug-
gested similar things many times.

For instance, in the British Parlia-
ment, there is a Select Committee
whose specific purpose is to collect
facts and information regarding the
working of nationalised enterprises.
We are told that the British Parlia-
ment as a result of the working of
that Select Committee, has got very
valuable information at its disposal
which enables Parliament to get a
much clearer idea of what is going on
there. Why cannot we have something
like that here?

On the question of managerial
administration, 1 support the views
expressed here, and I think that is
pretty universally recognised now,
namely, that retired civil servants and
retired General Managers of rail-
ways are not the best people to run
these things on a business footing,
because they are accustomed to a com-
pletely different set-up and a different
outlook and different rules and regu-
lations, Of course the Minister  wrill
probably tell us that until we have
qualified people we have got to do
with them. Therefore, I want to know
what is being done to train up techni-
cal people. I  think the training
scheme requires much more attention.
There is certainly a very half-hearted
approach to the auestion of training
up a specialist cadre who are capable
of taking over the administrative posts
of these firms. It i= not that we
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always go to retired civi] servants. For
example, I may refer to the gentleman
who was or is still,—I do not know—
the head of this anti-biotic plant. I
am told he was a barrister and a tube-
well expert. He is now making anti-
biotics, Certainly we need not have a
retired civil servant for that.

In the Hindustan Machine Tools at
Bangalore, whose record of production
has been very good as Shri Alva
pointed out, very good labour and
management relations were being buil!
up. The hon. Minister knows about it.
Unfortunately the whole experiment
has broken down. You may say that
despite that, there is very good pro-
duction, Let me tell you that that
union representing 99 per cent of the
employees was run by people who
are incorrigibles like me. Had they
not been incorrigibles, production
would not have come the way it has
come. I will say with all responsi-
bility that in spite of that, the joint
management council was sabotaged,
by whom? The primary responsibility
rests on a gentleman who has been
given the post there of Personnel
Manager and Town Administrator. He
was a third class graduate of the
Mysore University and g lower divi-
sion clerk of the Mysore Government.
Because he is some relative or friend
of some Minister, he was given this
post. We have had continuous com.
plaints from the union that this chap
is trying to sabotage it. Ultimately
something has happened. Of course,
there has been no strike there because
there gre some incorrigible people like
me there, It is a public undertaking
and it should be protected.

These are the sort of things which
should not be allowed to go on, There-
fore, I hope the hon. Minister wil] take
many of these things into considera-
tion.

Shri Tyagi (Dehra Dun): Why are
you so particular about the word
“incorrigibles”?

Shri Indrajit Gupta: Because he
referred to us like that,
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Shri 8. L, Saks-ma (Maharajganj):
Mr. Chairman, Sir, I was surprised to
hear the attack by Shri Jaipal Singh
on the public sector even today. I
think the country has now well under-
stood that without the help of public
sector, we cannot progress and we
cannot have more and more indus-
tries. He has criticised the Mines and
Oil Ministry and he said that the
public sector should not have entered
the petroelum indnustry. I do not
think his suggestion is relevant.

I personally feel that all these kewv
industries should be in the public
sector. Petroleum is a key industry.
I am really sorry that even the petro-
leum  industry is in the hands of
foreign companies, who have been
cheating us by charging us very high.
I must congratulate the Minister of
Mines and Oil on having taken the
bold decision to go in themselves for
exploration of petroleum as well as
for the establishment of the two re-
Aneries in the pub'ic sector. I hope
he will meet with success in his
efforts.

It is surprising that so long petro-
leurn was in the hands of American
companies and they could not find a
single good fleld. When public sector
has entered into the fleld, we are
getting oil from Soviet Russia and
Rumania. I am very glad to know
that we are able to get new flelds of
petroleumn and we hope that very
soon we will be able to get enough
petroleum from the flelds to make us
self-sufficient.

In fact, I stand for the extension of
the public sector. 1 have been al-
ways trving for the nationalisation of
the sugar industry. We have been
seeing sugar lock-outs, one after an-
other, because most of the factories
are in the private sector. Thev are
always saving that they must get
more and more profits. On sugar in-
dustrv devends the lives of millions
of cultivators and, of course, the con-
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sumers arc also interested in it. I do
not think the view that we shall not
take more industries which are al-
ready in the private sec’or is correct.
Those industries which are of very
great public importance should be
taken over. So, I reiterate that both
petro’eum industry and the sugar in-
dustry should be nationalised. Simi-
larly, T would suggest that the coal
industry must be nationalised and all
the foreign companies or foreign and
private interests in coal should be ter-
minated. Because, if it is a kev in-
dustry in the public sector, it will be
able to produce more coal and be
able to meet our requirements.

While I am all for the expansion of
the public sector and I congratulate
the Government for having this sector
extended, I want to say that the ad-
ministration of industries has not been
what we should desire. In fact, the
Estimates Committee has made several
very good suggestions for implemen-
tation in order to make these indus-
tries better. I am very surprised that
they have not been given enough at-
tention. There are four reports of the
Estimates Committee,—Twentieth, Six-
tieth, Seventy-third and Eightieth—
and everywhere the same complaint is
made. I wonder why these reports
are not heeded to, though they refer-
red to this matter over and over again.

Ac mv hon. friend, Shri Mathur has
stated, the recommendations made by
the Estimates Committee in their last
report are very interesting and very
useful too. In fact, they have given
illustrations of the funetioning of com-
panies in separate forms, and they
are—The Eastern Shipoing Corpora-
tion Ltd. and Western Shinping Cor-
poration Ltd.: Sindri Fertilizers and
Chemicals Ltd. and Hindustan Chemi-
cals and Fertilizers 1.*d.: Travancore
Minera's Ltd. and Indian Rare-Ear‘hs
Ltd; Oil and Natural Gas Commis-
sion, the Tndian Oi' Comovany T.td. and
Indian  Refineries Ltd.: National
Mineral Develonment  Corporation
Ltd., Orissa Mining Corporation Ltd.



5401 Motions re:
Public Sector Industries

and Indian Mining and Construction

Company Lid.

16.58 hrs.
[Mr. SpearER in the Chair]

They have given a number of illus-
trations and still I do not know why
these multiplicities eontinue.

In fact, at present there are 15
statutory corporations and 47 Govern-
ment companies and 17 departmental
undertakings; besides, some others are
functioning though information about
them have not been given to the Esti-
mates Committee. I feel that many
of these can be combined and the num-
ber of these companies can be reduced
and multiplicity of establishments also
reduced further. In fact, Mr. John
Kenneth Galbraith has stated:

“the idea! form of public in-
dustrial organ‘sation is a relative-
ly small number of multi-purpose
en‘erprises”,

The same report has been given by
Mr. Paul H. Appleby, who was ap-
pointed by the Government to go into
this subject. He has stated:

“In time, the to‘al consequence,
if uncorrected, will certainly be
a total proliferation of special or-
eganisation within the government
of such numbers and wvariety as
to he unmanageable by govern-
rnent”,

He has also suggested:

“consolidation of the specia' or-
gani=ations acrording to  some
scheme of ‘coherent missions'”.

But. in snite of the rerommenda“ons
1 have read sa far. the Estimate Com-
mittee themselves had sugpgested:

“The Committee have consider-
ed the matter and generallv asree
with tha view that the wpattern
shom'd bhe tn utilize the existing
oreanisatinne tn take 1n new acti-
vitiee in the line inectead of crea-
tirm of naw bodiee for the our-
pose. This wav of building up of
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Public Undertakings gains added
justification in view of the limited
availability of managerial and
technical manpower in the coun-
try.”
Therefore, I would like to suggest to
the hon. Minister that he should take
care to see that there are no unneces-
sarvy multip'icities of organisations
and that he should use the existing
organisations as best as possible, es-
pecially the manpower, the managerial
and technical manpower.

Another recommendation of the Esti-
mates Committee is about the form of
organisation. They have also re-
ferred to the fact that the best form
of organisation is statutory corpora-
tion. Still. I am very much surprised
to find, companies are being formed in
such large numbers. In fact, out of
the 79 organisations, to  which re-
ference has been made in the Report
of the Estimates Commit‘ee, there are
47 Government companies and onlv 15
statutory corporations and 17 depart-
montal undertakings. I do not think
this is in ronsonance with-the jude-

ment of experts.

T will suggest that these public com-
panies shou'd also be converted into
cornorations. In fact. the Committee
itse'f says:

“The Commi‘tee are generally
in acreement with the views and
consider that all wholly State-
owned Puhlic Undertakineg: shonld
generally he in the form of =tatu-
to~v eoroorations. or. where neces-
sitated bv snecial reasons. in the =
form of depar'mental undertak-
ings and the companv form should
be an excention to be re<orted to
onlv for organisations of the speci-
fied nature such ac< set out above.”

17 hrs.

I hooe the hon. Minister will awvnid
the termp‘ation of puttine up a new
comnany at his sweet will. Instead.
T won'd sneeest that he should zee
that a statutorv corporation is set 1o
and such enmnanies are bransht into
existence with the consent of Parlia-
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ment. Parliamentary control over
these companies is almost negligible,
In fact. another most important re-
commendation of the Estimates Com-
mittee is that the control of Parlia-
ment should be much more real. At
present it is almost illusory. They
suggest that a law should be passed
as my hon. friend, Shri Bharucha, just
now said T think that this recom-
mendation of the Estimates Committee
should be given effect to immediately.

Then I would like to point out some
other defects of these undertakings.
When we do a good deed, I think we
should do it in a good manner also.
Unfortunately what happens is that
when very big undertakings are taken
up, land is acquired for that purpose,
people who live there or who inhabit
those lands are uprooted and nobody
care about what happens to them. My
hon. friend, Shri Jaipal Singh, just
now gave the instance of the Adivasis.
I will give you an instance of my
own district. In Gorakhpur the
Naravani Canal was dug. It is a very
useful thing It has brought very
great benefit to the people. But when
it wag dug all the people were up-
rooted. They were not even given
notice that their land will be taken
away. Without any form of consent
the land was taken away. FEven
though six vears have passed since
the canal was constructed, they have
not been given even comoensation. In-
stead, wvou will be surprised to know,
they have to pav land revenue for
those pleces of land which were ac-
diiired by the Government and where
the canal has been constructed. Al-
thoueh that portion has gone into the
canal, the poor tenant has to pav land
revenue for that for seven vears con-
tinuously. T asked them. “What is the
matter”? Thev sav. “We have not
vet received information about lands
that have been taken awav bv  the
canal and <0 we cannot msake the cor-
rection in the records”. What T waonld
surgest therefore is that when eond
thinegs are done. thev should be done
in a good manmer so that peonle
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whose lands are taken for such pur-
poses feel that the land has been given
for a glorious purpose. They must be
enthused over that. They must be
compensated and must be given good
land in exchange. They must be re-
habilitated so that this good work may
also have the blessings of those peo-
ple whose lands have been taken away
for making that.

‘Then I come to their contribution to
the public revenues. Just now we all
saw that only Rs. 440 crores will be
contributed by these undertakings in
the next Five Year Plan. I was re-
cently in the Soviet Union and other
Soviet countries as also in China. 1
was surprised to find that about 6 to
7 per cent. of their plans are financed
bv the income from the proflts of
these public undertakings. But T am
surprised to see that in our country
on'y Rs. 440 crores will be the income
1f 2 per cent...... 3

Shri Rajendra Singh (Chapra):
During the course of flve years.

Shri 8. L. Saksena: Yes It comes
to about 2 per cent dividend. That I
think iz a very low return.

1 will recall one incident in this
House. That was about seven years
back when the Railway Convention
was discussed for the fimst time. Sir
Padampat Singhania was a Member
of this House then.

Mr. Speaker: How long more does
the hon. Member want to speak?

Shri S. L. Saksena: T wil] finish in
five minutes.

Mr. Speaker: Does the House wish
to sit for five minutes more?

Some Hon. Members: Yes.

Mr. Speaker: He may continue.

Shri S. L. Saksena: Sir Padampat
Singhania was a Member of the
House. When we were discussing
that question, he said, “You have
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invested Rs. 800 crores in the Rail-
ways. If a private company had
invested this money in the Railways,
1 can tell you that the profit would
have been at least 15 per cent on this
investment.” Of course, I do not
want that such enterprises should go
into the hands of men like Sir
Padampat Singhania, but I think that
that hag some point, namely, that such
a large amount of investment is made
and the profits that we receive are so
little. It is nmot correct to say that
they are very well managed. Similar
enterprises elsewhere are able to
give much higher profits in the socia-
list states. 1 do not see why we
cannot do the same thing. I think
the profits of these public corporations
must be carefully looked into. There
is much waste.

1 will give some examples. Take.
State catering in the Railways. This,
1 have found, is running at a loss.
The food that we get in the stations
is also worse than it was before. I
have suggested that there should be
cooperative societies formed of the
vendors. The Vendors' associations
should form the co-operative societies.
They can take the mamagement them-
selves. The middleman's control will
go away. They will give better stuff
to the people and the Government
will not have to incur loss. This is
not done. The Prime Minister is a
very great advocate of co-operatives.
Here ig one field. There are at least
300 stations in the country. There are
vendors everywhere. The number of
vendors all over the country will be
3 lakhs. In these stations, there
should be co-operatives of the
vendors. There will be good food
and the Railways will be saved from
the loss that they are incurring.

Mr. Speaker: Co-operative society
of whom?

Shri S. L. Saksena: Of the vendors
who sell articles of food in the
stations,

Mr, Speaker: Would that not be
another middleman?
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Shri S. L. Saksena: They are the
vendors themselves.

Mr. Speaker: 1 agree If it is
entrusted to the vendors, instead of one
man, the co-operative societies of all
the vendors will join together and iry
to get as much money, What is the
difference between them and the
contractor?

Shri S. L. Saksena: There is differ-
ence. They are themselves the per-
sons who sell the food. There is no
middleman who takes the profit in
between. They can make the
purchase of the articles of food, pre-
pare the food and serve it to the
people. There ig nobody in between.
The profits go to the co-operative
society. There is a co-operative soclety
in Khurja. It was formed by the
late Shri N. Gopalaswami Ayyangar.
It is doing very good work. 1 asked
the Minister to do the same thing else-
where also. But, it is not done
because there are big contractors who
do not want to go away. The Gov-
ernment, when it takes over, has to
spend a lot of money and incur
expenses also. As in Khurja, the
other stations also should have co-
operative societies. The vendors will
be the sellers of the things as well as
the preparers of these articles. The
people will get better food. They can
also get Rs. 5 from each vendor. Here
is a field where co-operatives can be
started and they will be very success-
ful

Similarly, I find in some Railways,
there are fire accidents. Somebody
steals something. When a check-up
is ordered, a fire will be artificially
put up there. As a result of it, the
whole thing is destroyed. Now, all
evidence is destroyed. I had brought
some cases to the notice of the hon.
Minister. He should make an enquiry
whether it was fire caused to hide
defalcation. It wag not done. All I
want is, all these faults in the public
undertakings should be carefully
looked into so that we could see that
they are run more profitably and
more usefully than the private sector.
Our party policy is, we fully support
the public sector. We want it to be
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extended. We do want that it should
be done efficiently and it should be
for the good of the people. 1 hope
the hon. Minister will take care to see
that the public undertakings in his
charge are run properly.

Mr. Speaker: Further discussion
will stand over till tomorrow.

Shri A. C. Guha: When will it be
discussed in the early hours or again
at 3 o'clock?

Mr. Speaker: We are taking away
so much time from official business.
I am asking them to surrender one
hour., We can sit one hour more.

Shri Braj Raj Singh: On some of
the - Bills, the- time ailotted has been
surrendered. They did not take so
much time.

Mr. Speaker: Hon. Members must
have this idea. That is essential in
the parliamentary system. Time is
allotted by the Government. They
are the party in power, They can
carry through a number of Bills and
other work. That is why a small time
is. allotted to non-official business.
We have so managed to enlarge that
time from time to time. Whatever
time is taken away is taken away
from Government work. Under the
circumstances, I will ask him. If he
is willing, if they have no other work,
we wil] start at 3 O'Clock tomorrow;
otherwise, we will start at 4 O' Clock
and carry on till 6. If we start at 3,
we will conclude at 5.

17.10 hrs.

INDIAN TARIFF (AMENDMENT)*
BILL

The Minister of Industry (Shri
Manubhai Shah): I beg to move for
leave to introduce a Bill further to
amend the Indian Tariff Act, 1934,

DECEMBER 13, 1960
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Mr. Speaker: Before putting it to
the vote of the House, I must say
that the Minister must have at least
given me notice.

Shri Braj Raj Singh (F:--azabad):
We had no notice, o

Bhri Manubhai Shah: It was sent
to the Lok Sabha Secretariat yester-
day with all the copies of the Bills,
40 or more copies as per usual pro-
cedure,

Shri Braj Raj Singh: It was not on
‘he List of Business,

Shri Manubhai Shah: It is always
done with the permission of Mr.
Speaker.

Mr. Speaker: We got it today at
3.20 pm. I have no objection. In
future at least, I should know what
exactly is going to be moved.

Shri Braj Raj Singh: Can we not
expect that we should also be provid-
ed with copies so that we may look
into it and oppose it if necessary at
the introduction stage?

Mr. Speaker: Hon. Members are
aware that a Tariff Bill will defeat its
own purpose if it is circulated in
advance. That is why, during the
Budget also, the Finance Bill is intro-
duced after 5 O'Clock. This must
be an exception to the ordinary rule.
I do not want even copies of the Bill
to reach me earlier lest it be said that
it leaked out of my office here. The
Minister can now orally say what
exactly the Bill contains.

Shri Manuobhai Shah: I will speak
on it at the consideraticn stage. That
is the usual procedure.

Mr. Speaker: What ig the Bill?

Shri Manobhai Shah: All these
years I have been moving this kind of
Bill, and at no time at the introduc-
tion stage have I said anything. The
objects and reasons are given in the

*Published in the Gazette of India Extrordinary Part II—Section 2,

dated 13-12-80.
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Bill. It is the usual Tarif Amend-
ment Bill which we bring from year
to year. There was one in this parti-
cular session also. I shall speak at
the consideration stage.

Mr. ﬂ&ker: If it were only left
to me, 1 will say: all right, the hon.
Minister may move, 1 will give my
consent. But the House has to accept
it. Therefore, hereafter let this pro-
cedure be followed. As soon ag it is
moved, I must be able to distribute
copies to such of the hon. Members
as want it.

An Hon. Member: Before.

Mr. Speaker: At the time of moving
for leave the Minister may give a
summary, a gist, of what exactly is
contained in the Bill, and he need
not circulate it earlier.

Shri Manubhai Shah: All these
years, this has Dbeen the standard
practice we have followed with your
permission, that we introduce the Bill
at 5 O" Clock, and that too, with
earlier notice to the hon. Speaker.
Thep it is taken up at the appropriate
time for consideration. If you order
any other practice, we are prepared to
follow that.

Shri Braj Raj Sinzh: The difficulty
is we do not have the copy.

Shri Maoubhai Shah: You cannot
have the copy. It will be now circu-
lated.

Mr. Speaker: It i; not to be distri-
buted beforehand. I am trying to
find a via media between the two.
The hon, Minister ciannot be asked to
introduce the Bill tefore 5 O' Clock,
nor circulate the Eill as the very
object of moving it after 5 O Clock
will be Jlefeated. Possibly he is going
to implement it by the Provisional
Collection of Taxes Act.

Shri Manubhai Shah: It is not that.
It is all coming up after 31st Decem-
ber. All the tariff protections and
protective duties have come into

1579 (Ai) L.S.D.—9.
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cffect immediately with the passing

of the resolutions of Gowvernment.

This is only to give it a proper, for-

mal, legal shape. This has been our

practice.

Mr. Speaker: Then, what is the
hurry? There is no good telling me
it is a new or old practice. The inter-
ests of Parliament ag a whole is the
main consideration,

Shri Manubhai Shah: Shall I read

Mr. Speaker: The hon. Minister
need not rush to any conclusion. All
that I can say is, thig is merely a
Tar.ff Bill, and it has already besn
given effect to. This is only to give
it a legal shape. Nothing turns up at
5 O'Clock. He could have as weil
circulated it. What damage would
have occurred then? In exceptional
cases where if a copy is cireulated
there will be a change in the market,
there will be fluctuation and so on, I
am prepare. to allow the motion
without circulation of the copies
beforehand. But if nothing turns
upon this Bill, why should it be
introduced without notice and at a
late hour?

Shri Manubhai Shah: May I submit
that we can discuss it later? This
has been the practice for very good
reasons, The same is the practice in
the House of Commons, ag far as I
understand, because it has a certain
amount of secret value as to the parti-
cular moment at which it is introduc-
ed. It hag certain market repercus-
sions. For the last several years.
since the Parliament started working,
this has been the practice that with
your permission at five 0' clock, when
the House is about to close itg busi-
ness, the Bill is introduced. We have
got sulficient copies to circulate to all
the Members, and the consideration
will be taken up after a few days,
when you order.

Mr. Speaker: Very well, I shall
look into that mater in greater detail,
so far as the practice is concerned.
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So far as this matter is concerned,
[ shall now put it to the House. Here-
after, I expect—whatever might have
been the practice before—that on the
day when any hon. Minister ig allow-
ed to introduce a Bill late in the day.
which he cannot introduce during the
day lest there should be market
fluctuations, he must, be able to give
a short resume to the House of what
he is moving so that I may not take
the vote of the House even for the
introduction of the Bill, blindfolded.
Hon. Members have got a right to
vote for it or against it. Unless they
know its contents in some detail,
they cannot be expected to vote for
it or against it. Now, I shall make
an exception, if that hag been the

DECEMBER 13, 1860
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rule before. Hereafter, this shall be
the rule.

The question is:

“That leave be grnated to intro-
duce a Bill further to amend the
indian Tariff Act, 1934.".

The motion was adopted.

Shri Manubhai Shah: I introduce®
the Bill.

17.17 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
December 14, 1960/Agrahayana 23,
1882 (Saka).

*Introduced with the recommenda tion of the President.
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1766 Indians killed by Pakis-
tanis in Poonch area.
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tion No. 3(3)-T.R./60 dated
the 10th December, 196C
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PAPERS LAID ON THE
TABLE—contd.

(viif) Report (19(.) uf the
Tarifl Commission on the
continuance of protection
to the Industry Manufac-
turing Bare Copper Con-
ductors, A.C.5.R. (Alu-
minium Conductor Steel
Reinforced) and ALA.C.
(All Aluminium Conduc-
tor).

(ix) Government Resolution
No. 3(1)-T.R.'60c  dated
the 10th December, 1960.

(x) Report (1960) of the Ta-
Commission on the co-
ntinuance of protection to
the Cotton Textile Machi-
nery {Spirning Ring Fra-
mes, Spindles, Spinning
Rings, Flutzd Rollers and
Automatic  Looms) In-
dustry.

(xi) Government Resolution
No. 18(7)-T.R.;60 dated
the 10th December, 1960.

(xfi) Report (1960) of  the
Tariff Commission on the
continuance of protection
to the Bicycle Industry.

(xifi) Government Resolution
No. 7(2)-T.R.;60 dated
the 10th December, 1960

(4) A copy of each of the
followin g Notifications:—

() G.S.R. 1274 dated the
2g9th October, 1960 issued
under clause (b) of sub-
section (3) of Section 1 of
the Employees’ Provident
Funds Act, 1952.

() G.S.R. 1443 dated the
3rd December, 1960 under
sub-section (2) of Section
4 of the Employees’ Provi-
dent Funds Act, 1952,

(i) G.S.R. 1444 dated the
3rd December, 1960 mak-
ing certain further amend-
ment to the Eloyces
Provident Funds
1952, under sub-section
(2) of Section 7 of  the
Employees’ Provident
Funds Act, 1952.

(5) A copy of the Standards
of Weights and Measures
(Conversicn to Standard

[Damy Dnaxsr]

CoLumMne

BILL AS

APERS LAID ON THE
TABLE—contd.

Weights) Rules, 1960 publish-

<l in Nouﬁuuun No. S.
2760 dated the 19th Novem-
ber, 1960 under sub-section
(3) of Section 17 of the
Standards of Weights and
Measures Act, 1956.

MESSAGES FROM RAJYA
SABHA . . . .

Secretary reporied the follow-
ing messages from Rajya
Szbha :

(¢) (2) That Rajya Sabha
had agreed 1o the
amendments made by Lok
Sabha i1n the Dowry Pro-
hibition Bill, 1959.

(4 That Rajya Sabha had
insisted onthe amendments
made by it in the Dowry
Prohibition Bill, 1959 to
which Lok Sabha had
Jisagreed.

(#f) That Rajya Sabha had
passed the Chiliren Bill,
1960,

RETURNED BY
RAJYA SABHA—LAID ON
THE TABLE . .

Secretary laid on the Table the
Dowry Prohibition Bill, 1960,
as returned by Rajya Sabha.

BILL PASSED BY RAJYA
SABHA—LAID ON

THIE
TABLE
Secretary laid on the Table the

Children Bill, 1960, as passed
by Rajya Sabha.

CALLING ATTENTION TO

MATTER OF URGENT
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COLUMNS

5267-68

5268

5268

PUBLIC IMPORTANCE 5269—71

Shri . M. Banerjee called the
attention of the Minister of
Commerce and Industry to
the difficulties faced by the
Woollen Mills in Northern
India as a sequel to Govern-
ment Order under the Wool-
len  Textile (Production
and Distributon Control)
Order, 1960.

The Minister of Industry (shri
Manybhai Shah) made a
statement in regard thercro.
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REPORT OF BUSINESS
ADVISORY COMMITTEE
ADOPTED .

Fifty-ninth Report was adopted.

BILL PASSED . . . 5272—59

Further_discussion on the mo-
tion to consider the Preven-
uwon of Cruelty to Animals
Bill, as passed by Rajya
Sabha was concluded, and
the motion was adopted.
After clause-by-clause con-
sideration the Bill was
passed.

BILL UNDER CONSIDERA-

TION . . ) 5299—5349

‘The Deputy Minister of Labour
(Shri Abid Ali) moved that
the Industrial Employment
(Standing Orders) Amend-
ment Bill be taken into con-
sideration. The discussion
was not concludeds

MOTIONS RE. PUBLICATION
ON THEPUBLIC SECTOR

INDUSTRIES AND PUB-
LIC SECTOR UNDER-

TAKINGS . : 53495407

Shri Harish Chandra Mathur
moved the motions regarding
(#) Publication on the Pub-
lic Sector Industries, and
(i) the Public Sector Under-

discussion
was ot concluded.

[DazLy Dnomst]

BILL INTRODUCED .

Indian Tariff (Amendment)
Bill, 195..

AGENDA FOR WEDNES-
DAY, DECEMBER 14,
1960/ AGRAHAYANA a3,
1882 (SAKA)—

(f) Further consideration of
the Industrial Employ-
ment (Standirg Orders)
Amendment Bill, and
passing of the Bill;

(i) Consideration and pass-
ing of the following Bills:

1. Preference Shares

ation of Divi-

dends) Bill, as report-

ed by the Select Com-
mittee;

2. Motory Transport
Workcl:'l Bill, as report-
ed by the Joint Com-
mittee; and

(i) Further consideration
of the motions re. Publica-
tion on .he Public Sector
Industries and Public
Sector Undertakings.
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